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LOK SABHA DEBATES

LOK SABHA

Thrusday, July 29, 1971/Sravana?, 1893
(Saka).

The Lok Sabha met at Eleven of the Clock.

[MR. SprAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Labour trouble in Rourkela Steel Plant

%1443, SHRI S. 5. MOHAPATRA: Will
the Minister of STEEL AND MINES be
pleased to state:

. (a) whether there is labour trouble at
present in the Rourkela Steel Plant; and

(b) il so, the rcasons thercfor and the
action which Government propose to take
in the matter?

THE MINISTER OF STEEL AND
MINES (SHR1 MOHAN KUMARAMAN-
GALAM): (u) No, Sir.

(b) Does not arisc.

SHRI S. S. MOHAPATRA: Sir, if he
means that labour trouble has not affected
production, he is right, but 1 seek your in-
dulgence to place before the hon. Minister
the fact that there has been lubour agitation
for the last one year and now it has taken a
very serious proportion. I produce the news-~
paper Samaj of Orissa where the Chief Minis-
ter of Orissa has expressed his concern about
the fact that the Rourkela steel authorities
are going to declare a lay-off .in the steel
melting shop where there has been a devasta-
ting collapse of the roof meusuring about
10,000 square metres.

MR. SPEAKER: Your
about labour trouble.
. SHRI 8. S. MOHAPATRA: Is it a fact
that the Rourkela authorities are going to
declare a lay-off in the steel melting shop,

which js- aoinr. to create serious labour
trouble? D o

Yuestion i

SHR1I MOHAN KUMARAMANGA-
LAM: So faras]am aware, there is no pro-
posal before the management of the Rourkela
steel plant to layoff any workers in conse-
quence of the collapse ol a part of the roof
of the stecl melting shop.

SHRI S. S. MOHAPATRA: As a corol-
lary to this question I want to place before
the hon. Minister the lact that in his last
statement in the House he said that ‘the
collapse was due to rain waters, but I have to
producc a photograph, which I have pro-
cured with great trouble, from which you will
find that this was due to accumulation of
iron dust on the roof coupled with rain water,
which could not pass through the rusted

pipelines. That was the real cause for the
collapse.
MR. SPEAKER: Order, order. This

question is not about the collapse. There is
another qucstion on it, coming later on. ., .
(Interruptions). I am not allowing it. You
asked about labour trouble and he said,
*“No"™. Now you have gone to the roof
collapse and all that.

SHR1I MOHAN KUMARAMANGA-
LAM: Sir, although you have disallowed
it, there is an implication in the guestion which
is not correct, The Member nas implied that
T have said that the collapse was due to rain.
I have not said so. I do not know the reasons
for it.

SHRI P. GANGADEB: 1In view of the
fact that the major breakdown of the steel
melting shop will take quite some time to be
restored to its working order, may 1 know
whether all the cmployces and workers, who
have boen affected by this lock-out, will con-
tinue to hold their services and are given al-
ternative Jobs for the time being? '

SHRI MOHAN KUMARAMANGA—
LAM: There is no lock-out in Rourkels:
at all, Sofuastheworkmmeommed

u»s .,uun

.“,.n.-..-‘-..u
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we are confident that they will do work other

than the usuval work available in the Plant
_and he!p us to restore production at as early
a date as possible and, in this way and as a
result of their cooperation, we shall be able
to avoid any form of lay-off whatsoever. -

SHRI INDRAIJIT GUPTA: May 1
know from the hon. Minister what is the
number of workers who are involved in this
particular melting shop? He says that they
are not going to be laid off. 1am glad to hear
that. 1 would like to know what is the
.number of workers who will be involved as
a result of closing of the LD converters and
the blanking of the blast furnaces and what
type of alternative work in a steel plant can
be offered to them.

SHRI MOHAN KUMARAMANGA-
LAM: I am afraid I will have to have notice
for that.
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Roquést from Kerala for check on Quality
of Bonemeal and Take-over of its Trade

*1446. SHRI M. K. KRISHNAN: Will
the Minister of AGRICULTURE be pleased
to state.

. (a) whether the Government have received
any memorandum from Kerala requesting
a check on the quality of bonemeal and take-
over of all trading in bonemeal;

(b) if so, whether the demand has been
considered by the Government; and

(c) the decision taken thereon?
' THE DEPUTY MINISTER IN. THE

MINISTRY: OF AGRICULTURE (SHRI
-JAGANNATH PAHADIA): (2) to () A
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statement is placed on the Tablc of the
Sabha, )

Siatement

(a) and (b). Yes, Sir. A memorandum has
been received recently.

(¢) (i). Quality Control: Specifications of
bonemeal (Raw and Steamed) have been in-
cluded in the Schedule to the Fertilizer
(Control) Order, 1957 with a view to ensuring
guality control thereon. Sale of sub-standard
bonemeal is an offence punishable under the
Essential Commodities Act, 1955. The State
Government who are administering the pro-
vitions of the Fertilizer (Control) Order ure
competent to institute prosccution proceed-
ing against the offenders, The Government
of Kerala has, therefore, been requested to
look into the matter,

(c) (ii) State Trading: This Ministry docs
not consider it necessary to introduce state
trading in bonemcal.

SHRI M. K. KRISHNAN: Sir, it is stated
in the statement that the sale of sub-standard
bonemoal is an offence punishable under the
Essential Commoditics Act, 1955 and the
State Government who are administering the
provisisns of the Fertilizer (Control) Order
are comnpetent to institute prosecution pro-
ceedings against the offenders. But is it not
a fact that alm st all the factories producing
banemeal are situated outside Kerala? So,
it will be difficult for the State Government
to take action against these concerns. Will the
Government take action against these con-
cerns?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): Any distri-
butor who distributes sub-standard material
is not necessarily a manufacturer who will
be located in Kerala. Any distributor or
dealer who distributes material “which is
sub-standard and which is not in conformity
with the Fertilizer (Control) Order can be
prote:uted and, therefore, the State Govern-
ment is competent to take action,

. SHRI M. K. KRISHNAN: Considering
the fact that farmers will haveto pay abnormal
prices during ‘cultivating season, will' the
Government reconsider their stand and in-
troduce State trading in bonemeal? - -



- SHRI. ANNASAHEB P. SHINDE: The
bonemeal contains phosphate and super
phosphate is available much cheaper and in
abundant .quantity. - There is no shortage of
super phosphate in the country. Therefore,
I do not think any additional steps are re-
quired,

MR. SPEAKER: Next Question,
" SHRI BIBHUTI MISHRA: Q. 1447.
SHRI SHER SINGH rose—

AN HON, MEMBER: This relates to
labour. How is the Ministry of Agriculture
concerned with it?

MR. SPEAKER: It was transferred to
this Ministry.

et & e & derd & v ¥
woget & forg Qov e o sqwen

*1447. st fagfe fawr: = ofw
Tt ag o At g w4 e
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b), The Crash
Scheme for Rural Employment with an out-
lay of Rs. 50 crores during the year 1971-72
has been introduced with effect from April 1,
1971. The Scheme is implemented through
the State Governments/Union Territories with
1009, financial assistance by the Central
Government.  Additional employment is
‘designed to be ;cnerltcd through a net work
of rural projects of various kinds which are
labouri intensive and which will create durable
assets, ' Employment is to be provided in
every district. for: atleast 1,000 persons for a
period of 10 months in a year at a wage not
exceeding Rs. 100 per month. An amount
equivalent to } the of the wage cost will be

~available for materials and eqmpnm The

order of outhy is Rﬂ !2 50 Iaklu por dlslnct :
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SHRI BHAGWAT JHA AZAD: As tne
hon. Minister has said that the nim of the
programme is to have an impact on unem-
ployment, may 1 know if he has tried to
ascertain districtwise as to what is the per-
centage of employed and unemployed among
thosc who are registered witn the employ-
ment exchanges?  If so, how many per
thousand persons in the district will be un-
employed persons? What will be the per-
centage, will it be 0.002 per cent or 2 per
cent, or what figure will it be?

SHRI SHER SINGH: WNot all get regis-
tered in district exchanges. Of course, there
are educated peopls whe want emjloyment
get themselves regisiered in Employment
Exchanges. but there are unemployed people
also who never get themselves registered,
but this is meant primarily for this type of
unskilled labour who arc ont of cmployment
for many months in the year in off-scason
days and we want to provide employment to
them and thareby create some permanent
assety as infra-structure so that it might
generate some employment in future,
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JooRY & fHel ¥ Ty FANI IHIS
& mar § wdifs agt amardy aga o R
AT FwTdr Y sravdy & fagre ¥ O
A WY AT G AT GATX FAT AL
§ aife ag aAv@ 1 @ 7

ot e fag: wfiw gz R AW
wyy fin fargre witg Hog areg wve T
o w3 Y aga ww femr g
firgre ¥ agy wdad oW &1 pww A
gw 17 fadr & forrsy o aga sar<
tih o ¥ Ay RuA A
¥ swt & frg gd @§ AT Are T
¥ arftrfionr oite oft avar R § 1 sEelT



9, Wd&m

v g [y Sy
e gaR foar § Wy K o AT

arEa-Ag-56. 50 we, fagr-
245. 50 WIW, ¥79-34 @, IFET-
20 W@ 50 BT, AfEATE 1 wAT
3 MY, IAHAT 2 FA¥ 4 U4, AR
A AMT-99 T | AN W @ @
SR ¥ g T sarar § 7 G
qeYhe gaa fear &1 . . . (samemm)
... eNRy ¥ 43 oy § ogdr f ot
Y dwqr agr aga wAvar § 1 wuiey wey
feelr ¥ sy qgw § faw T weymdw A1

ot gOW W wOATT : TR TATA
¥ e ¥ g ¥ qaran fF 1 g At
Naw A ag oF faw T =7 &
A W I W AT W I a6
e fammafs o P § ==
#1 Garare et @ & g A o &%
fomT 37 ? g@ G A ATIN JT JAT
Té ¢ gwd ag e § fo ol & e
o e dvr § fod ore Afw A8 @ AR
T e § gl F gl sw AW § 7
aw%ﬁ-rqw At awT o€ & I¥ &
FIA ATGH FAH FT RN AT 30
wTé § ? oifc aga ¥ Wl # it ¥R
qget §, faoret qgarht &, @ @l ¥
fermor & forw &t faroref) qg=mar & for aeY
#reft gvorr ema g &7

weam g ¢ G awet w1 AR
afear st aawr garer faer faar o

sicfay: 7@ domr Aot §
TH i dr v @ T § o afew ¥
Ffgs W w o o @6 0 TEFW
Wit h g yacfrwam § @A
Qe wgrer | wv faeT, OX S
™% @ E ) AT are-aTe Iy W W

v § v v ok & amw W g o

SRAVA‘NA 1, 1393 G’JH}

Oral Answers 10

fre o wifgr | oy At fr 4 oEX
fofe & wmw @ €, faft aveft, afem
ar§ A ard frgt ag o s g AE
@ § fr aew aadr & @ e
FATY | FOET FTH T BTG | T TTF
T | AR A s A g ag OH §
fa® gz qdew e g1 WA
N TARI-IT qA AR Iy A Savar
i e gt o

SHRI SHYAMNANDAN MISHRA: The
extent of employment is really determined by
the its income content.

SHRI SHER SINGH: 1 require notice of
this question.

SHRIMATI JYOTSNA CHANDA: The
hon, Minister has mentioned the names of
almost all States except Assam. I would like
to know from him whether Assam has been
excluded from this.

SHRI1 SHER SINGH: No, Assam is very
much in the picture. We are taking this
scheme to Assam also.

Assessment of Loss of Crop in U, P, due to
recent rains and Central Assistance therefore

*1450. SHR1 R. S. PANDEY: Will the
Minister of AGRICULTURE be picased to
state:

(a) whetler rabi g:ains worth hundreds
of crores of rupees have becn damaged in
Uttar Pradesh during the recent rains there;

(b) whether an on-the-spot assessment of
this loss has been made by the Central Govern-
ment and, if so, the main findings thereof;
and

(c) the assistance given by the Centre to
the State Government to provide relief to the

affected farmers?

THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE (SHRI:
ANNASEHEB P. SHINDE): (a) The U. P,
Government has stated that hcswy losses to
Rabi crop. have occurred owing to umimely
rains in Uttar Pradesh,
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(b) A Central Team of Officers formed by
-the Ministry of Finance along with the Plan-
sing Commission and other concerned Minis-
“tries recently visited the State in the first
week of July, 1971 for an assessment of the
situation arising out of damage to crops due
1o unseasonal rains in April—May, 1971 and
of the requirement of funds for . relief
measures for purposcs of Central assistance.
The Repert of the Team has just been received
{on 26-7-71) and is under the consideration
of the Government.

(c) Central assistance would be provided
towards expenditure actually incurred by the
State Government against the ceilings that
may be adopted on the basis of the recommen-
dations of the Team.

ot tegra ot . AT AR R
Farar § e ftd ot faeft @—3ar T
gt TR o wifw WX fe fod
wr g?

o, o & ad wregw ¥ R
HERT ¥ A W HIX ATHET FAT
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srgar g fir radt afigfe ane 8 G
Wrgwfaufa M & & fd @
el wrr oe Freifee #% 99 W
famaT soar &9 firgT ST, #9 @ @
AT wq & gr ?

SHRI ANNASAHEB P, SHINDE: The
relief measures to be taken need not await
either the visit of the Central team or the
agsistance from the Central Government,
because they are the direct responsibility of
the State Government, and they have to take
immediate steps; if the State Government

finds that it is beyond their capacity to carry

out these relief measures then they have to
request for a Central team, and accordingly
the request was received and the Central
‘Government team hds recently visitéd the
State and submitted its report. But the State
“Government has taken the necessery sieps
for providing relief. About 27 districts are
affected very severely, and in thoac districts,
the recovery of Govzmmont ‘arrears and

JULY 29, 1971

Eid K A

racoavi etc. has been stayed; gratuitous reliel
is being provided. Rs, 25 per family was being
provided, but the State Government has
taken a evision to increase it to Rs. 100.
A number of other steps are belng taken in
order to supply seeds, to give faccavi, and

credit for fertilisers and other agricultural
inputs.

stemega até: aw § oF WY
A ¥ qear wgar el aw
ary el & A qely W omar 8, Afew oo
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7 g @ faar o, fed g O A
=t 7o far 7 anfe fefiw S s &
|ra-a1q ST i feafy & agaar
frraw?

SHRI ANNASAHER P. SHINDE: 1
would like to draw the attention of the hon.
Member to the fact that in the main guestion
he is actually referring to the damage to the
rabi crops. that is, before the rainy season.
1t has nothing to do with floods or anything
like that.

SHRI R. §. PANDEY:
in disguise. . .

NN R : YEET avee A R

SHRIR.S. PANDEY: Since it has some-
thing to do with agriculture, it should be
taken into account. ¥ qHt wT wmar
¢ forad ooft ofeft @ omeft & 1
W W g A g 6 oed wiR &
Pt iy d2r rawdry, sa iy N
g ey . ..

oo g :

It is a blessing
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SHRI ANNASAHEB P. SHINDE: There
is no conflict between the assessments of the
UP Government and the Central Government.
We have been relying on the assessment of
the State Government because they are close
to field conditions.

As for relief measures, I have already
mentioned about the team. Their report as
to the extent of assistance recommended is
being examined.
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'ﬂi fﬂ@ﬂ e g
SHRI ANNASAHEB P. SHINDE: 1 have

mentioned that relief measures are being
takenbythc State Government.
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SHRI ANNASAHEB P. SHINDE: We
have received the report of the Central teem
which has recommended the quantum of
assistance to be given to the State Govein-
ment.

T. B. among Workers of Mica Mines in
Hazaribagh

*]452. SHRI R, P. YADAV: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whetker Government are aware that
large number of workers in mica mines in
the District of Hazaribagh are suffering from
Tuberculosis as the ventilation in mica
mines is almost nil; and

(b) the steps being taken for regorous
inspections by the Director Genceral of Mines
and Safety regarding ventilation in the mines
and arrangment of drinking waters at mine-
sites?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA.
BILIATATION (SHRI BALGOVING
VERMA): (a) As Tuberculosis is not a noti-
fiable discase under the Mines Act, 1952;
statisties regarding its incidence are not
available with the Directer General of Mines
Safety.

(b) Regular inspections are carried out by
the Mines Inspectorate to enforce the statu.
tory provisions relating to ventialation and
supply of drinking water.

uﬂuﬂumm mﬂfm
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Ciad e & rcil

St THE RO QTN ;. AT WEIT,
¥ W 1 Favq T fAer ) A ger av
fa wgi-wet fow @ ¥ gifesa § afew
aht wgea ¥ wy fear s wae fed-
o § ) S gE0 T X W TN
faar

qady ara ¥ sy swfeqa STl
¥ ameTT 9 FgAr wgaw § fr I @i
§ fiedt & Y oy av fawe ® swAeqT
T A A § g A A smAen § )
@ ¥ e o Al wERT ¥ AT
g § W g ¥ 9 SrE qd
dyorar § fra swi wgi OX wARA &
ﬁaﬁwﬁ%w&mhwzmwﬁ
saeqT ) T 7

st sretfe @i mﬂ"ﬁm
oY gy § ag age g a% T S
 afew i e it @ O 4, W
oy ngof ew f s ol & ...
(wwaw) . . . . F arfefere Aagdl
% o Foma § wafeg agi X ¥
fgforr ofr swrrear v fr § arfie worgdd wy
eeT 7 9 | W wrer ¥ gar
aaewr w3 Y WY A ol §, ag v
®rer arow A § ot fe ey wgok

oy,

. Ovol Avswars 16

av ol o ogi gar W ST m :
smaws @ ) weheg wef o< g w
SITYT FW FT 0§ Tw@ W | AT
fyfarm & sreqr agt X @ @ ¥ AN
I grerrar IR et ofver Ay ot AT
grT & &Y Sua yrear W I E 0.
(W) .. Let me make clear one
thing. He hus asked about ventilation.
This arrangement for ventilation has been
made. Where natural ventilation has  not

been possible, they huve  provided
mechanical ventilation.

st WTeo Wio wy: X o wrAw
¥ wedY wgiew & ger srgan g wmew
aree ¥ @to dto fedlter e mwedt
e & W s wEr @ e wemE
fecdador saw & ¥ g a1 W@EA
feemas & afer & o dro F¥ v F7
e fa g fmar smasar 37 L.
(m) . I'want to know whether

there is any hospital for the mica mines in
Mauadhya Pradesh.

wsam WERT TR HiaTEd fed-
TO9 F g Y o Ao ¥ sy faar
.. (vowEw) L.

an opihion.

FATIHTT Y TAATG ¥ aay T g av
g 5o g fer wiforg ) . (swwaTw)

St W o w§: AT WERT A
w1 fr wamea feddads ot § i
i gor fr dro fto # ol AN fe
aTEET AT A ey § SHwT warer A
ot feeterfror & e st ) e & 7

st weife wwi:  So Wo W
el arw R ¥ g oy PN Y,
et s @ 1 at T
ot Ty ) wwet § IFHT A § faelt-
ofew | ag frd ggETgafE ¥
freeht oy & Brfew W F I
mwzza«mwﬁ

He is asking for
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MQW@Mwﬁaﬁ
g | N & aeRT Y § afag w4
Wit TR ZquT gefaw aww foar omar
2 @ @ ag W il agt o< @Y o
¢ ¥few ag @l ot 7 R o oEn
forg e o feg g ¢ 1. . (s

&oi’ro%ﬂzﬁ-&ﬁwmm
ﬂﬂﬂﬁﬁ!%ﬂtﬁtlmm
#t e fadiw =aeqr § fF o s
¥ 3T 16 gIC wogR w9 g0 & |
oo (wEEW) L,

weuw wpR: a9 ag aar afw
fe Marge feedads ¥ oo @&t ¥
Y FEFA &

ot wrevitfarr awi: o w0 @
!ﬁﬁaoﬁommﬂ;@ﬁ
i e & @ wemgw feddadw
TR, AHI #LT FW § AR AWT-—
R gy gamn fe sk fag &=a
gftresg Mt §—uw T A F R
o fagre H——smx W ww @i
T X & O S A Ao fear s
& & W feaiad a¥e st § A
AT T AN FQ§ |

wouw WgwY ¢ A gare Wy
T, Kym g o W H TR
g | Tar o Wfgy fe sgrar & sanar
R Ay Ao faer ad o

ot viwY yarw fig:  wAIE @l &
7R § Wt AgieT & oY wgr R 16
ESIT WO AT & § Ag BRI e
&, ¥u¥ 56 g wERAM TR § | wY-
T, Ei, gRd et AR frddig—
¥ T Ew § & I Ao wT ag W
wfafife § 1 & sk gror welt W ¥
WA Wt § e R Al § Qe
& I gl ¥ wrew & fag 0
R A g sEn w@ ¥ g woR
immmmu !If'l'{ ATHT
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ﬁmﬂﬁhwtﬁh?atm
mmwﬁmq.m#
T wrger § e e v ¥ afe wné
wrbert g€ & o awwr frwew € 4

oft areritfers of . 9gft T ATR-
o aze ¥ a8 & & B wroer Wl
¥ 56 g AR § Y ag I Al
fwaE R, § suwr agt o wRew
TE HAT ATEAT ATHT AW 16 FOTT ATEHT
e W EEHEAE 1. . . (swEw) ..,
fagre & 9058, 'y AW A 4130 X
I ¥ 2689 AHE & | ¥H BT
FAT 16 TR qTEFT T Y SorATA
FROEN .. (swEw). ..

MR. SPEAKER: [Iam not going to allow
any arguments over the question. He is giving
information. If you have got some other
information, you cannot force it on the
Minister,

it viwe v fag Y g e
FOTA QBT ] | ...(m)....

ot wrewifeer ool ogi 9T &fe-
&mﬂﬁm aﬁtaﬁtm‘ftﬁﬁ

q¥ dfeora #r sqaear g  Ar Wve
U9 &7 JoasT H § agi F ATfow ¥
fawTe wraaTd Y ITdr §

St TR TETR AT R
argt Y Wit o & fawnw |

wmaw W AATH & A A
I § qATH IO

Capitation Fees under E. S. I, Scheme

*1453. SHRI INDRAJIT GUPTA: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state: :

* (a) whether doctors under the Emphyoes
State Insurance penal system are dissatisfied’

with their present rate of capitation fong;
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(b) whetiw a8 Dne-Man-Commitiee went
‘ifito the matter and recommended that the

“foas should be raised to Rs, 30 per annum;

{c} if s, reasons for non-implementation?

THE DEPUTY MINISTER IN THE
'MINISTRY OF LABOUR AND REHABI-
LIATION (SHRI BALGOVING VERMA):
The Employees State Insurance Corporation
has reported as under:—

(a) Yes.

~ (b) Yes.

. (€) The report of the Commitiee was
considered by the Employees’ State Insurance
Corporation at its meeting held on the 17th
O:tober, 1970, when the members felt that
the increase suggested in the report could not
be supported on merits or on financial con-
siderations. The overwhelming opinion of
the members was that only a marginal in-
creasc should be allowed as a gesture of good-
will to the penal practitioners. The rate of
capitation fee was enhanced from Rs. 17.50
to Rs. 20/- per insured person family unit per
annum with effect from 1st January, 1971,

SHRI INDRAJIT GUPTA: It scems from
the reply that the recommendation of this
one mun cominittee has not been found
at all acceptable by the Corporation. So,
I would likc 10 know whether it is not a fact
that this commitiee which was appointed
specially for this purpose went into all aspects
of the question. What werc the factors on
the basis of which this Committee thought
it fit to suggest that the increase should be
up to Rs, 30 ?

THE MINISTER OF LABOUR AND
REHABILITATION, (SHRI R. K. KHA-
DILKAR): It is true that the committec has
gone into the background of the whole
question and it has come to the conclusion
and recommended Rs. 30 as capitation fee,

but later on the Corporation examined the

recommendation and found that it could be
sustained neither on financial ground nor
other considerations, and a decision was
taken to give an increment of Rs, 2.50.

SHRI INDRAJIT GUPTA: He has re-
peated what is said in the original answer.
1 wanted to know the principal factors on the
basis of which the committee thought it fit

Juky 29, 1971
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mincmacn to Rs. 30, AM:R,itm;
sommittec to go into the matfer.

SHRIR. K. K.HADILK‘.\R: f the hon.

 Member has scen the report, he will find that

there is a contradiction between the final/
conclusion and the arguments or the substan-
tive part of it which should have sustained
the conclusion. In the substantive part of
the report they have not advanced any argu-
ment to sustain the recommendation of Rs.
30. They have examined the centres in
Calcutta, Bombay, Ahmedabad and olse-
where, taken evidence from the workers
side as well from the penal doctors’ side and
other professionals, and they have come to
some conclusion. Therefore, as 1 said earlier,
this is the background, and ultimately they
have jumped to the conclusion to give Rs.
30. That is all

SHRI INDRAJIT GUPTA: Has the
Government considered another aspect of
this, that because of the present low level
of the capitation fees this has become an
indirect encourgement to certain malprac-
tices and corruption, and from that peint of
view may | know whether this marginal
increase of only Ras. 2.50 is going to solve the
problem?

SHRIR. K. KHADILKAR : Itis trie that
there are malpractices prevalent, and cer-
tain cases have come to notice whete, Tor
instance, absenteeism has increased and
false certificates have been given.  These
things are known. Looking to the nature of
their duties, because they arc part-time and
arc free to practise otherwisc, and to the fuct
that there were malpractices, this recommen-
dation was made. However, we are recoasi-
dering the wholc issuec again. Rccently, a
‘deputation bas scen me, : -

SHRI DINEN BHATTACHARYYA:
May [ know whether it is a fact that the
penal doclors are over-worked because there
is no limit for the registration of cards under
a particutar doctor? If so, is the Goverment
thinking of increasing the number of panel
doctors?

SHR1 R. K. KHADILXAR: From the
agoounts available there is ne demand, be-
causc all the doctors who are on the pancl
are not getting patients and t‘lmr farmhtcs
to be coverpd, : .



.. SHRI' DINEN BHATTACHARYYA:
Some doctors are getting more patients,
That fact is Known to the Minister. Are you
going to put a limit on that?

SHRI1 R. K. KHADILKAR: There is a
limit. Gencrally, 750 patients are permitted.,
A fow might be getting a little-more, but that
limit is there.

SHRIS. C. SAMANTA: If government is
not going to accept the recommendations
made by the committec, may ¥ know whether
another committee will be set up by the
government which will give a different re-
commendation?

SHRI R. K. KHADILKAR: As 1 said
carlier, representations were made and their
representatives had a conference with me a
few days back. In the light of these ropre-
sentations, the matter will be referred to the
Corporation for re-consideration.

Steps to Increase Fertiliser Production

*1456. SHRI M. SATYANARAYAN
RAO: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the production of fertiliser
in the country has so far failed to catch up
with the demand; and

(b) if so, steps contemplated to increase
the production of the fertilisers in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) Though
the production has been steadily increasing,
it has not so far caught up with the increasing
demand.

(b) Steps are being taken to increase the
Production of fertilizers by establishing
additional fertilizer factories and expansion
of ¢xisting ones with a view to aghieving self-

_3umdemy,_

SHRI M. SATYANARAYAN RAO:
What is the estimated requirement of ferti-
lizer in India? How much are we producing
and what is the shertfall?

SHRI ANNASAHEB P, SHINDE: The
cstmate of current - year’s requirement i
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about 19 lakhs tons of nitrogerous fertilizers
and t_he production would be 13,2 lakhs tons,
Therefore, the gap is about 6 lakhs tonnes.
The import programme is actually about 4
lakhs tonnes.

SHRI M. SATAYANARAYAN RAO:
The exports say that about 8 million tonnes
are actually taken out of the soil every year
and so in order to maintain the fertility of the
soil at least 8 million tonnes of fertilizer have
to be put on the soil. So, what steps arc the
government going to take in the matter?

SHR1 ANNASAHEB P, SHINDE: Ferti-
lizers are not to be put on the land only;
that is only inorganic fertilizers. There are
organic manures. Then there are leguminous
leaves which bring it from the air to the soil,
Then cow-dung and compost are commeonly
used, So, they replenish the land in various
ways, It is truc that in our country the re-
plenishment is not very satisfactory and there
is some gap which has to be attended to.

it et T @Y T AT
Wt w e @ fe AW E Sww
frermae Y e ¥ femml w faee §
T I qoaTs £ ¥ g ag TH g
@ fogt Ao &1 N WA Aw
aw ¥ fad alt sreemA e & fal
T W WT AT g o

weuw WPy ¢ S AT I
WA ¥ IR A ger g

whether produclion'has becn able to catch
up with demand.

Y ATU A W A |

Woyeedt T GR: W T ¥
e g §, gar AW feam wY gt
ot T Ovaw @ W
wyeqr § 7

weaw wpven . Tg ) ey | A
N garw § ow o Wh¥z f w7 wigh
forer ffireeT Y o awre gquT W §

ot & frd g dareg) wx o 0 aw
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" SHRI G. VISWANATHAN: = Have they
any plan for achieving self-sufficiency in
fertilizer and, if so, when will it be attained?

SHRI ANNASAHEB P, SHINDE: It is
expected that by the year 1975-76 we shall
be self-sufficient in. nitrogenous fertilisers.

Delay in implementation of Crash Scheme
for Rural Employment in States

*1457. SHRI P. GANGADEB: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Central Government’s
Crash Scheme for removal of rural unemploy-
ment is yet to be put into action for comple-
tion of work within ten months; and

(b) if so, the reasons for such dclays?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b). Proposals in
respect of 258 districts have been approved
and necessary funds placed with the respec-
tive State Governments and Union Territories.
Proposals for 57 districts have been pro-
cessed and sanctions are under issue. Pro-
posals for 20 districts are under examina-
tion. Proposals for the remaining 20 districts
in the country are still awaited, According
10 the scheme, employment is to be provided
for about 1000 persons in & district for a
period of about 10 months. It is understood
that the work on the projects has started in
some dstricts. The scheme is expected to get
into full swing after the rainy season,

SHRIP. GANGADEB: May I know why
the State Government of Orissa was allergic
in the allotment of money to the different
districts of the State of Orissa in time for

implementation  of the crash scheme
programme,

MR. SPEAKER:

-separate notice. I donot object iflhc Mmm—
- ter has mfommuon, s

SHRI P. GANGADEB: - May 1 know
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mﬂw*mw@&mwﬁ'

o [ you want to ask
pafhwhrly ‘for Orissa you should give a

wma

what - is the total lmunt of momy ﬂm‘ny
aflotted for the district of Sambalpore which
will be required to be spent before 3ist -
March, 1972 for implementation of the
crash programme ? '

SHRI SHER SINGH: In Orissa out of
13 districts we have issued sanctions for
three districts; for seven districts the pro-
posals are under examination; for two
districts the sanctions are under issue and for
one district we have not received any pro-
posal.

oft mrqem wfgeere: i g
FTO TG AT A oY wqar frar § wg
I * qgw wr § AT W ag ad T
t o w =w o o ¥ i #§ faos
wafrg & wr g F oy o7 g A
R F AfFR 7 RN Efe ag
39 S N A9 gt wnd afow 9R
i g s § fF N gw
7T ¥ qATFT I § 9T WER A wEH
AT afa sev e g @ g 7

st fir fag: @m a9 G
AT § agt ¥ & A ol § Ay g
¥ gw I g ILEETEN A W E
ITH YT 9T IZ AAY W FHT Y
AT 9TH TAE qTEY SO WS W gw
IAHT N fred 9 qga a) ATEww
o A% AW § ) S AR s g A
g ey W E fe I w I W
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fir g gt & W o QP

 feur o § & A v arwaey gATQ

mﬁmmmﬂaﬁ

_mq:



wwumwm

mm SHRI RAJI)EO SINGH: Wil
the ‘Minister of STE.EL AND MINES be
pleased to state:

(a) whether capital repairs now under
way at Bhilai Steel Plant are in fact capital
damages caused by a lack of routinc main-
tenance;

" (b) whether this plant suffered from 70
percent idle capacity and production suffered
because of ‘chokes’ at various levels; and

(c) the main factors for the short-comings
and the steps taken by Government to remedy
these ills?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM): (a) to (¢). Maintenance
in Bhilai Steel Plant has been, on the whole,
satisfactory. Repairs of a partly capital
nature have been taken up in Coke Oven
batteries No, 2 and 3 which had a break-
down in May 1971, due to sudden choking of
their Suction Mains, This does not appear
1o be due to lack of routine maintenance.
Other batteries are working normally and
only routine maintenance is being done
on them. Percentage loss in steel production
as compared to monthly targets is estimated
at 16, 22 and 23 during the months of May,
June and July, 1971 respectively. Repairs/
rectification work is in progreess on an
urgent basis.

SHRI N. K. SINHA: Keceping in view
the answer to part (b), may I know whether
there has been any suspicion of sabotage in
this case 7

SHRI MOHAN KUMARAMANGLAM:
No; we do not suspect sabotage at all in
relation to thesc difflulties that we are facing.

wex stw ¥ s fnfre st v
uﬁumﬁi

1433 ot o Wto WE:
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ﬁﬂmmﬁﬂﬁmwt.

(@) war goere ¥ wow fearar fis
s fafire % e 50 gome oo
wi ooy o ® A} g T 62
TaTe & wfirw sroomdt agt wﬂt-ﬁf&;_

() wer s ¥ s fafee & afr-
fow fiom-fiem eart ¥ arcon e s ammar
Wy ?

sw o gede savew ¥ gl
(sfr wremitfy amf) : (%) off, 7 f
Frer W ¥ Ay qronfedi WY q@Ew w0
¥Yé s gt § i amer & fe AR @
agt v feafeat sarfia & sna, agt
¥ o1e oomdf aqA-aR w3 N A
o |

(&) sroew ¥, wrar & rE-aTE Wi
iy fofax aaifig v &1 fa=se a1
o & s ¥ 50,000 Treondf & W
[ YA 1971 ¥ T FAE I¥,
FatT 2297, 1971 a% qoftsw Jmw ¥
60,279 WXl wAT ¥ qrw@ ¥y
fefrd d A ar IR ¥4

() = & frgeadt =iy fafas)
¥ sfaforr, wor sAw ¥ fastrage ¥ firee
A e ¥ fofae wnfvr &3 w0
s & 1 o § i oo s o S
NI AT WA WY HrAT fm
ATT |

sftao fowd: wrIgATENE
fis arar der ¥ dmwr A 7 AT
0 ¥ o & aroomd’ agh o< @7 & wrew
wrr der F omg 7 @ ¥ wgew ¥
'@mw@nﬂ*mﬁtﬁﬁﬁm
qx ¥ Rov war § 7 :
THE MINISTER OF LABOUR_AND_., :
REHABILITATION (SHRI R. K. KHA-
DILKAR): Tt is not corfect that we.are .
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shifting refugees from Mana Camp to Bilas-
pur, Neéw camps will be sct up near Rilaspur,

. wtuoWo w§: WY ¥y IX gIO-
fof #Y a9y & foag i AW W §
agF I I aINiet § WA F e iy
% s dee arfy el s
TP A AT W LW e g
feraraa sl s ¥ qw € ?

SHRI R. K. KHADILKAR: Before re-
fugees are shifted, provision for water, shelter
and other arrangoments arc made. ‘They are
being made. They are not yet complete.

Wt ofeguir qegelt: s
HEIRT g 7AW N ¥ w4 fir forg e
¥ foswa & gonfed © aver ool aw
A gl ik ol aF Redw
it v A WIigRED
afs qf sw ¥ qwer g A g€ A
w7 agt ¥ A @ g g} @ F o
R ¥ wdm fafestm ¥ e ¥ W@
@ A g T AT G ?

MR. SPEAKER: It is a hypothetical
question. Please do not ask it,

SHRI SAMAR GUHA: May I know
wh:ther it is a fact that a large number of
Bangla Desh refugees have been sent to
Mana Camp and other arcas before shelter
was completed there, as a result of which
therc has been a lot of trouble for them, and
also a large number of people died a5 a
tesulc of gastroenteritis and cholera?

SHRI R. K. KHADILKAR: Tt is not
correct. . -

" MR.SPEAKER: This relatos to Ministry
of Health, : -

SHRI R. K. KHADILKAR: The infor-

- mation that the hon. Member has given is

absolutely incorrect. There was no reported

death, and shelter was provided before re-
fugees were shifted from Bengal.
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Delay ia Implementation of Crwisk Programme
for Rural Unemployment in U. P.

*1464. SHRI V. N. P. SINGH: Wil
the Minister of AGRICULTURE be pleased
to state;

(n) whether Uttar Pradesh Government
is' awaiting the Central Government’s
clearance to launch Rs. 20.25 crores crash
programme for providing rural employment;
and

(b) if so, the reasons for delay in giving
such clearance ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The sum of Rs. 20.25
crores mentioned in the question presumably
referes to the likely allocation to Uttar Pradesh
under the Crash Programme during the
Fourth Plan period, But the Uttar Prades
Government has made proposals for one
year only, namely 1971-72 . They have been
approved and a sum of Rs, 6.75 crores sanc-
tioned on June 21, 1971, The allocation has
been recently revised to Rs. 6.79 crores,

(b) Dogs not arise in vicw of answer 10 (a).

WRITTEN ANSWERS TO QUESTIONS
Uniform Land Acquisition Law

*)1441. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose to enact
a uniform legislation throughout the country
in place of the existing seventy five years old
Land Acquisition Act; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
A Land Acquisition Review Commitice was
appointed by the Government of India in
July; 1967, with & view to examining the
entire framework of Land Acquisition Act,
18%4. The Committec submitted its Report
to the Government in March, 1970. Copies
of the Report were circulated to all the State
Governments/Udion Territories amd the
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verious Departmants of the Government of
“India concerned with the acquisition of land,
for oliciting their considered views on the
various aspects. Replies from most of the
States/Unign Teritarigs are still awaited, in
spite of reminders. Action to have the Act
of 1894 modified will be taken as soon as the
views of all the State Governments have been
received ‘and examined by the Government
of India,

Report of Committee on Medical Facilities
to Coal Mines

#1442. SHR1 N. E. HORO: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to stalc:

(a) whether Government have received the
report of the Expert Committee which was
appointed to give suggestions in regard to
the medical facilities to be provided to the
coal miners;

(b) if so, the main recommendations made
in the report; and

(c) Government’s reaction thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K. KHA-
DILKAR): (3) No Expert Committee was
appointed by Government to give sugges-
tions in regard to the medical facilities to
be provided to the coal miners.

(b) and (¢). Do not arise.

Aerial Survey for Underground Water

*1444. SHRI RANABAHADUR SINGH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have any plan
to carry out an aerial survey of underground
water in regions where subterrancan water
is difficult to get for agricultural purpgses;
and

(b) if so, the regions where such survey
has been carried out?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) No, Sir. At present
there is no plan to carry out any aerial survey
for locating groundwater. I, however, is
proposed to introduce photo-interpretation
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.
‘technique in hydrogeological investigations

for locating groundwater by making use of
aerial photographs already available with the
Survey of India.

(b) Does not arise. .

_ Nationalisation of Sugar Industry

*1445, SHRI §. M. BANERIJEE: Will

the Minister of AGRICULTURE be pleased
to state:

(a) whether 12 Sugar Mills have teen taken
over by the U. P. Government;

(b) whether it is a fact that these 12 Mills
are not in proper working conditions; and

(¢) if so, the reason for taking over these
Mills?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The Government of
Uttar Pradesh have promulgated an Ordi-
nance on the 2nd July 1971 for acquisition of
12 Sugar Undertakings and for their vesting
in the Uttar Pradesh State Sugar Corpora-
tion. Nine of these undertakings have gone
to the Higlt Court in writ and scven of these
have been granted stay orders.

(b) Thesc mills are not in a good condition
or have suffered from neglect and mismana-
gement,

(¢) The State Government felt that the only
remedy for these mills was to acquire them
and improve their management or rchabilitate
and modemis¢ them as necessary.

Rice for Bangla Desh Refugees from F.A.O.

#1448. SHRI C, JANARDHANAN:
SHRI 8. M. KRISHNA:

Will the Minister of AGRICULTURE be
pleased to state:

(@) whether the Minister of State for Agri-
culture recently visited Rome to request the
U. N. Food and Agriculture Organisation
to provide rice for. lhe Banﬂa Desh refugees
in India;

(®) if sq, the nature and extent of assis-
tance asked for in this respect; and .

© the response of Food am‘.l Asnculture

-Qrmimim to the request? - -



THB MINISTER OF STATE IN THE
~ MINISTRY OF AGRICULTURE (SHRI
- ANNASAHEB P. SHINDE): (a) to (¢). My
- wisit was primarily’ to U, K. and West
Germany. I visited Rome for a day ¢n route
“to U."K. and took the opportunity to have
discussions with an officer of the World
Food ‘Programme. During the discussions,
© 1 conveyed to them that while the Govern-
ment of Indix was thankful to the donor
countries offering food aid for Bangla Desh
refugees., we would prefer rice instead of
wheat as the refugees are mainly rice eaters.
1 understand that World Food Programme
have informed the intending donors that the
Government of India would prefer rice for
“the refugees instcad of wheat.

M Projects for Dryland Agriculture

#1449, SHRI MUHAMMED SHERIFF;
SHRI ESWARA REDDY:

Will the Minister of AGRICULTURE be
pleased to state:

~ (a) whether there is a scheme under con-
sideration of Government to set up several

_ research projects for dryland agriculture all
over the country; and

(b) if so, the main features of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes, Sir.
The Indian Council of Agriculture Research
has started during the Fourth Plan an All-
India Coordinated Rescarch Project on Dry-
land Agriculture at 24 sclected centres in
different parts of the country, with an outlay
of Rs. 147.50 lakhs,

(b) Multi-disciplined research is envisaged
to develop new technology to improve pro-
duction under dryland conditions. The pro-
gramme includes investigations on decp
tillage, water harvesting and supplementary
irrigation with sprinklers, drip irrigation,
muiching and moisture conservation, breed-
ing drought resistant and escaping varicties,
fitting cropping patterns to prevailirrg oil-
matic and soil condluems :
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Central Grant for Delegation of rare Indian
birds and animals to Budapest, Hungry.

*1454. SHRI G. VENKATASWAMY:
Will the Minister of AGRICULTURE be
pleased to. state: .

(a) whether the Delhi Zoo authorities have
approached the Government for a grat for
sending a delegation-of rare Indian birds and
animals along with trophies and photosﬂlphs
to Budapest, Hungry;

(®) if s0, the reaction of the _Govqmment
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(¢) the total amount nf muncy saucticmed
for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b). No, Sir. How-
ever, Government of India on an invitation
from the Government of Hungary, has
decided to put up a pavilion to exhibit
India’s wild life at the World Hunting Ex-
hibition, Budapest, to bg held from 27-8-71
to 30-9-T1.

(c) Rs. 6.03 lacs, _
fagre & oot oft wae W wfie witx
ot fad Wt egra
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Cenference of State Agriculture Ministers
~ hed in Delhi

#1461, SHRI NIHAR LASKAR: Wil
- the Mihister of AGRICULTURE be pleased

SHER SINGH): (a) Yes. A Conference
of State Ministers of Animal Husbandry and
Dairying was held in New Dethi on the 3th
July, 1971, . .

(b} and (c). A statement showing the im-
portant points disoussed and decisions taken
thereon is laid on the table of the Sabha.

STATEMENT

“Ymportant foints discussed in the meeting of the State Ministers of Animal Husbandry
and Dalrying and the decisions taken thereon.

Detsions taken

3

Sl. Important Points
No.
1 . 2

1. Review of the working &f the Intensive
Cattle Development Projects.

2. Review of the working_ol‘ the Intensive
Poultty ‘Development Projicts,
WFP projeet.

3, 34B—Improvement of milk supply
" through balanced feeding of cautle
. and milk toning. ,

WFP Project _ o
353 —Intensive egg and poultry produg-
tion-curh-developtent of marketing

centtes. )

Development of Cropp husbandry and
Animai Husbandry are equally important for
county. Mixed forming should be encoura
ged for achieving rapld progress in  this
direction,

Much muore attention tnust be given (o
fodder production,

The Intensive Cattle Development Pro-
gramme should not be aflowed 10 Yoose its
effectiveness due to lack of finance, The
supply bf technical inputs should not be
dituted. ’

The State Governments should woik ot
their requirements for exotic cattle for in-
teniifying - théir crossdreedliig programme
and Central Government should assist in.the
import of these Cattle,

The cost of poultry feed should be reduced
and that the programme for production of
economic feeds from by-products evolved by
the I.C.A.R, sHould e ittilised by the States.
The WFP assistance should be sought for
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1 % 2 3
4. Animal Husbandry Programmes under An amendment should be made in the
Special Schemes, Reserve Bank Act to enable the Bank to

5. Cross-hreeding of sheep for augmenting
woal and mutton production. -

6. Neced for providing an efficient health
cover to the livestock industry.

7. Demarcation of areas for milk procure-
ment between Government Dairies and
other agencics.

8. Control of Cattle Production in India,

9. Need for balanced cattle feed to boost
milk production,

give assistance to Animal Husbandry Pro-
grammes, through the cooperative banking
net work,

The benefits arising from the Coordinated
Research Project on sheep for fine wool and
for mutton sponsored by the 1.C.A R, should
be made use of in developing sheep for
augmenting wool and mutton production.

The States should try to achive self-suffi-
ciency in the production of vaccines required
for providing health cover to the livestack.
Foot and mouth vaccine should be produced
in sufficient quantity to support the cross-
bm.dmg programme.

The arcas for milk procurement shouhi be
demarcated between Government dairies
and Milk Products Factorics in the Privaic
Scetor cte, It should also be ensured that
producers get a remunerative price for milk,

In order to control the overall cattle popu-
lation and thereby remove the competition
between productive and unproductive cattle
for fecd and fodder, suitable measures should
be devised keeping in view the special cund!-
tions existing in the country.

Balanced cattle feed should be made avail-
able to the farmer within his easy reach and
the food grains donated by the World Food
Programme should be utilized fully.

Probe into working of State-Owned Poultry
Farms in Punjab

*1462, SHRI B. S. BHAURA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Public Accounts Committee
of the Punjab Vidhan Sabha in its Repert
for 1969-70 had urged the State Government
to probe into the working of the State owned
Poultry Carporation; and

() whether any such probe has
ordered by the State. Government ?

been

- THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER RINGH): (2) Yos Sir. The Commitiee
‘had recommended that the working of the

Corporation should be probed by a High
Powered Committee.

(b) The State Government has not yet
ordered such a probe but the matter is under
their consideration. The State Government
in the meantime, on the basis of anenquiry
conducted by them are framing charges
agninst the defaulting officer.

Opefalional Cost of Handling Foodgrains by
FP CP -

#1465. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a). whether the operational cost of handl-
ing foodgrains by the Food Corporation of
India is nearly Rs, 20 per quintal;
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(b) whether this- operational cost is also

reflected in determining the retail cost of -

- foodgrains supplied by the Corporation; and
" () if s0, what are constituent factors which

80 to make the operational cost of the Food
-Corporation of India?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
- ANNASAHEB P. SHINDE): (a) No, Sir,
The operational cost of storage, movement
and distribution of wheat and rice for 1970-
71 is estimated at about Rs. 13.00 per quintal.
This includes carrying cost of buffer stock
operations which is about Rs. 5 per quintal.

- () The Central issue prices have a built-
in element of subsidy. Operational costs are
only partially reflected in the retail cost.

{c) The operating cost of storage, move-
ment and distribution incurred by the Cor-
poration comprises freight, handling expenses,
godown rent and charges, interest and admi-
nistrative overheads and of transit and
storage losses also.

Labour Pool System for unprotected Labour

*1466. SHRI C. K. CHANDRAPPAN:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government are considering
setting up of lubour pool system in all States
for unprotected labour;

(b) whether Government have consulted
the Central Labour Organisations i.c. AITUC,
INTUC, regarding this scheme; and

(c) if so, with what results?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR] R. K. KHA-
DILKAR): (a) No, Sir.

{b) and (c). Do not arise.

Indian Diary Conontlu

*1467. SHRI INDER J. MALHOTRA:
Will the Minister of AGRIC‘ULTURE be
p&aaed to state:

(a) lhe outlinas of the set-up of the Indian
Dairy Corporation and its programme and
action ‘initiated towards its implementation;

(b) the nature of help offered by the Woﬂd
Food Programmge; md :

,IULY 29, !371

(c) whether the sale proceeds of milk
powder supplied under the WEP will be spent
for overall development of diary industry
or for particular projccts, areus and sectors?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The Indian Diary Cor-
poration with its Headquarters at Baroda
is a Public Sector Undertaking sct up by the
Central Government for the implementation
of the Project for Milk Marketing and Diary
Development (Operation Flood). This is a
five years” Project beginning from July 1970
and envisages an investment of Rs, 95.40
crores, The Project aims at increasing the
milk processing facilities of the public sector
dairics in the four citics of Bombay, Calcutta,
Delhi and Madras from 1.00 million litres a
day to 2.75 million litres a day and also for
increasing production and procurement
650,000 tonnes of milk per annum in the 10
States and the Union Territory of Delhi.
The State Government have formulated
projects for expansion of the milk processing
facilitics and for diary development and a
few of them have been approved for  financ-
ing by the Corporation. Arrangements have
been made by the Corporation for import of
diary processing equipment, components and
stainless steel against UNICEF assistance
amounting to Rs. 1.80 crores, for implementa-
tion for First phase of the project. The re-
quirements of plints and machinery for the
second phase beginning from January, 1972
have been assessed and action initiated for
the import and indigenous manpufacturg of
these items. A stock-pile of scarce matrials
and components is being collected to facili-
tate indigenous production of dairy process-
ing cquipment,

(b) The World Food Programme have
agreed to supply free of cost to India 1,26,000
tonnes of skim milk powder and 42,000
tonnes of butter oil at an international valua-
tion of Rs, 38,11 crores, to be supplied in 2
phased programme during the periad of the
Project. The sale of these commadities to the
public sector miilk plants in the four larger
cities will generate an estimated counivr-part
found of Rs. 95.40 crores. .

(c) The salt:-pmnaeds amounting- to Re.
95.40 crores will be utiliscd for expansion of
the milk proepssmg facifities in the four
Intger cities of ‘Bombay, ‘Delhi, ‘Calcutta

‘Madras and for Inoreasing milk production
‘and procutement of milk frmthmmd



.Bihar, Gujarat, . Haryana, Maharashtra,
Punjab, Rajasthan, Tamil Nadu, Uttar
Pradesh. and ‘West Bengal and the Umon
Territory of Delhi, .

-CmﬂnMﬂtheHlmlmln
m

“1468. SHRI SAROJ MUKHERIEE:
Will the Minister of AGRICULTURE be
pleased to state;

(a) the number of Cooperative Socicties
in West Bengal which have gone into liquida-
tion in the ygars 1969-70 and 1970-71;

(b) the total assets and liabilities of each
of these Socicties;

(c) the amount of money received by these
Societies from Government as loan and
grants; and

(d) the amount of loan and interest paid
by these Societies upto-date?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (u) to (d). In-
formation is being collected and will be
placed on the Table of the Sabha.

Classification of Industries

*1469. SHR1 RAJA KULKARNI: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) when the present classification of
Industries for the purpose of Labour repre-

Tentalion and service conditions was formu-
at N '

(b) whether it includes man-made fibre
manufacturing group such as Nylon, Syn-
thetis, Acrotic fibre, Glass" Fibre, Rayon
and Tyre Chord; and
- (c) the approximate number of workers
engaged in this industrial group?

THE MINISTER OF LABOUR AND
"REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) The classification of industries
for the purpose-of verification of mcmber-
ship of the Central Trade Union Organisa-
tions was last revncd in May, 1971,

(b Smhem yam is included undcr the
-main graup “Textiles.”

(¢) Information is not .available.
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 areas located in the States of Andhra Pradesh,

- Fertilizer Complex st Mansli, Mudras

#1470. SHRI - C. CHITTIBABU: Will
the Minister of AGRICULTURE be pleased
to state:

" {a) when the fertiliser complex at Manali
near Madras is likely to go on stream;

(b) the reasons for the delay; and

" {c) the increase in cost consequent on the
delay in commissioning the complex?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The Madras
Fertilizer Project is expected to go into com-
mercial production in the last quarter of
1971.

(b) The reasons for the delay are: (i) delay
in supplics of some equipment from indi-
genous sources. (ii) labour disputes,

(c) The information is being collected and
will be laid on the Table of the House in
due course.

Production and Consumption of Fertilizers
During 1971-1972

6262. SHRI G{\NGA REDDY: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the requirement of fertilizers in India
for the year 1971-72;

(b) the fertilizers to be imported and
manufactured in the country; and

(c) the fertilizers allotment to various
States in India during 1971-19727

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
The requirement of fertilizers in India as
indicated by States and others, the tentative
estimates of imports and the anticipated
domestic production for the year 1971-72 are
as follows:—

. - (In lakh tonnes)

" Nitro- " Potash
gon
(N) (PO (K40)

Requirement:

1934 732 390
Imports: 403 221 338
-Domestic pro- »
 duction: 1320 330 —
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The imports. and domestic production of
fertilizers along with the carry-over stocks
-avgilable in the .country will be sufficient to
meet the reguirements,

(c) Allotment of fertilizers to States and
others is made by the Central Fertilizer Pool
before each crop scason after assessing the
requircments of fertilizers of various States
and others for the ensuing scason and the

- JULY 29,19
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likely availability of fertilizers from the

domecstic manufacturers of fertilizers so as
to meet tho deficit, if any, between the re-
quirements and the local availability from
domestic sources by imports. Allotments
are made quarterly. A statement showing
the fertilizer allotments made to various
States and others from the Central Fertilizer
Pool for the first two quarters of the current
yoar is enclosed,

Statement
Sl, . Name of State/Others Quantity allotted for the period
No. April-Sept., 1971 (In tonnes)
N PeOg K0
1. Andhra Pradesh .. o - 7.460 —
2. Bihar - 32,995 6,120 -_—
3. Haryana - 1,340 2,760 -
4. Himachal Pradesh .. . 260 — —
5. Qujarat . - - 3,100 4,600 —
6. Jammu & Kashmir 3,537 - —
7.. Kerala _ . 520 — —_

8. Mysore C e . e 34,060 e —_
9. Punjab 31,400 5,520 -
10, Madhya Pradesh .. 33,600 2,800 1,400

11. Maharashtra . 29,060 6,900 —
12. Rajasiban .. .. . 2,810 2,530 —
13. Tamil Nadu .. .. .. 9,200 —_— —
14, Uttar Pradesh .. : . 23,303 11,873 4,303
15. Waest Bengal 13,541 2,311 11
16, Nagaland . . 17 3 3
17. O.hers (including U.Ts., Sceding Pronramme and 182,302 61,548 33,468
Plantations)
TotaL: 408,505 106,965 39,185

NOTE: The quantities of Ky O shown above have been derived from the potassic component
of N P K complex fertilisers allotted by the Pool. Straight potassic fertilisers (con-
taining K,0) are distributed by M/s India Potash Limited dnrectly to Siate Govem-

ments, mlxture manufacturers etc,

Supply of Inferior Quality of Wheat to Assam
by Foed Corporation of India '

6263. BHRI' ROBIN KAKOTI: Will
the Minister of AGRICULTURE be pleased
to state!

(a) whether very inferior quality of wheat
has been supplied to Assam by the Food

Curporation of India, as a result of which
bad quality of Atta and Maida, produced by

.the Flour Mills, are sold in the market ; and

(b) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No. Sir.

(b) Does not arise.
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- 6264. SHRI ROBIN KAKOTI: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the price of Rape seeds has
been increased recently by Rs. 30/- per
guintal by Government;

(b) whether due to this increase, the price
of edible oil hus risen abnormally high in
eastern States of the country; and

(c) if so, the action taken in thc matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) No Sir, There is no
price control in respect of rapesced produced
in the country, The Government have, how-
ever, imported about 75,000 tonnes of rape-
seed from Canada for meeting the require-
ments of edible oil in the Eastern Region.
The imported seed is being sold by the Sate
Trading Corporation to the nominces of the
concerned State Governments at an approved
price, linked to the economic cost of import,
for being crushed and marketed to the con-
sumer at an approved retail price. The issue
pricc for imported rapesced was fixed at
Rs, 1500/- per tonne ex-godown Calcutta in
January, 1971, on the basis of the import
cost of the first two consignments. The issue
price has remained uochanged—cxcept for
marginal adjustments for covering storage
costs over the period, the current price being
Rs. 1595 per tonne.

(b) No, Sir.

(c) Does not arise.
Central Assistance to Kerala for Dry Farniing

6265. SHRIMATI BHARGAVI THAN-
KAPPAN: Willthe Minister of AGRICUL-
TURE be plcased to state:

(a) the extent of financial help given by
the Central Government to the State of

Kerala for dry farming during the last three
years;

(b) the amount allotted during the period

of the Fourth Five Year Plan to the State
of Keraln; and -

(c) the names of areas selected for dry
fnnmng?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No Pilot
Project under the Dry Farming Scheme has
been allotted to Kerala, As such, no Central
assistance has been given to the State Govern-
ment for dry farming.

(b) and (c). In view of (a) above, do not
arise.

Cultivation of Sali Paddy in Assam

6267. SHRI ROBIN KAKOTI: Wil the
Minister of AGRICULTURE be pleased
to state:

(a) whether drought in Assam aflccted the
Abu Paddy crops very badly this year and is
also affecting the planting of Sali Paddy in
some parts of Assam; and

(b) if s0, steps taken to help the cultivators
s0 that they may be able to cultivate Sali
Paddy?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHHRI
ANNASAHEB P. SHINDE): (a) and (b).
Information has been called for from the
State Government and would be laid on the
table of the Sabha as soon as it is received,

Failure of F. C. 1. Punjab Branch to Supply
Rice 1o Assam

6268. SHR] ROBIN KAKOTI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether the Punjab Branch of the Food
Corporation of India faild to supply the quota
of Basmati rice allotted to Assam out of its
stock; and )

(b) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
The allotment of Basmati rice 1o the Govern-
ment of Assam was at first made from 1970-
71 crop procurement in Haryana, The pro-
curement of Basmati rice in Haryana falling
far short of the original expectations of the
State Government, the allotment of Assam.
could not be met from Haryana procurément.
There was also delay on the part of the nomi-
nees of the Assamt Government in making
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financial tmmwnem‘ Al!arname arrange-

_ﬂlﬁnu ‘have been , made for supply. of the
major portion of the nlh;tmem to Assam from

" ready stocks of Basmati rice held in. Food.
Corporation of India depots in' Rajasthan.

: Dauaseotxhrﬁctopnntonmh
Hi-nchl Pradesh, Punjab, Haryana and
. Delhi

6269. PROF. NARAIN CHAND PARA-
SHAR: Will th: Minister of AGRICUL-
TURE be pleased to state:

(2) whether Government has assessed the
e<tent of damage caused to the Kharif harvest
as a result of heavy rains and floodsin Hima-
c«h;l Pradesh, Punjab, Haryana and Delhi;
an

(b) if so, the remedial measures taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and {b).
The information is being collected and will
be laid on the Table of the Sabha.

Increase in Price of Fertilizers and Steps to
Supply them at Cheap Rates in Punjab

6270, SHRI TEJA SINGH SWATAN-
TRA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the price of fertilizers had
been increased a number of times during
the last three years;

(b) if so, the reasons for such I'rei:;usm
increase in the prices and its effects on agri-
cultural production; and

{c) the steps being taken to supply cheap
fertilizers in Punjab State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and {b).
The prices of fertilisers were increased twice
during the last three years. The reasons for
the increase in the prices are as under:—

{l} 1968-69: The prices of imported ferti-

lisers -werp mammnlly increased with effect

from 1-4-1968 in raspect of three fertilisers

viz. Amm, Sulphate, Urea and Muriate of

Potash to avoid losses to the Central Ferti-
_ liser Pool. The percentage increase Wag~—

M , 197

| Wrlkan Auswars 48,

Amm. Sulphaie-2,40, Uspa-2:56 and-Muriate.
of Potash-9.00 i.«. Rs. 1/« for Amm, Sulphate,
Rs, 2/- for Urea and Rs. 4/- for Muriate of
Potash (100 K.G; of iemlacn) wluch Was
very nonynal, - - -

(ii) 1969-70: 1n the budget proposals for
1969-70, an excise duty of 10.%; was levied on
fertilisers as 8 result of which the fertiliser
prices were increased with effect from 1-3-69.
The increase in prices ranged from 8% 10 11%
on various fertilisers as compared to the
prices prevailing in 1968-69,

On the other hand the prices of fertilisers
were reduced marginally in respect of Amm.
Sulphate by Rs, 10/- per M.T. w.e.f. 5-8-69,
Mouriate of Potash by Rs. 10/- per M.T.
w.e.f. 1-1-71 and Urea by Rs, 20/- per MLT.
wee.l. 4-3-71. 1n fact, the price of a particu-
lar variety of Amm, Sulphate which is a small
farmer's fertiliser was reduced by Rs. 100/
during the year 1969-70.

Somc farm management studies have
shown that the share of cost of fertilisers in
the overall cost of cultivation (cash and kind
cApenses) ranged from 4.1%; to 17.7%; which
is not high,

As a result of a study made it way found
that during the eight years period from 1961-
62 to 1968-69, wheat prices rose by 1039 7o
rice prices by 97 %, foodgrains prices by 101 9;
and prices of nll agricultural commoditics
including commercial crops by 76%;. On the
other hand, the price of Ammonium Sul-
phate rose by 47% and Urea by 299 during
the same period.

(c) The prices of fertilisers are generally
uniform throughout the country. The ques-
tion of supply of cheap fertilisers to Punjab
State, thercfore, does not arise,

Survey for Underground Water Reservoir
in Punjab and Expenditure on Construction
me

6271. SHR1 TEJA SINGH SWATAN-
TRA: Will the Minister of AGRICUL-
TURE be pleased to state;

@) whetber survey has been cumpleted in
the State of Punjab for underground water
in Vanous plrts of the Slale

(b) if so. the steps being talum w locm
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. {¢) the estimated enpem!:ture ‘on the ‘con-
struction of such water reservoirs?

'THE.MIN!STER OF STAT'E IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) and (b). Hydrogcolo-
gical investigations including hydrogeologi-
cal mapping, test drilling and hydrological
studies to locate, test and evaluate ground-
waler resources are in progress in. Punjab
by the State as well as the Central agencies.

(c) Groundwater equifers or storages exist
as part of subterranean geological formations
and do not have to be constructed. As such

the question of any expenditure being in-
curred on them docs not arise,

Shortage of Fertiliser in Punjab

6272. SHRI TEJA SINGH SWATAN-
TRA: Will the Minister of AGRICUL-
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TURE be pleased to state:

(a) whether Punjab Gevernment has ap-
proached the Central Government to
meet . the shortage of fertilisers in the
State;

(b) the average consumption of fertiliver
per acre during 1962, 1967 and 1970-71 in
thc Punjab State: and

{¢) the steps being taken to meet the de-
mand of Punjabi farmers?

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) During
1970-71 and 1971-72 (first two quarters) the
position of requirements, allotments made,
despatch instructions given and supplies made
to Punjab was as follows:— '

Year Kind of Require- Allotments  Desputch Supplies made
fertilizer ments made instructions
given
1970-71 Urea 12,000 36,130 36,000 34,759
Uotp 31-3-71
C.AN. 40,000 90,600* 90,000 92,692+
D.A.P. 7,000 27,000* 25,000 16,841(@)
N.PK. — 3.500 3,500 2,968
1971-72 AlSulphate 10,000 - ~- @ @Urto 30-6-71
(April- Urca 50,000 50,000 50,000 38,349
Sept.71) C.AN, 65,000 24,000 9,000 112€
D.A.P. 15,000 12,000 T - ££

* Additional allotment made due to surplus availability of stocks.

** Fxcess supplies arc agiinst previous ycar's allotment.
@ Supplics aflected as Andhara Pradesh & Tamil Nadu did not release the slor.k

as promised.

@@ Vesseles expected in Scplember, 1971,

£ Supplws affected by shortuge of Railway Wagoris at R‘.andln position is expected to

improve shortly.

) Supplies expected in August-September 71,

It will be seen from the above figures that
in 1970-71 faitly massive supplies were made
to the Punjab State from the Central Ferti-
liser Pool, which should be able to provide
sufficient buffer stocks {or the first few months
of 1971-72, upto the 30th June about 38,000
tonnes of urea Nave: already been supplied

and the rermaining quantity is being suppi=d.
Supply of other fertilisers like D.ALP., C.A.N.
and AfBulphate is also enticipated in' the
July-Sept. quarter from vessels which are
expected shortly, )

(b) The average consumption of fertiliser
per acre during 1962-63, 1967-68 and 1976:7F
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was as follows: .

Year Consumption (in kgs. per acre of

s u - total eroppsed acre.
: "N P K N.PK.
1962-63 075 0.09  Negligible 0.84
1967-68 669 299 094 10.22

1970-71 1238 2.2} 051 15.12

(c) As already mentioned against part (a)
supplies of urea and calcium ammonium
nitrate in 1970-71 were quite substential.
This year also sufficient stock of urea is
available and balance requirements of cal-
cium ammonium nitrate and ammonium sul-
phate can also be made good by urea which
is a better (ertiliscr.

As far as Di-Ammonium Phosphate is
concerned, the supplies were affected as
Andhra Pradesh and Tamil Nadu Govern-
ments were not able to release some of their
surplus stock to the Pool which had been
agreed to earlicr, There were heavy accumu-
lations of Di-ammonium Phosphate parti-
cularly in the southern State. the imports of
D.A.P. were slowed down. Subscquently,
however, the demand for D.A.P. picked up
in the south and the concerned State Govern-
ments wore not able to release any of their
stocks of D.A.P, to the Pool. Import of
Ammonium Sulphate, di-ammonium Phos-
phate and C.AN. on priority basis is being
made to meet the requirements of Punjab
and other parts of the country.

Agricultural Developmoent of Quillon, Alleppy
and Kottayam Districts of Kerala

6273. SHRIMATI BHARGAVI THAN-
KAPPAN: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) the names of the schemes launched by
Government for the development of Agri-
culture in Quillon, Alleppy and Kottayam
Districts of Kerala during the last three Five
Year Plans;

(b) whether Government have formulated
some schemes for the development of the
said Districts during the Fourth Five Year
Plan and if so, the main features thereof;
‘nd . .

(c) if not, whether Government propose
to formulate some schemes for the develop-
ment of the said Districts? .

L JULY %9, 9%
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THE MINISTER OF STATE IN THE.
MINISTRY OF AGRICULTURE {SHRI
ANNASAHER P, SHINDE): (a)to(c). The
required information is awaited from the
Government of Kerala and will be placed on
the table of the Sabha when received.

Cestral Loan to Kerala for Agricultural
Parposes

6274. SHRIMATI BHARGAYV] THAN-
KAPPAN: Will the Minister of AGRICUL-
TURE be pleased o state: '

(u) the amount of loans demanded by the
Government of Kerala for agricultural pur-
poses during the years 1968-69 to 1970-71,
year-wise;

(b) the amount of loans distributed
through the Cooperative Socictics during the
said period, year-wisc; and

(c) the outstanding amounts duc to the
Central  Cooperative Banks and  Primary
Agricultural Societics in the Stiate of Kerala
yet to be realised during the years from 1968-
69 to 1970-717

THE DEPUTY MINISTER IN THL
MINISTRY OF AGRICULTURL (SHRI
JAGANNATH PAHADIA): (a) The infor-
mation is being collected and will be Laid on
the Table of the Sabha,
(b) Yecar (Rs. lakhs)
Loans distributed by
(Primary Coopera- (Cooperative Mar-

tive Socicties) keting & Pro-
cessing Socie-
tiex)
1968-69 2045 52.42
1969-70 2572 Not available
1970-71 The Cooperative year ended
on 30-6-71 and the figures are
not yet available,
(¢c) Year Central bank Primary Socie-
level ties level
1968-69 2303 2279
1969-70 - 2789 - 2753
The Cooperative year ended

1970-71
- . on 30-6-T1 and the figures
are not available.
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Inspactorate Offices under Emploees Pro-
' vident Fund in Bibar

6275. SHRI R.'P.. YADAV:
SHRI RAMAVATAR SHASTRI:

Will the Minister of LABOUR - AND
REHABILITATION be pleased to state the
number of Ihspectorate Offices under the
Employees Provident Fund opened in Bihar
so far and rents being paid for each of the
Offices in Bihar?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): The administration of the Re-
gional Office, Bihar, is the concern of the
Central Board of Trustees set up under the
Employces Provident Fund and Family
Pension Fund Act, 1952 and not the direct
concern of the Central Government. The
Provident Fund authorities have reported
that two Inspectarate Offices, one at Jamshed-
pur and the other at Ranchi, have been set
up in Bihar, on monthly rents of Rs, 27.75
and Rs, 40/- per month respectively.

Purchase of Jeep by Employees Provident
Fund Organisation for Mica Fields in Hazari-
‘bagh District (Bihar)

6276. SHRI R. P. YADAV:
SHRI RAMAVATAR SHASTRI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether a Jeep was purchased by the
Employees Provident Fund Organisation for
mica fields in the l{azan'baah District in
Bihar; and .

" (b) if so, the expenditure since incurred on
its purchase and maintenance and the manner
in which it is bcm; used ?

THE MINISTER -OF 'LABQUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) (g) and (b). The administration
of the Employees Provident Fund.is the con-
cern of the Central Board of Trustees set up
under . the Employees Provident Fund and
Family Pension Fund Act, 1952 and is not
the direct ‘concern of the Centra) Govern-
ment. The Provident Fund authorities have
reported that one jeep has been provided to
thekemmaomu,nmm for the efficient
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administration of the Act and the Schemes
framed -thereunder and for the inspection of
establishments situated in inaccessible arcas
including mines. The jeep has been used for
office work and tilt 30-6-71, a sum of about
Rs. 1.863/- had been spent on account of the
cost of propulation, etc.

Allegations against Camp Commandant
of Mana Group of Camps

6277. SHR1 B, K. DASCHOWDHURY:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(2) whether several allegations were made
against the Camp Commandant of the Mana
Group of Camps:

(b) if so, the nature of those allegations and
whether his Ministry has enquired into and
properly investigated these complaints; and

() if so, the outcome thercof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K,
KHADILKAR): (a) Yes, certain allega-
tions were made against the Chief Comman-
dant, Mana Group of Transit Centres, Mana,
by a former Commandant of the Camp.

(b} and (c). The allegations against the
Chief Commandant were enquired into on
two occasions by the senior officers of the
Department of Rehabilitation and found to
be baseless.

Per Capita consumption of Milk in 1951
and 1971

6278, SHR1 N, K. SINHA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the per capita consumption of milk in
1951 and 1971 in the country (State-wite);

and
(b) the reaction of the
thereto? '

Gnvcrnmcnt

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) A statement giving per
capita availability of milk in 1951 in differ-
ent States is laid on the table of the House.
The figures for 1971 Are'not yet available,

(b) Government are aware ‘of the' acute



4W of milk. and are taking steps, in
cooperation with the State Governments to
'mro\ee mitk production. -

LY. 28, 1971

Statemen
State Per capita avail-
: ability in gms/
Andhra Pradesh 141
- Assam including Nagaland %6
Bihar 118
Gujarat & Maharashtra 14
Himachal Pradesh 101
Jammu & Kashmir 91
Kerala 33
Madhya Pradesh 119
' Mysore 92
Orissa 76
Punjab including Haryana and 397
" Chandigarh
Rujasthan ' 220
Tamil Nadu _ 63
lttar Pradesh 197
West Bengal 74
Dethi 90
Munipur 12
Tripura 56

Andaman and Nicobar and Lac- 43
sadive and Minicoy and
Amindivi Istands

All India 13

Source: Directorate of Marketing and Ins-
pection, Ministry of Amiculture.
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1. WA 280.00 121.00

2, AR 115.00 26.00
3. wiar  80.00 22.00
4, THX 70.00 29.00
5. Swagar 148.00 23.00
6. Mg 293.00 52.00
7. wafan 136.00 13.00
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9, WER 111.00 32.00
10. EEWI 32.00 33.00
11, SEATATYY 22.00 10.00
12, ¥PETA®  28.00 19.00
13, fawm@st  26.00 9.00
14, fasremn 4.00 —

—

Slow Progress by Wage Commitiee for Jute
Workers

6280, SHR1 JAGADISH BHATTACHA-
RYYA: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

() whether Government are aware that
the Wage Committee set up for the jute
workers ‘has not been able to make wmuch
progress; '

(b) if 80, the reasons therefor; and

(c) the steps taken by Gov.-.mmcnt in the
matter?

THE MINISTER OF'L'&BOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) to. (c). The Committee is
feported to have held cighteen meetings and
taken unaninous detitions on defreezing
dearne's dllowance. The Committec also
emsidered the qaestion of relicf to the badii
workers -in " case of ‘non-employment but
could not come to agreed conclusions be-
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cause of the divergent view points held by the

ropresemtatives of the industry and labour,
Thz Committee's report on this issue has boen
received by the Government of India very
recently and is being studied,

Central Assistance to Kerala for Pilot Project
on Multiple Cropping

6281. SHRI M. M. JOSEPH: Will the
Minister of AGRICULTURE be pleased to
state: )

(a) whether the Central assistance in res-
pect of the Centrally-sponsored schemes in
regard to pilot project on multiple cropping
programme in Kerala has been finalized ; and

{b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): () Yes, Sir

(b) Sanction has already been accorded to
the implementation of the Pilot Project en
Multiple Cropping as a Centrally-sponsored
scheme in two sclected blocks of Kerla
namely Ankamali in the Ernakulam district
and Nemmara in the Palghat district at an
estimated cost of Rs. 7.65 lakhs during the
remaining 3 years of the 4th Five-Year Plan
(1971-72, 1972-73 and 1973-74). The scheme
provides for (i) supervisory staff at the State-
level, project level and block level, (ii) Subject
Matter Specialists at the Agriculiural College
and Research Institute Vellayani, Trivandrum
and (iii) cost of demonstrations, adaptive
research trials and training and aud:o-wsual
aids.

U. N, Assistance for Refugees from
Bangla Desh

6282, SHRI S, C. SAMANTA: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

 (a) what assistance bas been received or
is likely to be reccived for the help of the
evacuces from Bangla Desh from the U, N.
sources;
(b) whether the help so received and the -
hclp received from other sources is suﬂicicm
to meet thc mqmmmnts- and

{c) if not, the steps being takmtomut
the requirements? LY



THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) The value of pledged con-
tribution through the UN system, both in
cash and kind, is of the order of 100 million
dollars.

(b) No, Sir; offers of assistance so far
received fall very much short of our require-
ments,

(c) Our requirements have, already been
made known té the United Nations High
Commissioner for Refugees and United
Nations agencies. It is expected that addi-
tional assistance will be forthcoming.

Shortfall in Production of Sugar

6283. SHRI C. CHITTIBABU: Will the
Minister of AGRYCULTURE be pleased to
state:

- (a) whether there is a shortfall in the pro-
-duction of sugar this season; and

(b) if so, what steps Government propose
to take to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The production of
sugar during the current year 1970-71 up to
the 15th July, 1971 is 37.28 lakh tonnes as
against 41.97 lakh tonnes up to the corres-
ponding date during the previous year.

{b) The current sugar year is almost over.
As regards production during 1971-72, the
position will be examined as soon as estimates
of arca under sugarcane and sugarcane pro-
ducti n are available.

Decasualisation of General Purchase Mazdoors
working at Calcutta Docks

6284. SHRIMATI BIBHA GHOSH:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether a Committee had becn set up
by Government for the decdsualisation of
the General purchase Mazdoors, working
at Calcutta Dock; '

(b) if so, the terms of refcrence of the
committee;

(c) whether any specific time was pre-
cribed in the terms of reference to submit
its report, if so, whether it has been
submitted; and :
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(d) if so, the saliemt features thereof?

THE MINISTER OF LABOUR AND
'REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) Yes, Sir. . :

(b) The terms of reference of the committee
were: : e

(1) To study the details of working and
job requirements of the General
Purpose Mazdoors and Gearmen
of the Port of Calcutta;

(2) To study the practice followed in
some of the other major Ports like
Bombay, Madras and Cochin in
respect of the work done by similar
categories of workmen and fix a
manning scale for the different jobs
required to be performed in Caleutta
by these categories;

(3) To recommend subject to the pro-
vision of clause 20(2) of the Calcutta
Dok Workers (Regulation of Em-
ployment) Scheme, 1970 the criterin
which should be adopted in select-
ing the required number of workers
from amongst the General Purpose
Workers and Gearmen maintained
continuously in the rotational lists
of employers including such con-
tractors who had been the sole sup-
pliers of these categories of workers
to Shipping Companies/Agents
directly since August, 1969,

(c) It was stipulated that the committee
would submit its report as early as possible,
preferably within six weeks from the date of
its appoitment i.e. 31-12-70. The committee
submitted its report on the 7th May, 1971.

{d) The Committee has recommended that
Carpenters (Coopers) should be separated
from General Purpose Mazdoors and regis-
tered as a separate category, Gearmen as a
scparate category being abolished. Tt has
recommended the number of General Pur-
pose Mazdoors and Carpenters 10 be regis-
tered and has suggested detailed criteria for
selecting this number. The Comumittee has

. also recommended manning scales for dtﬂer-

ent categories of work.
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. of Calcutta Dock

6285. SHRI JAGADISH BHATTACHA-
RYYA: Will the Minister of LABOUR
AND REHABILITATION bo. pleased to
state:

(a) whether the General Purpose Maz-
doars of Calcutta Dock are going to be re-
gistered under the Calcutta Dock Labour
Board with fuil financial benefits i.e. guaran-
teed minimum wages; and

(b) if s0, the main features thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) and (b). The matter of re-
gistration of General Purpose Mazdoors
under the Calcutta Dock Labour Board is
under cxamination,

Facilities to Farmers for purchase of
Fertilisers

628G, SHRI N, K. SANGH1: Will the
Minister of AGRICULTURE be pleased to
state: -

(a) whether the gap between availability
of credit and demand has been one of the
inhibiting factors for the low consumption
of fertiliser in the country particularly in the
South;

(h) whether the Fertiliser Credit Guarantee
Corporation has not proved to be very effec-
tive in giving reliel to the farmers for pur-
chase of fertilisers; and

(¢) if so, the steps taken by Government
to activise this organisation and also to creale
adequate facilities so that the farmers are
ablc to buy fertilisers in time against
guarantees?

THE MINISTER OF STATE IN THE
MINISTERY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Without
detailed study it is not possible to indicate

:hc reasons for the low consumption of ferti-
i1sers.

(b) No Fertiliser Credit Gaurantee Corpo-
ration has becn sct up. A General Credit
Guarantee Corporation has been set up only
with effect from 1-4-71, This corporation
Provides guarantee up 1075% for small loans
given by commeroui banks, It also covers
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small loans for fertiliser- consumpuon as well
as for fcnﬂuer trade, :

(c) Does not arise.

Findings of Geological Survey in Sidhi
District in Madhya Pradesh

6287. SHRI RANABAHADUR SINGH:
Will the Minister of STEEL AND MINES
be pleased to state:

() the findings of the Geological Survey
carried out in Sidhi District of Madhya
Pradesh; and

(b) steps Government propose to take
in exploiting the same?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) As a
result of investigations carried out by the
Geological Survey of India and State Govern-
ment of Madhya Pradesh, minor occurrences
of clay, Felspar & Quartz, beryl, barytes and
copper ore and small deposits of iron ore,
coal sillimanite and limestone have been
recorded in the Sidhi district of Madhya
Pradesh.

{b) Since the occurrences are not of any
economic importance, the Govt, have no .
scheme to exploit these deposits,

Tamil Nadu Request to Centre to Bear Part
of E. S. 1. Expenditure of State Industries

6288. SHRI C. CHITTIBABU: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether Tamil Nadu Government have
asked the Centre to bear a part of medical
expenses of the workers and their families
of State Industries under Employees State -
Insurance Scheme;

(b) if so, whether the Centre has agreed to
the proposal; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) The Employees' State In-
surance Corporation at its meeting held on
the 17th September, 1969, decided that the -
overall ceiling on the cost of medical benefit -
should be Rs. 50/- per annum per employee



inclwding: Mm Government's share md

if the actual expenditure excocds that liosit,
the exvess would be borne crclusively by the
State Governments, Some’ State Govern-

" tuents including Tamil Naduy, pointed out the
diffeifties fmd‘ By them &s a resul't ‘of this
decision. -

The matter wits re-considered by the Cor-
poration at its mecting held in Octeber, 1970,

when the final decision was left to the then

Union Labour Minister who was also Chair-
man of the Corporation. The Chairman
decided that the cailing on medical bencfit
should be revised to  Rs. 59/- per employee
family unit for “restricted” medical care,
Rs. 54/- for "expended™ medical care and
Rs. 64/- for “full™ medical care including
hospitalisation.

{®) and (c). The Central Government docs
not bear any part of the expenditure incorred
or the E. §. 1. Scheme and therefore, the
gnestion of Central Government bearing a
part of the medical expenses under this
Scheme, does not arise,

Countracts of Small Scale Industries in West
Bengal with D. G. S, & D.

6289 SHRY SUBODH HANSDA: Wil
ths Minister of SUPPLY be pleased to state:

(a) whether the Small Scale Industrics in
West Bengal have been able to fulfil their
contracts with D. G, §. & D. during the last
three years;

@) if not, the reasons therefor; and

(c) whether any punishment was imposed
on them and, if sv, the nature of punishment
imposed and the amount realised from them?

THE MINTSTER OF SUPPLY (SHRT
D. R, CHAVAN): () Except in a few cases
where there have been delays or failures in
supply, the Small Scale Industries in West
- Bengal bave generally been able to fulfil their
contracts with the DGS & D; '

(b) Delay and failure in supply against
soms of the contracts wers due to' (i) labour
unrest; (i) raw: nmaterials not being available
in timey (iii)  break - down’ of machinery in
fastories; and (iv) the contract rates becoming
uneoconomical due to delays, and the suppliers

trying to0 resile from their contractosl obiliga- i
i .. Industrist Training Tnstitutes; and

tions;

’ll!.!" 3& iﬂi s
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provided in the ‘contraets, “included forfei-
ture of security deposit, repuchase of stores
at the risk and: expense of the fiyms and re-
covery of gerieral ‘damiages. A sufh of about
Rs. 15,00000s dwe from the firnis on these
counts. A sum of about Rs. 80,000 has been
rcah&ed so far,
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6292. SHRT DEVINDER SINGH GAR
CHA: Will the Minister of LABOUR AND
REHAB!HT&T)@N be pleased to state:

(a; whelher a study has been emﬂucted
by the Punjab Economics and: Statistical
Organisation about the crafismen -tuln'ad.-'m
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fh) if 50y ﬂw ﬁndsm thmof?

THE MINISTER OF LABOUR AND
REHABRILITATION (SHRI R. K. KHA-
DILKAR): (a) -and (b). Information is
being collected from the Government of
Punjab and will be placed on the Table of
t!‘Le House

UmeeforlutinaupofmetlFactory

6293, SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Orissa Government’s pro-
posal for issuing a licence in favour of establi-
shing a Vanaspati factory in the State is still

-under consideration of his Ministry;

{b) whether bhis Ministry is in favour of
such proposal; and

{(c) if so, when it will be taken up?

THLE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGILD: (2) to (¢). No proposal
for cstablishing a vanaspati factery in Orissa
tins been reecived from the Staic Government,
However, an application Jor industrial licence
from a private party in Calcutta for selling
up a vanaspati factory in Orissa has been
recommended by the State Government. In
accordance with the procedures applicablc, the
application will be pliaced before the Licens-
ing Committee shortly for consideration,

Request for Financial Assistance for opening
Sagarcane Factory and Sugar Mill in West
Bengal

6294. SHRI GADADHAR SAHA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Central Government have
received any proposal from the State Govern-
ment of West Bengal for financial assistance
Tor the opening of the sugarcane factory and
sugar mill' at Ahmedpur in Birbhum,
West Bengal; and '

(b) if so, what steps are bcing taken to
O.mn the sugar mili thsrc?

THE MINISTER OF STATE IN THE
MINISTRY .OF AGRICULTURE (SHRI
SHER SINGH): - (a) No, Sir. -

(b)Dmnotma
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6295, SHRI GADADHAR SAHA: Will
the Minister of AGRICULTURE be pleased
to state!’

(a) the functions of the Central Land
Reforms Committee in the States;

. (b) the rights of the Committce: and

(¢) the nature of recommmendations the
Committee can forward?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P, SHINDE): (a) to {c). The
functions of the Central Land Reforms
Committee and the recommendations which
the Committec will make to the State Gtwem-
ments are as follows:

(i) to maintain continuous study of pro-
bicms celating to the ownership, manage-
ment, cultivation and distribution -of land;
(ii) 1o assist the States in determining and
carrying out programmes of lands reforms;
(iii) to evalvate and report from time to time
upon the operation, progress and effects of
measures. of land reform including enforce-
ment of limits on personal cultivation and
ownership, reduction of rent, security of
tenure, consolidation of holdings and pre-
vention of their fragmentation etc. (iv) to
advise on schemes of resettlement on land
for the landless agricultural workers, con-
ferment of ownership of homesteads or house
sites to the landless agricultural labourers,
including members of Scheduled Castes and
Scheduled Tribes, and .other related pro-
blens. (v) to recommend such measures and
adjustnvents in land policy as may be neces-
sary with a view to the fulfil. .ent of the
Directives of State Policy  prescribed in-the
Constitution and the programme and objec-
tives of-thc Five-Year Plans,

(vi) to advise and assist the States in I’of-
mulating proposals, enucting suitable legis-
lation and extending |mﬂ¢htungmion'

(vii) to  entrust special problems  for
study to individual experts and long tetm
problems to Land Reforms Centre ‘which
isinthepromn_fbeingutnp.



67 Written Answery

Population of Lioss and Tigers and Steps
for their Preservation

6296. SHRI RAIDEO SINGH: Will the
Minister of AGRICULTURE be pleased to
state!

(a) whether Guvernment arec aware that
population of lions and tigers is on the
decline in the country;

(b) if so, whether there is no uniform single
law Governing the upkeep and preventing
shooting of these rare species;

(c) whether sanctuaries and national parks
cither under State Government or under
Central Government provide natural habitat
and prevention from shooting;

(d) if so, the reasons for decline of the
population; and

(e) the break-up of their number state-
wise, five years back l.e. 1965 and today 19717

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Yes Sir. The Tiger
population in the country is declining but
not the lion population,

(b) No Sir, wild animals and birds being a
State subject under the Constitution.

(c) There are no National Parks or Sanc-
tuaries under the Central Government. Shoot-
ingin all National Parks and Sanctuaries
under the State Governments is  strictly
prohibited.

(d) Lions are now confined only to Gir
Forests which has beecn declared as a Sanc-
tuary. They arc fully protected. But tigers
" occur outside the National Parks and Sanc-
tuaries also, where they get Killed, by licensed
shikaries by poachers or farmers when the
tigers kill their cattle. The farmers either
use poison (agricultural pesticides—as
Folidol) or the crop protection guns. AH
States have suitable acts to deal with the
cases of illicit shooting of tiger within the
boundaries of the forests, but no law (except
in States of Maharashtra, Gujarat, Goa and
Mysore) prevents kellings outside the forest
areas where tigers to stray out in search of
food.

(e) No such figures for tigers are available
with this Ministry as no ceénsus has been
carried out. A census of Gir lions was carried
out in 1968 and the figures are:

-Lions Lionesses Cubs Total
60 - 66 51 177
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Central Assistance for Tmplementation of
Land Reform in Kerala

6297. SHRI C. K. CHANDRAPPAN:
will the Minister of AGRICULTURE
pleased to state: .

{a) whether the Government of Kerala
have approached the Centre seeking financial
assistance for the implementation of the land
reform measures in Kerala;

(b) if so, the assistancc asked for; and

(c) how far the land reforms have been
implemented in Kerala so far?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes Sir.

(b) The Government of Kerala has re-
quested for special financial assistance to the
tune of Rs. 105 crores from the Government
of India for implementation of the Kerala
Land Reforms Act, 1963, The break up of
the amount is as under:

(Rs, in crores)
(0) Kudikidoppu cases (conferment
of ownership rights in dwell-
ing hutments) 1.50
(b) Compensation under Section 72 75.00

(¢) Annuity (payment for land
under Religious & Charitable

Institutions) 6.00
(d) Agriculturists’ Rehabilitation

Fund 2.00

(e) Compensation for surplus lands
~ {on imposition of ceiling) 2.50
(F) Assistance o assignees 10.00
(g) Staff 8,00
Torar: 105.00

This is the requirement for the remaining
threc years of the Fourth Five-Year Plan of
the State during which period the recoveries
are expected to be of the order of Rs. 30
crores on all accounts. The nct financial
commitment, therefore, works out roughly
to be Rs. 75 crores.

(c) The Kerala Land Reforms Act, 1963
provides for conferment of ownership rights
in hutments of Kudikidappukars, the State
acquisition of the rights of landowners on
tenanted lands, conferring ownership on the
cultivating tenants and ecaforcement of
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ceiling on land holdings for distribution to
the landless. All the Sections of the Act
have been brought into force with effect from
1-1-1970. The Rules immediately required
for the implementation of the Act were issued
on 1-1-1970,. The Land Board Appecllate
Authorities and Land Tribunals comtem-
plated in the Act have been set up. Out of
a total receipt of 2,28,033 applications for
purchase of kudikidappu rights 79,902 appli-
cations have been allowed and 29,269 have
been rejected till 1-6-1971, In regard to
15,7936 applications for transfer of right of
landowners and intermediaries, 13,756 appli-
cations have been allowed. 26,865 applica-
tions have been rejected, 3,346 numbers of
-ceiling returns have been received by Land
Board as on 1-6-1971 and these are in various
stages of investigation.

Proposal for Malpe Fishing Harbour, Mysore

6298, SHRI P, R. SHENOY: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether there is a proposal to put up
a fisherics harbour st Malpe in Mysore State:
and

(b) if so, the reasons for non-implementing
the proposal so for?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHER P, SHINDE): (a) and (b),
The U. N. D. P. assisted Project for Pre-
investment Survey of fishing harbours under-
took in 1969 comprehensive surveys and in-
vestigations of sites considered potentially
suitable for fishing harbours in Mysore. With
reference to the Project’s report, the Govern-
ment of Mysore forwarded proposals for a
fishing harbour at Malpe in December, 1970.
The proposals are being examined in con-
sultation with the project authorities. Ob-
servations of the Ministry. of Transport on
technical aspects ‘of the proposals have been
studied by the. Survey Project and clarifica-
tion has been recently furnished. Discussions
ore being held with the Government of
Mysore for finalising the plans and cstimates.
The question of sanctioning a fishing harbour
at Malpe will be considered in consultation
with the Mmmru;s of Transport and Finance

on fwcrpt nf Y fom
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U. S. S. R. Collaboration in Mining and
Metallurgy

‘6299, SHRI R. S. PANDEY: ‘Will the
Minister of STEEL AND MINES be pleascd
to state: '

(a) whether negotiations have :been. held
with the U. S. S. R. for their collaborauon
in the fields of mining and mcwllurgy. and

(b) if so, the main features thereof and the
outcome achieved therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). Yes, Sir. Negotiations are being held
with M/s, Tsvetmetpromexport of Moscow
(USSR) for their collaboration in the detailed
engineering of specified technological units
of the Korba Aluminium Smeller and Fabri-
cation Plants.

W G QRo—09 Fwdl wr arfw
wear ot fiewmt w qumes w1

e | _
6300, s} Togrge fify:  wr v
Y o SRS ST § AT

wAX NTCe qHo-00 JWY & wawr
e 3w & A & AR ¥ 27 W,
1971 & sartfiey srew d=qT 478 & I
% vy ¥ 9 ¥ WY g & fw

(%) fead dwet ofvw fed T &<
adard # g ¥ w7 F sfy §wI
fraht of &1 A e T ;. -

(=) wr framl gra TST SN
firre & wreaw & @R M S qe @
#t w§ gwer ufir 1 7R F T T
gy & ;@R

(@) ﬂka.a}mma’k#ﬁﬂﬁr
u‘tmi:mmg

sﬁmimm (S
wifigw dto i) : (%) Toroe F aeh
¥ forg Qw fied me.qﬁnwugm
o Frérerr ag ff o foer wr g Wt



T Written Answers

qanrT Ffy SAm frm A g@ o @ @
gftz =t & fF owF gl st & sfasrfaat
¥ 9w 6T o W 84 wHmfgw Ao
THo—09 FU ! AT ¥ qeaeg A
7.50 9TE ¥ 9g & AT & A% § |
Toreqr T g9 gam famw & o
7g gfaa fFar & 5 21 *=aq, 1971
q% 52 ATLoTHo—09 IFeT FHfaa vy
™ g fE i, FaT 24 FURT A qIH
2qET AN HIA AT AT AT | A
gae) &1 fadieror fpar s q@T § AR
I7g QAT STHAT F gEACrEa il & gfafafy
Y AYTTAT ST T@T ] | QAT TEAY F FEALL-
wotel & Ffafata 7 o &1 29 &y
arot v orfirw ofr & =7 § 84,401.78
QY FT UF AF AT & AR g ATIATEA
Mg fFra fowm & s fawr
ST & 9T g & awTr qafar H# AT
&g § gt o & sfafafet
AT AF 75 Ao THo—09 a2 FT -
qor fFaT § | S99 ¥ 24 S@TE, 1971 3%
40 EF F geat & i A waT v
THTE | A frdreror fofarn o <@r & ) o
TSI H EFT FY 96T F 8 F qfar v
agi 27 &1 fadieror @ &Y, @ar 7o |

(=) sk (7). a=fyga wo=w
Ffa s faat 1 gamens e ¥
Ao THo—09 EF\ FT FET TAT IS
G a A F dgwd ¥ azw A
gerg &Y 1€ 9y | g foe afafem fra-
T W T AT | s9 aF o GHo-
09 3F2X F AU *1 341 ATHHA AF

¥ 3wex faw MU ¥ ofe-sgw fomiE

I AT G FIF! 1 fa=E FA & fAw
AT 575 92T UG g | TH THIT
X TA TA 1299 Ao UHo—09 IFU
H¥ 916 39 &Y ga=r 9T Wra | afg
FAF AT TFEL T AT AR AT TH . AHA

¥ frmt & 992 wfr s@r $9 F 95

e @ & fag smaw fear mar
& | grafraa Ffy-seivr fem & qrefor

JULY 29, 1971

Written Answers 72

H@ﬁﬁ'@ﬂﬁﬁ mo@o—o‘a;ﬁﬁ?
arfrg w4 § g€ qify & feear aew A
ATHT &Y § |

Overhauling of Set-up of Hindustan Steel Ltd,

6301. SHRI N. E. HORO: Will the
Minister of STEEL AND MINES be pleased
to state:

(a) whether there is any proposal under
consideration to overhaul the set-up of
Hindustan Steel Ltd.; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES
(SHRT SHAHNAWAZ KHAN): (a) No,
Sir.

(b) Does not arise.
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Construction of Ships and Graion Gdowns
in Bulandshahr (Uttar Pradesh)

6303. SHRT HARI SINGH: Will the
Minister of AGRICULTURE be pleased

to state;

(a) whather the Food Corporation of
India has finanlised a plan to build silos and

grain godowns at Bualandshahr in Uttar
Pradesh;

() it s0, what amount of money is being
carmarked for that project; and

(c) whether land has been acquired for this
purpnge?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHERB P, SHINDE): (a) Conven-
tional godowns with a capacity of 10,000
tonnes are proposed (o .be constructed at
Bulandshahr and there is no proposal to
construct any silo there,

(6) The cost of construction, excluding the
cast of land and other services, is estimited to
be Rs. 13,35 ,400," The total ouilay, is, how-
ever, ummtedtobeaboutm ‘20 lakhs.

@)Mummﬁ
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Study of Conditions of Farmers by Indian
Council of Agricultural Research

6304. SHRI RANABAHADUR SINGH;
Will the Minister of AGRICULTURE be
pleased to state:

(n) whether the Indian Council of Agri-
cultural Research is carrying out any studies
regarding the overall economic conditions of
the farmers as the producing units in the
country;

(b) if so, whether tlhe Indian Council of
Agricultural Research have come to any
conclusions; and

(c) the details thereof and the regions
where such studies have been made?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
Some studies have been undertaken by the
Indian Agricultural Research Institute in the
recent years to assess the effect of improved
agricultural technology on economic condi-
tions of the farmers. These studies hawe in-
dicated that by the adoption of modern
techonology, which includes use of high-
yielding, shortduration wvaricties of crop
plants, fertilisers, improved agricultural
practices based on agro-climatic conditions,
better waler management and irrigation,
adequate plant protection measures and
adoption of the system of multiple and relay
cropping, the income of the farmer can be
increased from Rs. 1000-1500 to Rs. 1¢,000
per hectare per annum,

No specific study has, however, been
conducted by the Indian Council of Agri-
cultural Research regarding the overall scono-
mi¢ conditions of the farmers as the pro-
ducing units in particular regions or in the
entire country,

&MH.Wdhmu
All Tndia Consultative and Advisory Bodies

6305. SHRT RANABAHADUR SINGH:
Will the Minister of AGR]CULTURE be:
pleased to state:

(a) the guidclines followed by Goversment
while appoiniting farmers on All-India tasis
on the Cbnnﬂlmve nad Admry ‘!lodle;

(b}whcther many ofﬂu:se W&_



TS Written Answers

have been made of people for whom agri-
culture is one of the means of livelihood; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to {c).
The information is being collected and will
bz laid on the Table of the Sabha,

Arrears of Employees’ Provident Fund with
Employers

6306. SHRI S. M. BANERIJEE:
SHRI M., RAM GOPAL REDDY:
SHRI BHOGENDRA JHA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Provident Fund arrears
due from the Employers throughout the
country have mounted to Rs, 15 crores;

(b) if so, the steps taken by Government
to realise the same; and

(c) the number of employers who have
been prosecuted in this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): The administration of the Em-
ployees’ Provident Fund is the concern of
the Central Board of Trustees set up under the
Employecs' Provident Funds and Family
Pension Fund Act, 1952 and not the direct
concern of the Central Government. The

Provident Fund authorities have intimated
as under:—

{a) and (b), At the end of December, 1970,
a sum of about Rs, 15.76 crores of provident
fund contributions was in default in respect
of un-exempted establishments, Legal action
by way of prosecution and recovery proceed-
ings under the provisions of the Employees’
Provident Funds and Family Pension Fund
Act, 1952, is taken against defaulting unexe-
empted establishments. In suitable cases,
complaints are filed under Section 406/409 of
the Indian Penal Code. Penal damages are
also levied under section 14-B of the Emplo-
yees' Provident Funds and Family Pension
Fund Act, 1952, In the case of establishments
under the Authorised Controllers, the ques-
tion of speedy settlement of arrears is taken
up with the State and Central Governments,
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(¢) Up to 31-12-1970 the number of -pro-
secutions launched under Scction 14 of the
Employees’ Provident Punds and Family
Pénsion Fund Act 1952 stood at 40,641,
Recovery of Arrears on Accomnt of Smune
Price from Sugar Milis in U. P., Bihar and

Tamil Nadu )

6307. SHRI S. M. BANERJEE: Will the
Minister of AGRICULTURE be pleased to
state:

(a) what further progress has been made
to recovar the sugarcane price arrears from
the sugar mills in U. P., Bihar and Tamil
Nadu; '

(b) whether a definite date has been given
to them for the clearance of these dues; and

(c) if not, what other alternative action has
been taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The latest position of
cane price due, price paid and balance due
for the cane purchased during 1970-71 season
as well as the arrears of cane price for the
previous scasons in respect of sugar factories
in Bihar, Tamil Nadu and Uttar Pradesh is
given below:—

Bihar Tamil Uttar
Nadu Pradesh

aAs on as on as on

7-7-71  30-6-71 30-6-71

(Fugures in lakh rupees)

Total price due for 2415.29 2182,13 10019.74
cane parchased
during 1970-71.

Cane price paid.

Balance cane price 250.94 512.13
due.

Arrears of canc price 36.96 288
for previous seasons

2164.35 1670.00 B655.75
1364.01

262.38

(b) and (¢). The Government of Bihar have
issued recovery certificates under the Bihar
and Orissa Public Demands Recovery Act,
1914 against 17 defaulting factories and have
launched prosecutions against six of them
under the Sugarcane (Regulation of Supply
and Purchase) O:dinence 1971, They are

 also issuing strict instructions to the default-



ing sugar factories in the State for clearance
of the canc price arrcars. In Tamil Nadu
u meeting was convened by the Minister for
Agriculture where the question of payment
of arrears was discussed with representatives
of the sugar factories and of the cane growers.
The factories promised to clear the arrears
by the end of August 1971, The State Govern-
ment are kecping a close watch in the matter.

The Government of U.P, have taken the
following measures:—

(a) Issued Certificates in respect of 47
factorics for recovery of arrears of
cane price as arrears of land revenue,
but 13 mills filed writ petitions in the
High Court and obtained stay orders;

(2) appointed receivers for 8 sugar mills;

(3) entered into agreements with two
sugar mills for payment of arrears in
instalments;

(4) got proprietor of onc mill arrested

(5) the Collectors attached balance.
amounts from the sale proceeds of
sugar after payment of advances by
banks in the case of several sugar
mills; and

(6) issued an Ordinance to acquire 12
sugar mills, which could assist in
clearance of arrcars also but seven
of them obtained stay orders from the
High Court.

Project Report on Beypore Fishing Harbour,
Kerala

6309. SHRI M. K. KRISHNAN: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether Kerala Government had  sub-

mitted the project Report on Beypore fishing
harbour; ) -

(b) if so, the main features thereof;

(c) whether Government  have
clearance to this project; and

(d) if not, the reasons for the delay?

given

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
Government of Kerala had forwarded a copy
of the project report for the development of
Beypore Port in October, 1970.
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- {b) The harbour is designed to provide
facilities for 300 mechanised boats and B0
larger vessels. The landings by these vessels
and other engineless boats operating from
the harbour are estimated at 1,34,000 tonnes.
Harbour construction costs exclusive of
ancillary industrial plant, equipment and
facilities are estimated at Rs. 418.00
lakhs, .

(c) and (d). The report has been referred
to the U. N. D, P. Project for Pre-investment
Survey of Fishing Harbours to be taken into
consideration in connection with their survey
of sites for additional fishing harbours at
minor ports in Kerala. The U. N, D. P.
Survey Project has drawn up a programme
for study of harbour sites on the Kerala
coast. Fishing harbours have already been
sanctioned at Cochin at an cstimated cost
of Rs. 272.00 lakhs and at Vizhinjom, Pon-
nani, Baliapatnam and other ports at an esti-
mated cost of Rs. 220.00 lakhs. Priorities
for additional fishing harbour facilities will
be determined by the Project in consultation
with the Government of Kerala. The Project
will thereafter conduct detailed studies and
furnish reports on selected harbours. The
question of sanctioning a fishing harobur at
Beypore will be considered with reference
to the assessment made by the Survey
Project.

Black Marketing in Rations for Bangla Desh
Refugees

6310. SHR1 SAMAR GUHA: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether attention of Government has
been drawn to a: report published in ‘Mur-
shidabad Samachar® dated June 26, 1971 to
the effect that a businessman who was interes-
ted to supply ration to the refugees did black
marketing; and

(b) if so, the aclion taken by Government
against the said businessman?

THE MINISTER OF LABOUR ANDI
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a)and (b). Necessary informa-
tion is being coliected from the Government
of West Bengal and will be laid on the Table
of the Sabha. - :
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mawe{mnu Rains
in June and July 1971 and Central Assistance

6312, SHRI C. JANARDHANAN:
SHRI SUBODH HANSDA:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether cxhaustive damage has been
caused to stending crops in several States due
to the recent heavy rains during the month of
Jupe and July, 1971;

(b) if so, the estimate of damage caused,
State-wise;

(¢) wheother the Centre would  extend
financial assistance to the farmers to com-
pensate their foss; and

{d) if not, any other assistance Govern-
nient propuose to provide in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE): (&) and (b).
Information is being collected and will be
placed on the Table of tho'S8abha. -

(©) and (d). The Central Government does
not extend financial assistarce directly to the
farmers to compensate their loss in such
cases, According to the policy of Central
assistance towards expenditure on relief
measures undertaken on account of natural
calamities like floods, droughts, etc. no
Central financial assistance is gencrally pro-
vided 10 the States to compensate them for
losses as such. Assistance for other reliel
measures is provided on receipt of requests
from State Governments for assistance, and
consequent assessment of the situation by a
Central Team, etc,, The Govt, of Kerala
bas made a request for assistance, and @
Central Team will be visiting the State shortly
to assess the situation. A request for Central
assistance has also just come in from fhe
Govt. of Bihar and it has beéen decided 10

_unds(:enml‘rumtotmswuaho
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Discovery of deposits of Iron Orve for use in

Production of Hydrogen in Kutch Areas of
) Gujarat

6313. SHR1 DEVINDER SINGH GAR-
CHA: Will the Minister of STEEL AND
MINES be pleased to state:

‘(a) whether large deposits of rare kind of
Iron are which can be used in the production
of hydrogen on an industrial scale for chemi-
cal and vanaspati industries has been dis-
covered in the Kutch arcas of Gujarat;

(b) if .50, the particulars thereof;

(c) whether this type of ore was imported

earlier for the production of hydrogen; and

(d) if so, how much foreign exchange
Government expect to save which otherwise
wits being spent for the import of this kind
of ore?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). The mineral referred to in the question
is known as Siderile or Spathic. Iron-ore. It
has been reported to occur-in the Panandhro
Lignite Ficld of Kuich district. The deposit
spreads over an area of 8 sq. kms. of Panan-
dhro Lignitc Field and the estimated reserves
are of the order of 0.46 crore tonnes.

(c) During 1969 and 1970 the import of
this variely of iron ore was of the order of
169 and 153 tonnes respectively which was
largely used by Hindustan Levers Ltd. for
release of hydrogen.

(d) The utilisation of ore found in the
deposit referred to above will result in a

saving of approximately Rs. one lakh annually.

Eahﬂhhutdammfm
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6314, SHRI _Mv.mnm SINGH GAR-
CHA': Will the Minister of AGRICULTURE
be pleased to state:

(a) whetlmoue ofﬂle reulreh projects: fm’

dryland usrmm ww be esuuw -

Purllab and -
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(b) zr-o,:numm«mm-‘
Project ?
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THE MINISTER OF STATE IN THE

'MINISTRY OF AGRICULTURE (SHR{

ANNASAHEB P. SHINDE): (a) w {b).
Yes Sir. Under the All:India
Research Project on Dryland Agricultie o€
1. C. A. R,, started during the Fourth Five.
Year Plan period with an outlay of Rs,
147.50 lakhs, one sub-centre has been located
at the Punmjab Agriculture University,
Ludhiana.

Multi-disciplined resenrch is envisaged to
develop new technology and to improve pro-
duction under dryland conditions. The pro-
gramme in¢ludes investigations on deep
tillage, water harvesting .and supplementary
irrigation with sprinklers, - drip irrigation,
mulching and moisture conservation, breed-
ing drcught resistant and escaping varieties,
fitting cropping patterns to pmwaﬂm;d:mm
and soil conditions.

Fixation of Sugarcane Price

6315. SHR1- DEVINDER SINGH- GAR--
CHA:
SHRI MUHAMMED SHERIFF
SHRI NIHAR LASKAR:

ol

Will the Minister of AGRICULTURE be’
pleased to state:

(a) whether the Sugarcane Growers:
Association of Andhra Pradesh has urged
the Central Government to fix sugartane
price at Rs. 100/- per tonne for the year:
1971-1972; and .

(b) if so, the reaction of _Go\rernmt_
thercto?

THE MINISTER OF STATE IN THE

‘MINISTRY OF AGRICULTURE (SHRI

SHER SINGH): (a): No  proposal has
been received from the Sugarcane Growers
Association of Andhra Pradesh for-fixation

of sugarcane price at Rs. 100/« per tonne:

for the year 1971-72, However, CaneGro~
wers Association of a factory in Andhra
Pradesh have made such a reqnecl

(b) Thc minimum prlce of sugarcane fux,
the season 1971-1972 will be Exeda&er*lalﬂqk
into account all aspects including the posi- - :
tion ‘consequent - on- decontrol of sughr akd
having regard 10 the récommendations - of
the State Governments, ‘other - aithorities

and Associations of the interests conterned.’



33'- Writren Answers

m&mdfminl?mm
Stalses

6316. SHRI R. S, -PANDEY: Will the
Minister of AGRICULTURE be pleased
to state:

.(a) whether the forest development is very
remote in certain rich forest States; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) No Sir. During the
successive Five Year/Annual Forestry
Development Plans, a number of useful
and productive schemes have been implc-
mented in all the States and Union Terri-
tories including the rich Forest States like
Madhya Pradesh, Andhra Pradesh, Assam,
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Kerala, Oriswa, Maharashtra, Mysote and
Uttar ‘Pradesh ‘having comparatively -lurger
farest arens, The important schemes under
implementation are:

(1) Plantation of Quick Growing Species.

(2) Economic Plantations for Industrial
and Commercial Uses.

(3) Farm Forestry-cum-Fuelwood Plan-
tations,

(4) Development of Communications.

A statement showing expenditure incurred
by these States for the implementation of
various Forestry Developmental Schemes
during 1951-69 and the outly for the Fourth
Plan (1969-74) is attached.

(b) Quastion do¢s not arise.

Statement
(Rs. in lakhs)
Name of the Forest First Second  Third Post third Total Fou:th Plan
rich States Plan Plan Plan Plan Allocation
(1951-56) (1956-61) (1961-66) (1966-69) (1951-69) (1909-70*
1. Andhra Pradesh 26.46 97.13 149.69 176.50 449,78 225.00
2. Assam 47.40 110.00 11239 91.37 36116  337.00
3, Kerala — 51.35 216.22 146,01 413.58 440.00
4, Madhya Pradesh 122,51 196.00 472.55 347.73  1138.89 950.00
5. Maharashtra 22.91 124.00 452.77 45967  1059.35 750.00
6. Mysore 8.52 106.00 324.65 356.26 795.43 400.00
. Orissa 13.29 49.38 252.91 202.67 518.25 325.00
8. Uttar Pradesh © 138.82  246.00 675.20 438.18 149820 1500.00
ALL INDIA 749.78 2022,76 453030 389694 1119978 9000,00

*Does not include allocations of Forest Resources Survey,

Crisis of Coal at Industrial Centres

6317. SHRI R, 5. PANDEY: Will the
Minister of STEEL AND MINES be pleased
to state:

(a). whether the stock position of coal at-
important industrial centres has rcachcd 2
critical stage;

(b) if so, the reasons therefor; and

{c; the nteps bama taken by Govetnment
to remove the shortage and provide adequate
supplies of coal st the industrial centces in
the country? .

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SliA.HNAWAZ KHAN): (a) The
Government have received reports that at
certain industrial centres in northern India,
the coal stock position is difficult. -

(b) and (¢). This is mainly duc to the
non-availability of adequate number of
wagons for the movement of coal, which in
turn is due to the large-zcale thefts of wagon
parts, over-head wire signalling and other
railway equipment and assaults on railway
staff in the Bengal-Bihar area as a result of
the deteriorating law and order situation
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there. The Government of India is fully
aware of the position and is taking steps
in consultation with the State Government
to improve the law.and order situation and
restore normalcy in the railway operations.

A special drive has been instituted by the
Ministry of Railways from 16-7-71 to step up
coal loading by regulating the loading of
foodgrains from the North, now that the
bulk of the procured Rabi Crop have been
clearcd and as a result loading of coal from
the Bengal and Bihar fields has increased to
5700 wagons per day. '

Political Party responsible for Strike
in Bhilai Steel Plant during 1969-70

6318. SHRI G. C. DIXIT: Will the
Minister of STEEL AND MINES be pleased
to statle:

(a) whether any political party had a
hand in instigating the employces for resort-
ing to strike during 1969-70 in tle Bhilai
Steel Plant;

(b) if so, the name of that political party;
and

(c) the action taken or being taken by
Goverament against that party?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN): (a) No,
not to Government's knowledge.

(b) and (c). Do not arise.

Prevention of Accidents in Mica Mines,
Hazaribagh

6319. SHRI R. P, YADAV: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state the measures
adopted to prevent recurrance of accidents
in Mica Mines in the District of Hazaribagh?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K. KHA-
DILKAR): The safety measures to be
adopted for averting accidents are detailed
in the Regulations framed under the Mincs
Act, 1952, Regular inspections are carried
out to enforce these safety provisions.
Efforts are also being continuously made to
Promote safety consciousness amongst the
Workers through the media of films and
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other audio-visual methods, ectc. and by
holding special safcty wecks, Further, work-
ers are given training in safety practices upder
the vocational training programme. Four
tiaining centres have aiready statred func-
tioning in the Hazaribagh district.

Commissioning of E.S.J. Hospital for
Budge Budge Area—West Bengal

6320. SHR1 INDRAJIT GUPTA: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) whether there is any likelihood of the
Employees State insurance Hospital for
Budge Budge arca, West Bengal being com-
missioned in the foreseable future, if so,
when;

(b) whether the buildings were constructed
more than three years ago; and

(c) if so, the reasons for the inoi’di_ﬁ_&ie
delay in equipping and completing the
Hospital ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R; K. KHA-
DILKAR): The Employees State Insurance
Corporation has furnished the following
information:—

(a) Yes. The hospital will bc commission-
ed after the construction work and other
necessary preliminaries are completed.

(b) The buildings are still under cons-
truction,

{c) The construction of the project is
being done by the State PWD. The State
Government have already becn requested
to intimate the reasons for not completing
the project earlier. The guestion of equipp-
ing does not arise at this stage.

Trained Unemployed Persons

6321. SHR1 IﬂDR!\JlT GUPTA: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state: .

(a) whether his attention has been Crawn
to a statement by the Director of Apprenti-
ceship, Government of India at Jamshedpur
on the 24th June, 1971 to the effect that
75,000 trained persons are still unemployed,



(b?l!su.utaﬂluthaprocmnme of appre-
" shioeship training for different trades has
fatled 30 serve its. intonded - purpose, and
_mpods to be reviewed; and.

 {) Qovernment’s plans, if any, in this

“THE MINISTER OF LABOUR AND
REHABYLITAYION' (SHRI R. K. KHA-
DILKAR): (a) The statement related to
treined craftismen ‘'who had passed out of
Industrial ‘Training Imstitutés and had re-
gistered at ‘the Employment Exchanges' in
the country and not to those who had undn.r—
' gone apprenticeship training.

() and (). Judging from the numbers
of apprentices on the Live Register of Em-
ployment Exchanges, the apprenticeship
programme has improved the skills and
emghoyment prospects of trained craftsment
‘and “Was thus largely fulfilled the purpose
fax which it was established. However, the
prommme is reviewed on a continuous
basis in consultation with industry with a
view to making the desired changes in such
matters as the npprcntlceable trades and
sylabi.

Savings on account of stoppage of ingport
of Foodgrains

6322. SHRI G. VENKATASWAMY:
Wit the Minider of AGRICULTURE be
pleased to state the approximate amount of
money that will be saved as a result of stop-
page of imports of foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE): The avorage
per tonne C & F cost of imporied foodgrains
in 1970 was of the order of Rs.-572 which can
"be taken ‘as an indication of the amount
saved per tonne if we stop import of food-
grains, .However, the saving is reduced to
the extont such imports would -have come
as “gifts” or would have been against “'aid”
-arrangements in respect of which thete is
no foreign ‘exchange expenditure except
on shipping. .. Further, in respect of food-
grain imports under the U. S. P, L. 480,
"pén desuming full paymont in convertible
currency, there s mo immediate foreign
cnm exponditare’ except ‘on freight as

such: smports are financed by ‘loans from
the U, 8, Government repayeble over a
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Jﬂ-ycnr period. ' In the year 1970; the total
of all foodgrain imports ‘into” India ' was

about 3.6 ‘million toanes whose estinated

C & F value 'was of thé order of Rs, 208

Conversion of Rotest Area for Jhooming
‘Cultivation in Masipur

6323. SHRI N. TOMBI SINGH: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the forest areas converted into jhoom-
ing cultivation inthe hill districts of Manipur
during the period covered by the 2ad and
3rd Plans;

(b) whether stich conversions were done
with the knowledge of Government;

(c) whether Government has a clear cut
policy in this behalf;

(d) if so, when such & policy was framed
and what are the main features of the same;
and

() whether Government is aware that
indiscriminate distruction of forests is going
on in the hill arcas for jhooming cultivation?

THE MINISTER OF STATE IN THE
MINISTRY ‘OF AGRICULTURE (SHRI
SHER SINGH): (a) No Government
forest land have been converted into Jhoom-
ing cultivation,

(b) to (¢). The National Forest Policy of
India 1952 has enunciated that “the damage
caused to forests by shifting cultivation to
certain arcas must be guarded against. To
ween the aborigines, who oke out a precari-
ous living from axe-cultivation moving from
area to area, away from their age-old and
wasteful practices, requires parsuasion, not
coercion; a missionary, not am authori-
tarian approach. Possibilities of regulating
shifting cultivation by combiping it with
forest regeneration (Taungya). to the benefit
of both should be fully explored, Success
in this direction largely depends on. enlist-
ing the co-operation of the cultivators and
gaining their confidence. and in showing
consideration tp their noeds and wishes™.

- Alt tands in the Hill Districts are adminis-
tered Dy the Tribel people. The land revenue
Jaws do not extent to-the Fill areas’ where
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‘shmudns- mevﬁh according. 0. thelr tribal
customs. However, terracing, is encougaged
in order that ithe tribal population may give
up unscientific: method of Jhooming. .~
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| 6124. SHRY N. TOMBI SINGH: Wil
the Milﬁ!lcl‘ of LAHOUR AND REHABI-
LITATION bc pleascd to stale. o

(a) thes:ras mk@p.mfa:hy www
Government to establish an effective Labour
Welfare Department in view of the i mcreasmg
labour problems in Manipur; -

(b) the Departments in which full-time
Labour Officers have he:m or are heing
appointed: and

(c) if the Geverpment havn not takan any
action so far the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHA-
DILKAR): (a) As a first step one Labour
Qfficer is going to be appointed in the Office
of the Labour Commissioner. Action is also
being taken to create & post of Labour
Inspector.

(b) One Labour Officer has already been
appointed in the Manipur Staje Transport
Department.

(¢) Does not agise.

Cooperative Training Programme ia
Manipur '

6325. SHRI N. TOMBIL SINGH: Wil

the Minister of AGR!(‘ULTURF. be pleased
to state:

(&) the main; foatures of the Coopera-
Training Programme conducted by the
Government of Manipur at various levels
and the vm‘b!c beneﬁl of such pro;mmnm.

(b) the amount spent for the training pro-
Bramme during the .period covered by the
first three Phnt. Planwise;

(c) whether Government are cons:denng

fu:hcr e\pansinn of the iumiﬁt progi.mme;
an

€d) if's6, Yetai theroof and, if not, the
justification of musintsining sistus quo?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (4) The Co-
operative Training Institute, Imphal,’ ran
by the Government of Manipur, conducts
training coursos for juniar cooperMive per-
sonngl of the Government and cooperative
institutions. ' "Thesd courses are job-oriented
with emphasis on cooperative management
and pmctice. ‘Till the end of the Third Five

Year Plan, 423 persons have.been trajncd
there.

(b) For the first tm,,ﬁinmal pmwsion
for training programme 'was made in the
Socond Plan of Manipur. Ofthe total amount
of Rs, 1.33 lakhs spent on the training. pro-
gramme during the Second and Third Plans,

‘Rs. :63,463 was spent during: the Second

Plan, and Rs. 69,620 duripng the Third Plan.

(c) and (d). During the Fourth Plan period,
greater emphasis will be laid on the quahta-
tive expansion of Coopcrative Tmmug Pro-
grammes of the Institute.. New activities will
also be organised to meet the t5aining: peeds
of the Admmmralnon For expansion of thg
activities ‘of the Institute, a Plan pm\'isi'on

of Rs: 0.7 lakhs has been made. "The:Co-

operative Training Instityte has since been
re-organised into the Manipur Panchayati
Ruj and Cooperative Fraining Tnstitute and
it imparts training to the functionaries of
cooperatives as well as Gram Sabhas,

Experiments in Cultivation of Spices in
6326. SHRI N, TOMBI SINGH: Will

the Minister of AGRICULTURE be plcased
to state:.

(a) whether Government are experimenting
cultivation of various itcms of spices in

Mampur,
(b) if so, the items and with what bencﬁt

and effect;

(c) if so, whether Government do 5o, with
a view to wtilise the fertile arcas of Manipur
for such productmn,

(d) whether dny step has been’ taken by
Government to ensure remmn: productma
of Dal-chini in Maaigur;.and = -

(e) if s0, the main l'oaums of gych a w;p?

THE MINISTER QF STATE IN. THE
MINISTRY QF. AORICULTURE (§HRI
ANNASAHEB P, - @) to (&3
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The Manipur administration has been re-
guested to furnish the required information
which will be laid on the Table of Lok Sabha
-in due course,
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(%) wav fraral Wt feeal & e
nmﬁvw%mmmaﬁi
T Tl B R Y ;AR

(w afe g, o feemi WY ¥ fow
T 9T wATET |

wfw waven § Trow sl (ot wen-
wifew dto frt) : (%) o 7T
(w) s et e

wrofen W§ aay Jwt ITafrn

6330. u"tu’ﬁmmimf w1
i ot 7g qam A g w3

(%) war ey ¥ & af g wrad
sgar sy AW A AE @A of FCH
¥ gantt foz gl

(w) afe gt & mﬁmﬁ
¥ 4 Wit ar T g fe g AT
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(n) X et ot T §7 ot e ;o
: (@) mﬁmﬁﬁmﬁrﬁﬂ
o o W e W (W e & oy Sver e
fig) : (¥) wradw ar fodt s 3w N . -
¥ @1 o qF B Wy Al w Ol ) forg war sty wx ot ¢

(w) #C (7). s it g 4 ¥ s W v s (s wor-

. wifgw dto ferk) : (%) ¥ 1970-71
frarlt R ol e v afem et o500, o sfe ¥ T e
fo-ehfivre v ot swwfia ¥t gfer qar sri-qaifrm wiene (699

. o dar et (¥ v wrigARfew dew ¥
ﬁz::%m?gxmwﬁ o areqd are 7 sré-gAfrw e ¥ §),
N JraTywaTd AT FER v feg

(%) wr feardl #1 gfanr aur fe- ¢ frgew, w0 @@ & AT Stwi-
FAI TrTT Y JAE IR § e v wyof sgfet frew e g -

i )

4w al W fex ma g,

w foen FraTaFAr e m argfeat
31-3-719%

1970-71 afar 7,47,816 13,21,681 3,52,170 6,13,351*

re-gHifeaw 1,27,810  1,80,033  1,43,400° 1,10,055

- .

30-6-71 8%

1971-72 gfan 6,04,650  7,05530 1,71,945 1,47,384

(aSwr-forg- wrfudifrmw 1,36,800  1,07,776 18,275 5,812
=T 71) FIEHE '

* frgdr ad & Fraewil & caw ¥ afus amqferat |

Sm X e § feoafar @ Frfer aft e o, foe e ¥ oy @
saf # feafy Qi GamowE W eltwfr ¥ G O | o Tl ¥ T il
AR gt aafet ¥ qotar wweTe SUEEw  STE-TWMIAYH BITHE ®T FTH ATAT THA
w ' g1 ok ot AR 9 o Fwwl grer wr-

: THIfaA wiede §1 ST e o @

wgt @ ﬂqﬁﬁw@mm fordr T W st AT Y, S Y W
mtww&ﬁmﬁ-@’rﬁwm‘w@a FOET ¥ afedy srE-oafras Hiede w
1 agf o w1 shew w8, g g & far o w W few
W‘fﬁﬁmmmuﬁm&tmw qr | ST arre q% wri-gsfas
B oaww afed srhoRnw SR SRESE T AT, W % fRT T
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fmy e ), are & ofew & g artr
T W7 SR AT ¥ qE &
AT TR T-pNFT BRET AT
ATAT Fq-AT W TR W W e
wT @l | fir o, Bw F, que ede W
F TR Fyaary W W rda-
ﬁnﬁmtm“mﬁmm
mtt o

{ﬂ) Wﬁm&m&mv

ﬁfsﬁmﬁw.t?ﬂtwﬁhﬁﬂﬂ
. 20 wfa #d = v w1 g
=t aF TrkguifrT et o e
& Tw# syferat sever gt frart 1974
¥ ek A § wrw 1N ¥ gEvaEr
&1 s -y g el & g0 &
g § AT AP WY ag A § e
oW 3 TR W7 gy aqrEeTE Wy FR
¥ v Prgo ferr o s T owEIR
mmgﬂwmﬁrwm * ITeTT
qrEd #X @A aF 1969-70 M
gafe & afr oifie wede & e ¥
100 ¥ sfa A =7 aur 1970-71
#t wafy & gfer & o & 20 w9y
Helr 27 o wofy F Y | Frarer A
FTEMT #1 ST q97 THATT ey &
fawrre &, ¥ samw & an oo
¥ arg-ary FATH & qew § A e
AT g

Cousumption of Fertiliver and Plast Pesti-
cides ‘in Andbra Pradesh and its Effect ou

Produeﬂon of Fwd

‘6332 SHRI M. - SAWAN&IXYK‘N

RAO: Will the Minister of AGRICUL- -

TURE he plnach to state:

: '(-'n’j‘tlﬁ fotal -ounsumpmn ‘of fertilisers and -

plant pesticides in . Andhra Pradesh doring
the lasl lhrcc years; and P

{h} thccs;m\aled additional pmdm&wn nf .

foodemm and other crops. as & direct result

of “the ‘wse ohin “fhrtifsers sha pwm':‘

WULY, 29, oM
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'THE MINISTER OF STATE IN' THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): %) The total
consumption of fertiliscrs and pestlcidcs in
Andhia ‘Pradesh &urh;g ‘lﬁe lattrthree ma-
was as follows: -

Co;sump'lion (inM.T)

Nitro- Phos- Potash Pesti-

Year - “men’  phatds ' oidene
. (Plg - AKg@®.

1968-69 180,000 38,000 4,800 1,316
196970 260,000 93, ‘100 6300 869
1970-7HE)200,000 70,000 15900 3,554
{E): Estimated.

*In ‘various formulatiohs domprising of
about 29 different items of pesticidal che-
micals.

{b) It is not possible to make precise cal-
culations of additional production of food-
grains and other crops as a direct result of
the wse of the fertilisers and pesticides, The
increased output conmies out of a package
of improved practices and inputs and the
productivity of any of them may be high-
tenpd by the presence . of complementary
inputs and may be recued by the lack of them,

Burma Repatriates settled in Andiwra Pradesh

6333, SHRI M. SATYANARAYAN
RAO: Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the: reply given to Unstarred Question No.
1461 on the 19th November, 1970 and state:

(a) the total number of repatriates from

Byrma who have come to Irdia ‘sor far}

(b) how many of them have been settled
down in ‘Andhra Pradesh so'far;.and-

(€) how much of the assistance given to
them is met by the State Ggvernment and by
the Cenire?

THE MINISTER OF LABOUR AND
REHABILITATION: (SHRI R. K. KHA-
DILKAR) {a) 1,88436. lmto 96-1971

(b} Out of spbmxnmatety 26, 760 rcpalrm-
tes reportedd’th Hive gone to- Andhra Pradesh
upto. 343197, ; about: 16,000 paresons . had

ud rehlbilnmon awstaqee m vanm:s
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{c) the entire - expendtture on providing

mmnce is met by the Central Go\rem-
ment.

Wmdm of Sugar Enquiry

Commission

6334. SHRI M. M, HASHIIM: Will the
Minister of AGRICULTURE be pleased
to state:

(a) in view of the sudden death of Mr.
Justice Sinha, Chairman of the Sugar En-
quiry Commission, whether Govetnment
propose to appoint another Chairman so
that the report of the Commission is sub-
mitted by August, 1971;

(b) if so, the name of the new Chairman;
and

(c) the extension of time granted to the
Commission to present its report?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
SHER SINGH): (a) and (b). Sclection of
the new Chairman of the Sugar Industry
Enquiry Commission in place of lale Mr.
Justice Sinha is under consideration. The
appointment is like by to be made shortly,

(c) Government have extended the time-
limit for submission of Report by the Com-
mission upto 29th Fcbruary, 1972,

Visit of Indian Forest Service Central
Committee to Orissa

6335. SHRI P. GANGADEB: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the Indian Forest Service
Central Committee has not visited the State
of Orissa since 1970;

- (b) if so, the reasons therefor;

(c) whether the same Committee visited
other States in 1970 except Orissa;

(d) whether Government proposcto ask
the Committee to visit Orissa; and

() if so, when it is likely to visit Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) No Committec named

“Indian Forest Service Committee™ has been
constituted by the Government of India for
visiting the States, '_ .

(®) to (e). Does not arise.

SRAVANA 7, 1893 (S4K4)
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Wity sfae. dwen o wrimet n

6336. ot g vy wOATY : AT NN
gtgmhﬁr T w W SR

(%) uw I SR S A 3
% foa war smaTc AT S §;

(=) ¥ firt oty G €W @
3 ¥ g ¥ wiw & 5 I A
& om; &R

() afzer, d dar a0 s fear
TAT 9T AR G A W qEw T @

FriaTdY 4 ?

w® o gamta ot (s wree ¥e
wifemwe) ©  (F) wrefw 5w qwes
S Pl gevgwre freral § afir-
fifecr & fog ST worge & dwsw &
& Farqar & faw 1959 ¥ gu W
5w oweT & 179 afedwwr ara
frwifea salfear 7 § fe—

(i) "weat s afeer AT @w T
. g wnfgy;

(ii ) ®TaY N 7% syl F sy
RN §EEq HEqT TF ATH gAY
wrfRy; 3R |

(iii) @weAl ¥ wH ¥ T Afawia
Iuwt # quicy qaed-gear gt
ey 1 |

(@) o g owdAF Al A W
ST &Y Avaar & faw veend € § )

() s FWg-EwWE 9 W 0§
1| 7@ geAl Fr AT AAgR §W et
¥ w7 ¥ ATUAT AW F WA X HAQ,
1966 § g wurdY = wfufy § afwdyw
¥ fa=re famar T | g w@ET R
fir var wrrw F qar of feafir e <ol
art wifee | @l T awee ¥ oy
ww e 7 0 g e q&h
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ﬁﬁ"f TEqTH qdua i E-E E"f“' THE MINISTER OF STATE IN THE
. MINISTRY OF AGRICULTURE (SHRI

. ANNASAHEB P. SHINDE): (a) and (b).
6337. =it W 9q woq:  Far No new scheme for accclcrat)ing ti')lc pace o)f
A AT @ AAT g2 QT #T FAT  development of fisheries has been approved
FOT Y in the recent past. Under the fourth five year
plan, in which a provision of Rs. 83 crores

" has been made for fisheries development,

(?") 99 1968-69, 1969-70 T9qT several schemes are being implemented by
1970-71 %ﬂm ﬁ'Tt"lTi TEqTT qUA FI the Central and State Government, The

e Central schemes relate to provision of har-
afa av g faa gifr gs;

bours, exploratory surveys of fish resources,

o B support to the indigenous industry for con-
(lﬁ') =" ETF;T T AT %’ LR struction of deep sea steel fishing vessels,

(TI') Tq EEeT § ORI T #AT F- education, training and reasearch. Fishing
harbours of varying sizes for mechanized

E|'I€T Eﬁ'% ? boats as well as for deep seca fishing vessels
are being provided. Seven large fishing

TeqTE !ﬁ'?: ar q‘-m-ﬁ--q " eg ;ia-"- harbours capable of handling deep sea fishing
vessels have been sanctioned so far at Madras,

("ﬁm ET) c(F) a9 1968-69 Tuticorin, Vijhinjhom (Kerala),  Cochin,
& I faers Teara FTCETT &1 11.35  Roychowk (West Bengal), Bombay and Port

A Blair. Smaller harbours and improvements
¥ W9Q BT H1eT AL 1969-70 F to landing and berthing facilities for fishing
T FITETT BT 3.64 FUT TIT HTATH  vessels in the form of jetties and deepening

5 of channels and basins have been senctioned
g ST G G‘.Rﬁ% fr1970-71 % at 71 sites. Studies are being conducted by

TT AT F AT A W AfTF AqrA E.\Tm' | the Visakhapatnam and Pradeep Port Trusts
. s for the purpose of drawing up project reports

(H) 1968-69 H FIT@AT ﬂﬁﬂ'@qﬂ': for deep sea fishing harbours at these ports.
famfafaa s & 'Q"Tﬂ"l' E—'g:__ A U.N.D.P. assisted project has also con-
) ducted surveys in several states and is drawing

(i) sifas sramfea aar faset av & up project reports including engineering plans

Eg a.gnr gﬁz:n, e FTe for fishing harbours at several additional

sites. The requirements of vessels for deep
ITAT&ET TC A1 98T, 997 sea fishing are being met by a situable balanc-

—— g . ing of imports against indigenous construc-
(“) T\‘_’”"E' a4, S I Tisq-rr tion. While import of a limited number of

'$|‘|g'_\JI gEtfe®s 94 @9 g9r vesscls by the industryb };;s bccndpcrmitt]:d.
frat . s the indigenous ship building industry has
-@'ﬁ-{lﬂ' Ll iﬁl been encouraged to develop expertise in

= e : construction of deep sea fishing vessels. A

(q_) F@M & AT F SIS scheme of subsidy for indigenously cons-
FH EFIT@l'Iﬁ' Cal 'Q'Tﬁl' w1 gaT &2 fear tructed deep sea steel fishing vessels has been
T g | introduced. Orders for forty deep sea fishing
vessels were placed by the Central and State

Governments on indigenous ship building
yards in 1968-69. Twenty six of these vessels
have since been constructed. Out of the
forty vessels, twenty are being added to the
fleet of the Central Deep Sea Fishing Organi-
sation which conducts exploratory surveys
of fish resources around the coast. FEight
new bases for exploratory surveys are being
established. A U.N.D.P. Project for survey
of pelagic fish resources on the West Coast
(b) if so, the broad outline thereof? also came into operation early this year.

Scheme for Boosting up of Fisheries

6338. SHRI BHOGENDRA JHA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Centre has approved a
scheme for giving a big boost to fisheries in
India; and
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Training facilities for operatives of deep sca
fishing vessels -have been . expanded, and
Jepearch' on various gspects of inland and
sarine : fisheriés is also being intensified.
Under State schemes, the programme of
introduction of mechanized boats for costal
fishing is being continued. The fourth plans
.of the States envisage addition of 5500 mecha-
nized boats to the 8000 mechanized boats
introduced in previous plan periods, The
targetted increase in the annual level of pro-
duction in the marine sector at the end of the
fourth plan is 4.4 lakh tonnes. The value
of exports of marine products, which was
Rs. 4.62 crores in 1960-61 and Rs. 7.06
crores in 1965-66 rose to Rs. 35.07 crores in
1970-71. The target of annual export of
marine products at the end of the fourth plan
is Rs. 61 crores. In the inland sector, em-
phasis is being placed on increase of seed
production, adoption of improved fish
farming techniques and development of re-
servoirs and brackish water fisheries. The
State Governments are implementing several
schemes with these objectives in view. The
provision in the fourth plan for development
of inland fisheries is Rs. 17 crores. The fourth
Plan targets include construction of addi-
tional nursery area of 900 hectares, introduc-
tion of brackish water farming in 6000 hec-
tares and raising of the annual level of pro-
duction of fish seed by 3000 million spawn
and 500 million fry and fingerlings.

Completion of Records of Rights of Land
Under New Land Reforms Act of West Bengal

6339. SHRI B. K. DASCHOWDHURY:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government have decided
finally to complete operations on Record of
Rights of land on the line of new Land Re-
forms Act of West Bengal;

(b) if so, whether any new survey is re-
quired by the Settlement Office and how soon
the same will be completed;

(c) the total number of vested lands so far
handed over to the Government of West
Bengal and the quantity of surplus vested
land that may come in the hand of the Govern-
ment of West Bengsl;

(d) the vested lands so. far distributed to
the landless iaboirgrs snd peasants; snd

SRAVANA 7, 1893 (SAKA)
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(e) the number of [andiws hbam-faiid
peasants in West Bengal? i :

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): . (a):and (b).
Under the West Bengal land. Reforms
(Amendment) Act, 1971 and the rules framed
there-under the date for submission of res
turn by raiyais owning land in excess of the
ceilirg arca was fixed as 31st July, 1971 which
has been extended now upto 15th Octéber,
1971. Implementation of the new ceiling law
will involve large scale correction of record-
of-rights under the Land Reforms Act after
making such survey as may be necessary. t0
implement the provisions of the Act. .

(c) and (d). An area of 8.97 lakh acres has
vested in the State as a result of implementa-
tion of land reforms, out of which possession
has been taken in respect of 6.30 lakh acres
of land and 3.5 lakh acres of land have been
distributed to landless labourers and peasants
in accordance with the priority laid down in
the Act.

(e) According to provisional estimates of
1971 Census, 25.75 per cent constitute land-
less agricultural labourers of the total workers
including non-agricultural workers in the
State.

Allotment of Plofs in E. P. D. P. Colony,
Katkaji, New Delbi

6340. SHRI B. K. DASCHOWDHURY:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the number of plots with various sizes
still to be allotted in the E. P. D, P, Colony
al Kalkaji, New Delhi;

(b) the number of eligible applicants await-
ing allotment of such plots;

(c) the number of applicants whose cases
are still under consideration because of their
demand for bigger plots than what have been
allutted to them; and

" (d) the action taken to settle the claims of
applicants at (c) above?

THE MINISTER OF LABOUR AND
REHABILITATION {SHRI R, K. KHA.
DILKAR): (a) The number of vacant plota
of various Categories in the East Pukistan
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Displaced Porsons' - Colony - at Kallwl is
given below:—

, () 320 Sq. Yards Category ...... (]
. (i) 233 Sq. Yards Category ...... 0
(iif) 160 Sq. Yards Category ...... 3
" (iv) Plots meant for Group
Housing d6 & b & FETPPRIIR X
ToTAL: ?-"1:‘:_

Of these, the area equivalent to about 40
plots is under litigation. Besides. 70 plots
of 160 Sq. Yards Category are being deve-
loped on an area cleared from cncorachments.

(b) (i) 320 Sq. Yards Category........ 14
Five available plots will be offered to 14
cligible applicants through draw of lots in
exchange for 233 Sq. Yards. 233 Sq. Yards
Category plots were allotted to all the 14

sntioned above in Ssptember, 1969, as
320 Sq. Yards Category plots were not avail-
able at that time.

(ii) 233 Sq. Yards Category.......... 20.
The plots will be allotted by draw of lots
to the 20 applicants. Of these, 12 applicants
are eligible for 320 Sq. Yards Category plots
but have been offered 233 Sq. Yards Category
plots as 320 8q. Yards Catcgory plots arc not
available.

(iif) 160 Sq. Yards Category ........ 24,
Lots will bc drawn as soon as sufficient
number of plots become  available, as a
result of surrenders or development,

(c) and (d). A number of applicants have
bzen representing their cases over and over
again even though their requests for increas-
ing the size of plsts have bzaen considercd a
number of times and rejected.

Ground Rent Collected from West Pakistan
Displaced Persons in Delhi/New Delhi

6341. SHRI B. K. DASCHOWDHURY :

Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

() whether ground rent @ 3 per cent is
being collected annually from the West
Pakistan Displaced Persons in Delhi/New
Delhi undur the Rescttlement of Displaced
Persons (Land. Acquisition) Act, 1948 and
the Rules framed thercunder since the date
of their resettlement in varlous ¢olonigs in
Dethi/New Delhi;

JULY: 29, 1971
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(b) if so, the amount anavally collected,
area-wise, during 1968+69, 1969-70 ‘'and
1970-71 from the West Pakistan Displaced
Persons and the amount collected from the
East Pakistan Dasp!aoed Persons during thc
same period; and

() il po ground rent (@) 3 per cent has boen
collected from the West Pakistan Displaced
Persons during the period 1968-69, 1969-70
and 1970-71, the reasons therefor?

THE MINISTER OF LABOUR: AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) to (c), The information is
being collected and will be laid on the Table
of the Sabha,

Municipal Charges in E. P. D. P. Colony
Kalkaji, New Delhi

6342, SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the Municipal Corporation of
Delhi is issuing notices to the residents of
the E. P. D. P. Colony at Kalkaji for payment
of House Tax and water charges at rmies
much higher than the normal rates;

(b) whether the Municipal Corporation of
Dclhi is competent to issue such notices to
the residents of a colony which has not yet
been handed over the them so far by the
Department of Rehabilitation and for which
no civic amenities are being provided by the
Corporation; and

{c) if not, whether the Department of Re-
habilitation will issue any directive both to
the residents of the Colony and the Corpora-
tion clarifying the position in this regard?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) to (c). The East Pakistan
Displaced Persons’ Colony at Kalksji falls
within the arca of the Municipal Corporation
of Delhi and the rates and taxes are levied
by the Corporation on vacant land and build-
ings in accordance with the provisions of the
Delhi. Munigipal Corporation Act 1957,
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wrwT Wi WY o gty T
walt grer T wivgen fawrw fre &
wravy fadwne wY wew

. 6343. st TwMATT WA W
g W g Wl g qary A g
w4 fir

(%) wr W wEO @9 R
gerdig qrer & @At ¥ freeft 28 wE W
ey et fawrw for & saew fadee
(s Yo% wrow fean arn;

(=) afz gt, aY Swe qer A W
fi; ok

() =% wfg a@ A Fr qfa-
frar g ?

e WX W WA W T He
(e wgrarw @t) :  (F) A, &

(&) wrow ¥ wrafase sfaweal &
FEX gETaeg gEee § 5y afe-
il & §g9 9¢ §9 FOTOfAE I
yfasws #14 §T ® ¥ J9q7 AT
A STt & 1T 9T 9N TG 0F
fereft wrrar R @7 H AT-WTT AW HT
RY ) wow § 9gya 39 afawfaa
gzae frwfafes &:—

(1) srmrafas acEi & 26-2-70 #
gt afeerd ¥ grg gy ¥ wwrd
wrer fem ol oo wAEIR 9 R
Tl T R fwar qur ST
sfwrl w ag wg¥ gy o fen fe
T EET TG FT @ § AT IwA
®3 gl I ¥ )

(2) 30-10-70%) gEravdg ¥ sua-
WA watey ¥ g = e aw,
AT o wfeaY & s ¥ wge e
mﬁwﬁmmm TT M|
fl, g8 wwrd gra sEw T o g
:;Tﬁmwmwmﬁﬁﬁﬂt

\
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(3) 6571 %Y s & «F LA
afewrd offc s afemrd & aFpw T
fe faeft sufary Y foelt s & g
e qw werar aar TR € dwe g
sqea frar T o fegf w@ o Wt
fadw frar o€ Tw A Y o § af
fr o wr IR FIX W= far srew
aar g T Y A fgareww wréa §g
qTaT AT 91 | gfaw gTAr T 9% qgd
AR OF Few F¢ Fomrdy feafy it &
1T T FT X |

(4) 13571 ¥t s7<w ¥ A
off frerfi qe o 5 ag wEE @,
79T $% F Tg frar forad ag e
A T AR I A ¥ afew fear
TAT | FUAY TF A¥ 7 o e fag W
saeawi grr Al T o 9r s W™
mﬁ%«mﬂwﬁ?ﬁmﬁwﬁmm
qr |

(5) 30-3-71 @ 31-3-71 W
gardig § Qg wfredl & wwag
ATATIERTL AT 4T 4T I qeew A A
7% afrafraeg g€ 1 st ww @
wfear & ara soe-wfa gra s -
ﬁﬂﬁqﬁmﬂrft#mmvh'rﬁﬂl
wfia srafqat ) frgfi-ar dow & 3G
#1 7€ 3 N § qforw s Ofv
fry o & qong sfye sefegi & AW
&Y gearg ST sifva feg g o

(6) 22-571 %) w=¥ a0 & T
EF T TF qorge s a aqEr 9%
qreary sfeal gra sgre fear mar
foray fir 7o afemfal & s a3 smax-
sT-raw < frsr qar fear o @
are &t geT gl m

(W) o FA 9X eqry S
¥ freg ¥ el oY wrorey avar
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§ & weal § w1 &7 aw sFwft a7
qA FEeHt wrAA F1 AW Frar s

6344. =t THEATT IWEHT:  FAT
N/ WX gAatw @A qg Fam A I
FLT T ;

(%) Fr €2 F weet & 71 T+ @
A&l FHATY qIL AW F EFA gU F;

(@) =@ar 97 9% £ A7 d4ft FHA
AR T g &

() FT 3% qq9 @A @A gfa-
qrEt & art # g &1 G #7E
FA FTT AT IT 9T IAAA  FET AN
FE FT E; AT

() afz g, @t w3 ?

AR AT gaatq war (= ;Ao Fo
aifea®T) : (F) 1969 ¥ T 1T 2z
T AT FILATT 7 SATIAT AT ZfA
frats #t searlt derr 68.000 Y
(AT = e, 1971) |

(@) @itz (w). fafam &7 ==
fafeat S8 sitanfs frare sfafmm,
1947, wsge o9 sfafqaw, 1926, -
frs faamm (vae amdar)  afafaam,
1946, FTT@mr Afafqaw, 1948, A9gd
F1 eETAdy aifafaaw, 1936 afa §= &
Al ar g g1 &= F wgi ¥ Fw
FW At afas wer-afifa # om § o=
¥ A AL T 3% fau 2 f@iw wrE
qAR FT TEAT 741 & | T@T aF qAZA
F GF §, TG UST LU H491q (9271,
AZIRSE AR qfar a8 A1 faeedt s
A, Fgaaw asgdr afafqaw, 1948 Fr ara
27 g1 93w wfFasl F71 9997 W g,
afafran & Suaeg “§e aq@ amor F1¢-
gt 9x @y 5 § a9t oF aftaw F
fag sgaaw wugd fratfa #1 8

(=) o= 7Y v |

JULY 29, 1971

Written Answers 108

afredt weaT @A § @ wfufaaw
AR &wIAT

6345. =t OAWIE AW FT WA
WX gaata w31 a8 aa| &1 FAqU HAA
o :

(%) #ar afeadl qeaT @I A TgAZ
20 %z ¥ AfuF 2 @ WIFR TG qW
sfafaam aur fFan s asar &;

(=) afz g, @1 g wfafraw Fgf
Fig AR AT A, S

() afx 7, A 3aF @1 A A7

w9 WL gRata ®ar (st wTo Fo
arfeasy) :  (F) T (T) o0 TIL @
¥ TF T warfaeg graer Al &
aIfeaft § ga% aR #§ qIT T HAT

T2

Weighing of Aluminium Received by Hindustan
Aluminium Corporation of India

6346, SHR1 DHAN SHAH PRADHAN:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether the aluminium received by the
Hindustan Aluminium Corporation of India
from A narkantak and Bailadilla is weighed;

(b) if so, where it is weighed; and

(c) if the reply to part (a) above be in the
negative, the reasons for not weighing it?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRISHAHNAWAZ KHAN): (a) and (b).
The Hindustan Aluminium Corporation are
receiving bauxite and not aluminium from
their mines in Amarkantak for the produc-
tion of aluminium metal in their Smelter at
Renukoot. The Corporation has reported
that bauxite is weighed at their mining sites,

(¢) Does not arise,



Apﬂidmuhhwhc D. Blocks
~in Uttar Pradesh -

6347. SHRJ RAJDEO SINGH: Will the
Minister of AGRICULTURE be pleased to
state: . . .

(a) ihc nu'mbcr of blocks in Uttar Pradesh,
where Applied Nutrition Programme has
been ‘applied;

(b) whether in the field of nutrition a new
Scheme ‘Composite Programme’ for women
and pre-school children was launched; and

(c) if so, its coverage in the Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) 157 blocks have so
far been covered under Applied Nutrition
Programme.

(b) and (c). The Scheme of Composite
Programme [or Women and Pre-School
Children cnvisages a coverage of 64 blocks
during the Fourth Plan period. The imple-
mentation of the scheme is however, under
active consideration of the State Government.

Board of Rehabilitation

6348. SHRI RAJDEO SINGH: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) the impact of the newly constituted
Board of Rehabilitation on the Department;

(b) whether it started its grant of special
incentives and facilitics to private entcr-
preneurs for employment of migrants and
repatriates; and

{¢) if so, the result obtained up to this day?

THE MINISTER OF LA_BOU_R AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): () The Board of Rehabilitation,
constituted in 1968, has been advising the
Dcpartment of Rehabititation on policies and
mecasures concerning  the resettlement of
displaced persons from East Pakistan and
repatriates from Burma and Ceylon in in-
dustry and oth»r nonéagricultural programmes
and on difficalties encountered by the Central
and State Gcwmmms in dealmn with
their problems.

As 8 result of the fecommendations made
by the Board, (1) a kwatmm Co-operative
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Finance. & Development Bank has been
set up at Madras as another agency to handle
the programme of loans to the repatriates for
settlement in trade and industry;

(ii) terms for repayment of loans for houss
ing and for trade and business have been
liberalized ; .

(iid) it has becn decided that the Govern:
ment of India will bear 75% (instead of
509;) of . the losses on. loans not recovered
from the repatriates and that t(he repayment
of the loans by the State Governments would
be linked with the recoveries by the State
Governments from the repatriates and

(iv) for co-ordinating the rehabilitation
activities in the Southern Region, an office
of the Central Department of Rehabilita-
tion has been set up in Madras.

{h) and (c). The Board is an advisory body
and does not discharge cxecutive functions.
The question of its starting the grant of special
incentives and facilities to privatc entrepre~
ncurs for employment of migrants and re-
patriates does not arisc. The Board has made
certain recommendations regarding financial
and other incentives to be offcred to private
entreprencurs for employment of migrants/
repatriates the examination of which is not
yet over,

Regularisation of workers working in
Hindustan Steel works Construction Lid,,
Calcutta

6349, SHRI MADHURYYA HALDAR:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government propose to
consider the demands of the N.M.R. workers
working in Mechanical, Structural, Civil
and Construction sections in Hindustan
Steel Works Construction Ltd., Cakutta for
their regularisation;

(b) if so, the particulars thereof; and

(c) the time by which the decision is likely
to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN): (a) This
matter is within the purview of the Hindys-
tan - Steelworks Construction Ltd, The
Management has already decided to regu- -
larise this category of workers to au extent
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necessary with due regard to the f&tufc work:
load ‘of the Company.

(b) The details are being worked out by
the Company.
. (c) The matter is already under discussion
with the recognised union, the Bokaro Steel
Workers” Union, and in case no agreement
is reached, the demand is proposed to be
feferred to arbitration,

Meetiug of Central Trade Union
Otgu!uﬂms

© 6350. SHRI NIHAR LASKAR:
SHRI S, M. KRISHNA:

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether a meeting of the three Central
trade Union Organisations has been called
by the Union Labour Minister in July, 1971;

(b) if so. the names of the organisations and
subjects discussed; and

“(c) the decisions arrived at ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) The Union Minister of
Labour and Rchabilitation has not called
any such meeting.

(b) and (c). Do not arise.

Implementation of recommendations of Steel
Wage Board in Hindustan Steel Works
Construction Limited, Calcutta

6351, SHRI MANORANJAN HAZRA:
Will the Minister of STEEL AND MINES
be pleased to state:

{a) whethor Stcel Wage Board's recommen-
dations have been implemented in the Hindus-
tan Steelworks Construction Limited;
Calcutta;

(b} if not, the reasons therefor; and

{c) the steps taken by Government to
impiement thc same?

THE MINISTER OF STATE m THE
"MINISTRY OF STEEL AND MINES
{SHRI SHAHNAWAZ' KHA‘N): (a) No,
Sir.

. (b) Hmdmm Steelworks Comuctim
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Ltd., being 8 construction unit, the Steel
Wage Board Award is not -applicable in
their case.

(c) Does not arise,

Fixation of Tin Prices by International Tin
Council Under Fourth Tin Agreement

6352. SHR1 M. M. HASHIM: Wil the
Minister of STEEL AND MINES be pleased
to state:

(a) whether the International Tin Council
had decided to retain the current tin price
according to the Fourth Tin Agreemcnt;

(b) whether the Council also called for

the initial compulsory contribution to the
buffer stock from the tin producing countries;

(c) the present price range and the com-
pulsory contribution of tin by India to the
buffer stock; and

{d) the genceral reaction of Government to
the Fourth Tin Agrcement referred to in
part (a) above?

THE MINISTER OF STATLE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) The
International Tin Council has decided to
retain the current price range for the time
being.

(b) Yes, Sir,

(c) The present price range is as foliows:
Pound Metric Tons

- Ceiiing price 1,650
Upper Sector 1,540—1,650
Middle Sector 1,460—1,540
Lower Sector 1,350—1,460
Floor Price 1,350

As a consumer member of the Tin Council,
India is not called upon to make compulsory
contribution to the buffer stock,

(d) The Tin Agreement is fundamentally
an agreement for the stabilisation of the price
of a primary commodity, India has no in-
digenous production of tin and imports
all her requirements, The stabilisation of
the price of tin, which is one of the main

objectives of the Agreement, is thus in India's
interest, This Agrecmient is the only instru-

ment now available to deal with the inter-

national supply position of tin in an.orgd-
Mmr.hmthemqrofmu
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nuing . the country’s membership in the
Fourth Agreement, which came into force
with effect from the Ist July, 1971.

Production Capacity of Hindustan Zinc
Limited

635). DR. LAXMINARAIN PANDEY:
will the Minister of STEEL AND MINES
be pleased to state:

(a) The annual production capacity of the
Hindustan Zinc¢ Ltd..

(b) whether production therein has inc-
creased or decreased during the last two
years; and

(c) the total profit carned or loss incurred
in the Hindustan Zin¢ Ltd, during the last
two years?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL. AND MINES
(SHRI SHAHNAWAZ KHAN): (a) The
annual production capacity of the Hindustan
Zinc Limited is indicated below:

Annual production
caparcity in lonnes

1. Zinc Smelter

Electrolytic Zinc 18,000
By-products

(i) Cadmium 75
(i) Sulphuric Acid 29,000*
(iii) Single Superphosphaic 76.000

(*Mainly used for the manufacture of
Single Superphosphate.)

1). Lead Smelter
Lead

, | 5,400
By-product—Silver (Kgs).

5,046

(b) The production in the Smelters has
not reached rated  capacities due to shorl-
fall in supply of concentrates, design defi-
ciencies and variation in the metal content
of the ore raised. There has, however, been
increase in the production of some of the
items particularly zinc, superphosphate and
silver dunng 1970-71 over the previous year
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as will be seen from the following figures:

Iiem 1969-70 1970-71
(in tonnes)

Zinc 9,925 10,735

Cadmium 32 23

Single superphosphate 42,650 51,054

Lead 1,892 1,719

Silver (Kgs) 2,137 2,302

() During the year 1969-70, the Company
incurred a loss of Rs. 135.27 lakhs. The
accounis of the company for 1970-71 are
under compilation,
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Impact of Co-operative Movement in West
Bengal

6355, SHRI SUBODH HANSDA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Co-operative movement
has become successful in West Bengal;

(b) if so. which type of Societics huve
proved successful; and

(c) the steps Government are taking to
activise the Industrial and Labour Socictics

and what are the special preferences given
to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA): (a) to ()
Necessary information is being collected and
will be laid on the Table of the Subha,

s fofec @ weeonfei &t
T TTAY W W HTAT
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Delay in Supply of High-Yiclding Bajra
" Seeds to Dethi

6357. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of AGRI-
CULTURE be pleased to stater

(a) whether the National Seeds Corpora-
tion have till 6th July, 1971 not supplied
Delhi's requirement of high-yielding bajra

_ seeds, while the Corporation has effected
their supplies to Haryana and Punjab;

(b) whether the delay in supply or non-
supply of the seeds is linked with the com-
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plaint lodged by the Delhi Administration
last year about the poor quality of bajra
sced which were infuct not of high yiclding
variety; and

(¢) if so, the reasons for the delay and the
actual quantity against the requirement of
700 quintals supplied if any, during the
intervening period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
Delhi Administration had a progrimme of
putting 35,000 acres under (high yielding
bajra in Kharif, 1971, and this programme
was revised in April, 1971 , und the target
was incredased to 40,000 ucres. The sced
requirements at the rate of 1 kg, per acie
weie 350 to 400 guiniais and at the rate of
1} kg. per acre was 475 to 608, quintals, 323
quintuls of high yielding bajrn sceds had
been sold in Dddhi throvgh the dealers of the
National Secds Corporation or from the
counters of the Carporation up 1o the 6th
July, 1971, Since high yielding bajra can be
sown up to the 3rd week of July, the rest of
the requirements of Delhi Administration
were made available on the counters of the
Corporation or through its dealers in the
sccond and third week of July. On account
of an overall shortage in sced production,
the National Secds Corporation could supply
only about 1600 guintals agiinst a demand
of 2,200 quintals to Haryana Government
and about 600 guintals against a demand of
1,409 quintals 1o Punjab Government.

(by No, Sir, Also. it has been explained
to the Delhi Administration that the incidence
of disease in the bajra crop last year was not
due to any defect in the seed supplied by the
National Seeds Corporation.

(¢) 135 quintals of certified seed, have been
sold by the National Seeds Corporation in
Delhi since the 6th of July. In addition 200
quintals of “‘truthfully labelled" Seed with
65% to 759, germination were also sold in
Delhi this Season. The National Seeds Cor-
poration still had some more certified seed,
but sincc there was no more demand in
Delhi, it was diverted to Haryana.

Damage to Foodgrains im Utter Pradesh
Due to Lack of Storage Facilities

6358. SHRI BISHWANATH JHIJN-
JHUNWALA: Will the Minister of AGRI-
CULTURE be pleaced to state: '
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. (a) whether the estimated logs of food-
" grains in Uttar Pradesh due to untimely rains
is in the neighbourhood of Rs. 200 crores;

" (b) whether a three-man team of the Plan-
ning Commission was sent to make an assess-
ment of the situation and if so, what is their
assessment, and

(c) whether moxst of the damage was due to
lack of adequate storage facilities in Uttar
Pradesh and, if so, what steps Government
propose to take to augmeni the storage
facilities in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) This is
the estimate made by the State Government.

(b) and {¢). A Central Team was scnt to the
State to make assessment of the situation,
The Team has submitted its report on the
26th July, 1971, which is under the considera-
tion of the Government,
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Transport/accommodation facilities for workers
of Hindustan Steclworks Construction Ltd.
Calcutta

6361. SHRI KRISHNA HALDER: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether transport/accommodation faci-
litics are available for the NMR workers
working in Civil, Mcchanical and Construc-
tion sections of Hindustan Stecl Works
Construction Ltd., Calcutta;

(b) if not, the reasons therefor; and

() the steps taken by Government in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1SHAHNAWAZ KHAN): (a) Trans-
port facilitics are not provided by the
Hindustan Steelworks Construction Lid.
(HSCL) for the workers on the naminal
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. paustet roll in civil, mechanical and construc-
tion . sections. = As for accommodation,
H. 8. C. L. have already provided 500 Iabour
hutments for these workers, and another 500
.are under construction.

(b) It is not possible for H. S, C, L, to
provide any transport facilities to temporary
workers: Nor is it possible to provide accom-
modation to every temporary worker,

{c} As the number of daily rated workers
is increasing, H. S. C. L. are constructing
additional hutments to provide residential
accommodation to a large number of these
workers,

Clearance of Sugar Stock in Sugar Factorles
of Tamil Nndn_

6362. SHRI LAKSHMINARAYANAN:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether it is a fact that while sugar
factories in Maharashtra have cleared all
stocks of 1969-70 sugar by the middle of
February 1971 while factories in the Southern
State of Tamil Nadu have more than 25 per
cent of their 1969-70 production still in their
godowns without being relcased by the
Government; and

(B) if s0, the reaons for this discrimination ?

THE MINISTER OF STATE TN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) Maharashtra factories
had 1.7%; of their total production of 1969-
70 season in stock as on 15th February 1971
as against 21,99 with Tamil Nadu factories
on that date. The entire production of 1969-
70 has already been released and the percen-
tage of stocks of 1969-70 season with factories
in Tamil Nadu on 30th June, 1971 was 0.7,

(b) Releases of sugar for internal consump-
tion are made from time to time to all
fa.cl.orws in the country on a uniform basis,
No discrimination is made in this regard,
The Tow level of stocks of sugar with the
Maharashtra factories was duc fo better
off-take for internal consumption and export
of large quantities of sugar in view of their
prices being the lowest,

JULY 29, 1971

Written Answers 120

6363. st wi: wr ygfe
o g 7R Wy A v

(%) war =g FIR X FwTa
ot § gfm ow adeer fed 9w
T FOTT T syl e f

'g) afy gf, & 7 T & A e
(7) war wsgwRy ATER & AR
T WY 7 are ¥ ok gura e g 7

wfw swrm # v s (ot Wi
fg): (%) felt Y oo & awrw-
g an ¥ qfae a9 wEEw FR &
fay A adw FAT TEFR N TR
TEY g &, A, AT J9T AFTAAEA
gl gfgm o & oW Wl AT wdEw
X %7 yrafis Facafue asw TR
&7 § 3 qFT T SR UST @A
o F@T A omar § 1 TG FOR
a3 dury qT 77 wAAW FC & foO¥ q9q
HUEAT w33 T WY & 1 FT a0
¥ afm ¥R qfr o v fafaw
ST #Y A Frae § yAver afafa @
¥ dwem geatw aeqaw ¥ fay fawqa
aren qfatemral & Aveqw {, =T
FFAY ALIRYA AT [IATGT HH T
gl w) fafaw @4 & for sugw
awo ®1 g A fagew dare F
agr ¥ frerer W agraar w0 |

(w) s (W), so oy g

Job Opportanities in Durgapur Steel Plant

. 6364, SHR1 MOHAMMAD ISMAIL:
Will the Minister of STEEL AND _MINES
be pleased to smc: '

{a) whethqr proper job opportunitics are
given in the Durgapur Steel Plant to the
people of Durgapur:and surrounding areas,
-whoss lands had been acquuod for the con-
struction of the Plant; and
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() if ot the reasons thzrefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (@) Yes, Sir
As a matter of policy, preference has been
given to those whose lands were acquired
for the construction of the Plant in making
recruitment to posts below the executive
level, provided the prescribed conditions
regarding qualification etc. are satisfied.

(b) Does not arise.
Survey for Non-Ferrous Metals

6365. SHR1I C, K. CHANDRAPPAN:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether the survey for non-ferrous
metals in the country has produced any
tangible results;

(b) if not what further steps Government
have taken to intensify the survey for non-
ferrous metals; and

{¢) the annual expenditure incurred by
Government for the import of non-ferrous
metals at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN): (a) As a
result of investigations carricd out by Geo-
Dgical Survey of India and other organisa-
tions for non-ferrous metals in the country,
about 22.7 crore tonnes of Bauxite, 24.4 crore
tonnes of copper ore, 1.7 crore tonnes of
lead ore and 9 crore tonnes of lead-zinc ore
in various parts of the country have been
established. Development action has already
been initiated by Hindustan Copper Ltd.
for the Khetri, Rakha, Nallakonda copper
deposits and Bandalamottu lead deposits
and Sukinda Nickel deposits by Bharat
Alluminium Co, for the Amarkantak, Phutka
Pahar and Dhangarwadi bauxite deposits
and by Hindustan Zinx Ltd. for Mochia
(East and West), Balaria, Zawar Mala,
Dariba-Rajpura and Ambamata-Deri Lead-
Zinc deposits and Sargipalli lead depo sits.

() Tn order to ensure quick discoveries
of base metals in the country, highest priority
has been given to exploration of known
Mincralised belts. Ground = prospecting by
Geological Survey of India through conven-

SRAVANA 7, 1893 (S4KA)

Written Answers 122

tional methods of geological mapping and
drilling as well as by greater usc of geoche-
mical and geophysical methods has been
intensified. Besides, to cover large tracts
of thc country rapidly for locating acreas
having base metals deposits, Govt, is ako
undertaking programmes of Airborne Geo-
physical Surveys in various selected parts of
the country with foreign assistance.

(¢) A statement showing the import: of
non-ferrous metals and alloys thercof together
with their value during 1967-68, 1968-69 and
1969-70 is laid on the Table of the House.
[Placed in Library. See No. LT-763/71].

Financial Assistance to Uttar Pradesh for
Taking over Private Sugar Mills

6366. SHRI C. K. CHANDRAPPAN:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Uttar Pradesh Government
have requested the Centre to provide financial
assistance to the State for taking over the
private sugar mills;

(b)if so, the nature and extent of assistance
asked for; and

(c) whether any assistance has since been
given to the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) No request has so far
been received from the Uttar Pradesh Govern-
ment for financial assistance for acquisition
of 12 sugar undertakings covered by the Uttar
Pradesh Sugar Undertakings (Acquisition)
Ordinance, 1971 promulgated by them on the
2nd July, 1971. .

(c) and (¢). Do not arise.

Rice Procured from Rice Mills in Disirlct
Birbhum (West Bengal)

6367. SHRI GADADHAR SAHA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the number of Rice Mills and their
location in the District of Birbhum, West
Bengal, area-wise; and

(b) the rice procured during 1968-69, 1969-
70, 1970-71 from each mill, year-wise, and the
quantity proposed to be procured during
1971727 S o
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- THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) and (b).
The required information is being collected
and will be laid on the Table of the Sabha,

Financial Outlays for Animal Hushandry
Schemes

6363. SHRI INDER J. MALHOTRA:
Will the Minister of AGRICULTURE be
‘pleased to state:

(a) the financial outlays planned in the
Fourth Plan for Animal Husbandry schemes,
development of milk production, and Diary
Products and their marketing and also for
nutritional programmes: and

(b) the review of performance during the
first two years of Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) A statement giving
financial outlays provided in the Fourth
Plan for Animal Husbandry, Dairving and
Nutritional programmes is laid on the Table
of the House. [Placed in Library. See No.
LT-764/71).

(b) A statement giving the expenditure in-
curred during the first two years of the Fourth
Plan period under these programmes is laid
on the Takle of the House. [Placed in Library.
Sec No. L1-764/71].

Dairy Projects and Capacity of Milk
Producing Plants

6369, SHRI INDER J. MALHOTRA:
‘Wil the Minister of AGRICULTURE be
pleased to state:

(a) the number and names of Diary pro-
jects in the Public, co-gperative and private
sectors in the country;

(b) the installed capacity of milk products
plants and their annual intake of milk; and

(c) the seasonal surplus and shortages of
milk supply available to the plants and the
use made of surplus supplies and ﬁurplus
'productm capamy‘!

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) A statement giving the
number and names of organised diary pro-
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jects in the public, co-operative and private
sectors in the country is placed on the Table

of the House. {Placed in L!bmry See No.
LT-765/71).

(b) The installed capacity of milk products
plants and their annual intake of milk during
1970 are as under:

S. Name of Milk Daily instal- Approx.

No. Products led capacity Annual milk
Plants in lakh intake in
litres lakh litres
1 Amritsar 0.65 115
2 Rajkot 0.45 44
3 Mchasana 1.00 435
4 Anand 5,00 1186
5 Vijaywada 1.25 229
6 Moradabad 1.00 Commissioned
in November,
1970
7 Jind 0.50 Commissioned
in December,
1970
8 Aligarh 0.20 71
Barauni 0.20 22
10 Junagarh 0.20 6

(¢) The total installed capacity of organis-
ed diary plants in the public and co-operative
sectors is approximately 31.70 lakh litres of
milk per day. During the month of Decem-
ber, 1970, which [ulls under surplus period.
these diary plants procured about 21,50 lakh
litres of milk daily, while in the month of
May, 1970, which is a period of shoriages,
the procurement was about 14.20 lukh litres
of milk per day. In relation to instalied capa-
city there was, thus, no surplus. Most of the
diaries are equipped, with neccssary plant
and machinery, which are put into use 0
deal with surpluses for manufacture of milk
products such as, butter, ghee, casein and
dried milk,

Bangla Desh Refugees Relief Fund

6370. SHRI BHUVARAHAN: Wil the
Minister of LABOUR AND REHABILITA-
TION be pliased to state:

(n) the amount so far received from cach
Staic for the Bangla Desh Refus:c Relief
Fund, Statg-wise; and
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(b) the amount so far disbursed and spent
for the purpose out of those funds from the
Stutes?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K. KHA-
DILKAR): (») and (b). The information
is being collected and will be laid on the
Table of the Sabha, :

v e freraw wfefaat
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Sugarcidne Factory Abmiedpur (West Bengal)

6372. SHRISAROJ MUKHERJEE: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Central Government are
aware that many parts of machinery of the
sugarcanc factory of Ahmedpur in District
of Birbhum (West Bengal) have been stolen;

{b) if so, what is the value of the machi-
nery parts stolen; and ‘

(c) the total amount of money thét is still

due to the peasants who sold sugarcane to
the factory? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) to (c). The informa-
tion is being collected from the Government
of West Bengal, and will be placed on the
Table of the Sabha after it is reccived.

M/s Dastur and Company. Engineering
Consultants .
6373. SHR[ SHASHI BHUSHAN: Will
the Minister of STEEL AND MINES be
pleased to state:

(1) the names of owners, partners together
with their academic and other qualifications
of M/s Dastur and Company, Engineering
Consultants;

(b) the names of foreign collaborators of
M/s Dastur and Company and the period
for which the foreign collaboation was sought;

(c) the capital structure of M/s Dastur and
Company, and since when this firm is regis-
tered; and

(d) whether all the contracts given by
Government to this firm during the last
three years were executed in time?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Dastur
and Co., is not a partnership concern; it is
incorporated as a Private Limited Company.
The names of the Directors of the Company
and their academic and other qualifications,
as furnished by the Company, are shown in
the statement laid un the Table of the House,
[Placed in Library. See No. LT-766/T1].

(b) Mussrs Dastur and Co., huve reported
that-they do not have any foreign collaboras.
tion.
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.. (¢} The capital. structure of the Company

is as follows:
- Authorised: 10,000 equity shares of Rs.
- 100/- each......Rs. 10,00,000
Issued and Subscribed: 6,771 equity shares
of Rs. 100/- each...... Rs. 6,77,100
The Compuny was incarporated on
31-5-1955.

(d) No, Sir.

Demand by Rajasthan J. K. Karamchari Unlon

for Inclusion of Man-Made Fibre Manufac-

turing Group in Chemical Industry and Applica-

tion of Recommendations of Chemical Wage
Board to it

6374. SHRIL RAJA KULKARNI: Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state:

{a) whether any rcpresentation has been
made by the Rajasthan J, K. Karamchari
Union, Kota for the inclusion of man-made
fibre manufacturing Group such as Nylon
Synthetics, Acrotic fibre, Glass fibre, Rayon
and tyre chord into chemical industry and for
the application of the Chemical Wage Board
recomm:ndations to the Group; and

(b) if so, the reaction of his Ministry
thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, KHA.-
DILKAR): (a) Yes.

(b) The Wage Board was set up in April,
1965 for Heavy Chemicals and Fertilizer
Industries. Its recommendations notified in
November, 1968, cannot be applied to esta-
blishments not engaged in the manufacture
of “Hecavy Chemicals” or “Fertilizers,”

Displaced Persons and Ex-Army Personnel
from East Bengal Settled in NEFA Arca

6375. SHRI C. C. GOHAIN: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) the number of displaced persons from
East Bengal and Tibet and Ex-army personnel
who have settled or are proposed to be settled
by Government in NEFA area; _

- (b) the names of the places where they have
settled or are likely to be settled;

(¢) the steps Government propose to give
facilities to these persons and the total amount
to be incurred on their rehabilitation during
the year 1971-72; and :
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(d) whether these persons will enjoy the
facilities as enjoyed by the local tribals of

NEFA, if so, the specific steps Government
propose for the same?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K. KHA-
DILKAR): (a) and (b). The details of the
families and the places where they have been
rchabilitated are given below:

Migrants from Refugees from Ex-army

East Pakistan Tibet personnel
2902 families 499 families 200 families
in Noa-Dehing in Changland in Vijoynagar

valley of Tirap area of Tirap area of Tirap

District and  Districtand  District and
foot-hill areca  Tindolong area 130 families at
of Subansiri  in Lohit Sicjusa area of
District and  District. Kameng
Chowkham District.

area of Lohit

District.

The question of further resettlement is under
consideration,

(c) The programme of rchabilitation in-
volves provision of accommodation, allot-
ment of agricultural land, assistance to carry
on agricultural operations and provision of
educational and medical facilities. The pro-
vision made in the Budget Estimates 1971-72
is as follows:
Migrants from East Rs. 10.23 lakhs

Pakistan
Refugees from Tibet Rs, 4.00 lakhs
Ex-army personnel Rs. 31.56 lakhs

(d) The scttlers enjoy normal facilities. The
facilities enjoyed and sanctioned. specially
for the members of tribals of NEFA under
specific orders -are not admissible to 'n!csc
families. The Tibetan refugees are subject
to the Foreign Rc__sistra!ion Act.

Development of Dry Farm coconut in Tumbkur,
Mysore

6376. SHRI K.  LAKKAPPA: Will the
Minister of AGRICULTURE be pleased 10
state: '

.{a) Whelhp:: Government propose to de\:e-
lop Dry Farin Coconut in Tumkur District
ofMynoruqu;md - .

(b) if 50, the steps taken or proposed t0
Coconut 1 that
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THE M!N{STER OF BTATB IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
The Central Government do not have at
present any scheme on Coconut Development
in Tumkur District of Mysore State. How-
ever, the State Government are taking the
_following steps to improve coconut produc-
tion in that district:

(1) -Distribution of quality coconut Seed-
lings.

(2) Development of new areas through
schemes financed by Agricultural Re-
finance Corporation.

(3) Demonstration of fertiliser and plant
proteaction measures to popularise
package of practices in coconut
gardens.

Request from Kerala for Central Assistance
for Deep Sea Fishing [ndustry

6377. SHRIMATI BHARGAV] THAN-
KAPPAN: Will the Minister of AGRICUL-
TURE be pleased to state:

(2) whether Government have received
any proposal from the Government of Kerala
for the development of the deep-sea Fishing
Industry and also some proposals to get the
assistance from the Food and Agriculture
Organisation of the United Nations: and

(b} if so, the proposal made by them and
the action taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Govern-
ment of Kerala have forwarded a project
report for deep sea fishing with foreign col-
laboration to the Ministry of Agriculture in
March 1971, There are however, no specific
proposals from the State for getting assis-
tance of Food :and Agriculture o&mimnon
of the United Nations. . ;

(b) The project envisages operatlan of 4

large and 6 medjum fishing vesscls from

Cochin as a base. ‘The capital cost of vessels
and shore equipment is estimated at Rs. 185
lakhs and annual running costs at about
Rs. 40 lakhs. The anticipated annual landing
of fish is 3600 tonnes vatsed at Rs. 64 lakhs.
Clarification on some ‘aspects of the proposal

has been souaht from the Govcrnmt of
Kerala,
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Pilot Project under Dry Farming Scheme in
, Kerala

6378. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the namc and the number of pilot pro-
jects selected under Dry Farming Scheme in
Kerala State; and

(b) the area covered under the Scheme in
that area?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No Pilot
Project under the Dry Farming Scheme has
been allotted to Kerala.

(b) Question docs not arise.

Foodgrain Bags Stocked under Polytheme
Cover

6379. SHRI GANGA REDDY: Will the
Minister of AGRICULTURE be pleased to
state whether the foodgrain bags stocked in
the open place under polythene cover will
be safe from damage?

THE MINISTER OF STATE IN THE
MINISIRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): The food-
grain bags stored in the open on raised plat-
forms or wooden crates/slecpers, and covered
ky polythene covers are. normully, safe from
damage.

Setting up-of Giant sized Camps for
Refugees from Baugla Desh

6380. SHRI JYOTIRMOY BOSU: Wit
the Minister of LABOUR AND REHABI-
LITATION be plaascd_ to state:

(a) whether Government announced to
start fifty giant size camps for refugees from
Bangla Desh; and

(b) if s0, the numb or of them completed
so far?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. X
KHADILKAR): (a) and{b] Yes. Sir A
statement is attached.
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List of piant sized refugee Canps to be

administcred centrally and the Construction
of which has been Completed or is in process
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of Completion
State Number of Sites
Camps
Tripura 4 Uptakhali,
Bagma,
Ambassa, Manu.
Assam 2 Sorbhog,
Bahalpur.
West Bengal 8 Peardoba,
Salboni,
Brindabanpur,
Dhubukia,
Cooper’s Camp.
Madhya 3 Nowgaon,
Pradesh Mana Bhata,
Kendri
(Near Mana,
Raipur),
Bihar | Panchanpur
Uttar Pradesh 1 fradatganj.
12 hrs,

CALLING ATTENTION OF MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED PAKISIANT SHELLING INTO INDIAN
TERRITORY ON ASSAM AND TRIPURA BORDER

ot wew fagrdt arwdat  (sanferre)
& sfewsadiia o mgew & fres fawg oY
A AR w1 e feomar o sda
W g fe ag oo ant ¥ ow awrn §

“orEm A gy @ a3 ATt
@7 ¥ aft grr oy arfecarft wven-
ard AR sEw  ofomas @
syfeadl & M A & gAraY”’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C.PANT); On 26th July, 1971, between
1300 and 1330 hours, Pakistan Army Units
opened artillery fire across the .interna-
tional border on Svnamura area in the Union
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Territory of Tripura as a result of which

four Pakistani shells landed on the town

killing two and causing injuries to four

Indian nationals.

On the same day and about the same
time, the Pakistani Army opened artillery
fire on Indiant territory at NAVAWDIP
CHANDRA NAGAR and MOTINAGAR
BOP in Sonamura Police Station area as
a resuit of which seven shells landed inside
Indian territory. One head of cattle is
reported 1o have been killed,

In the early hours of the 26th instant,
about 20 Pakistani artillery shells landed in
the Indian territory at HARIHARDOLA in
the Palice Station of BISALGARH, resulting
in the death of one cvacuce from Bangla
Dsh and injuries to four other evacuees.

In all the above cases our Border Sccurity
Forces replied effectively silencing the firing
and shelling from across the border. We
have also lodged strong protests with the
Pakistan Government in cach such case.

We have no infermation about the re-
ported shelling by Pakistan forces across the
international border in the Sutarkandi area
of Cachar district on the 26-27th July, 1971,
Five civilians are reporied to have been
killed on 25th July in Village Gandak half a
mile south of Sutarkhandi, as a result of un
explosion in a house. Further investigation

. is being made.

The Border Security Force is fully alive
to its responsibilitics and has clear instruc-
tions to reply effcctively to any attempt by
Pakistan  Arnmy at violating Indian territory
cither by intrusion or by shelling or firing
across the border,

- oft o fangrdt wrwdlt ;. aFemT g
I dr ) g ¥ wafEe q@
9T ARTST GLAT qAA A e § avaw |
afier omre g ol Wi w2 R €
fis ot o fvar q AT fawdificdy o
¢ s g vy ¢ ol @w A A
gt ¥t & 1 Ffewr ot e g § AN
fox & & go warar o gfer gy T
Foft wgvew & o ¥t § S Qe e &
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e aferfafaat #§ Ao Ay ow T gem

iy ¥ AR gy Fwwx smed
gart f T sl e ¥ 25 o s
Ta® AT W 26 T 27 JATE FY qEATS
¥ gwrT WA W1 w9 fivar § 1 AT AW
g Afew A A IuA @ ag o oag
s Y fivar mar & 1w Aol AT
FWT FRT A W A ITE AW W €
¥ &1 v | JaEg & fag 3w
%:
“We have no information about the
reported shelling by Pakistan forces across
international border in the Sutarkandi

arga of Cachar district on the 26-27th
July, 1971.”

At e ¥ I vy i 25 garE WY
et uw faemte gam T gad @ gar-
TWET | TN AT B AT FW A A
ATAEATAT TG °Y | AN GHAT A
# qrfFeara grar o mehardy o o @
Jad art ¥ ot | & ag stran wrgan §
qfffam ST AT § AT TR AR A
T X FH T W § 7w ag
ax ¢ & S | A gz ¥
gfar w1 ww gem & foag aifeem
AT T 9T e w3 @ AR ag
ArFaY e oW o ey a3 Y waifea
T & afer fgu A Y @ § 1 o
e A wwl § fr @ 9T EET=T
miE ¥ I3 R &) R e A
wW gfie wr & e @ ofar ®
Tfeera & sl & 81 § smaw
g § fF v ag f acr § fe Sempa
ufan & s qificeasht freere e T
N ey & frg wrer o drar A
T & A for & ary anrcde AT @ e
RN arfrel il W o w R,
T Wl #Y g far @ & 7 weh
& \ X wTo ey 7wy vy T

SRAVANA 7, 1893 (S4KA) Pakistanis into Assam

134
and Tripura (C. A.)

qat § garfed &Y g8 & | | ag f w0
3 fo ¥ bt garty @ 6
AL K g e o gt
a1 wew weft mte X | fergete wd
1% £ 5% e e i

H .

“Pak helicopters are flying daily over
this border area. On Morniday one such
helicopter flew close to Gede once in the
morning and next in the afternoon. On
Tuesday noon too, one helicopter hovered
Banpur, Toongi and Bhajanghat areas of
Nadia Disttict.” ’

Fre g% o= & i orfieea & Eefered
¥ gard oy o S W, afk g, av
T YT W A o vy 7 el g
At wgrea & 99 fam qa) aew § awaw
faear a1 fie s arfeear &1 gamd o
gAY fhr T IeNE FT A I A
firert & omdw ¥ far 7% § 1 W wEET
ad ag § e ¥ andw o g€ ool &
form § s EeftwreeT gad arfrer aff & 7
I efrerex guH wifre § @ oY aw
fieeft AT ®Y firady e & @a gw
Tt fasft | wv ag WA ER ¥ A
& & 7 s wd § &Y v ox o wfa-
sl A Awx 3 fae war Frdard oo

@y’

Tl TR & a9 qaqer ¥ ag @
w21 & fir g aEx it o 9 0%
fear & & g srara € | afeT o6 g
AN fmdawER T gUE A @
T 9 gfe 7 w0 1 & f fegmm
<ot N IPI T QE ¢

“It is understood the Indian Border
Police are restraining themselves in re-

taliatory firing to maintain normality and
peace on the border.”

st e eqTeR OF a<E HW § ? qife-
wna get gar & gl e & afeeaw
FA qT | W qroundy arfeam § KR
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[uhmﬁmr&-rmwr]
_tmtﬁ!mﬂfm #uﬁtu
g v wear @ § ) o oife-
e v gl gy gz ame vefrest
. fumr qamr @ W WRR
fermiifct T MroAw ARy 1y § e
qfeardt gwe ot g Sue faar g
N & v v § 5 X o Raw
el o difirr & ar e wwga T
foar ooy ?

wa qifeerT gt ¥ der e
AT g, Y AR AN W A Ry g
R AW @@ g7 ¥ v & fag
_Wtw&ﬁmmmwzw
R s ag g o ¥ oo W dn
w & W W wrgar @ SR gard e
9T # avT wmgar § SR wEfag areE
T gRrrwroTeRs ST wr @ g A
wr aug A At @ e gm A dem B
FOAT T WL WY I AT AW QT
feriifY B =1 v w0
#feT s T W gwEmen 4T @
AT gT g AT I L ARG | W
ARY 7T qwT A o war ¢ fe gw A
AT AR *F Ay ¥ fawe w3 7 &
gawar § fF 7 o v € ¥ W oA
HW H@ § AT g7 T9T W W AT
fear o wfgd fs i o oifiesona &
&ﬁﬁuﬁwgmﬁcm
w3 ¥ fag darc §

SHRIK. C. PANT: The Border Security
Force, as my hon. friend just now said, is
along the border and we have strengthened
this force, all along the border of Bangla
Desh. He raised the question about the
Army. The Army is also standing by and
will take necessary and adequate action to
meet the situation whznever required. My
hon. friend wanted to know why 1 have said
that in Sutarkandi there was no shelling .on
the 26th and 27th, and why I drgw a distinc-
tion between that and 25th, when some ex-
Plosion took place in the House. The repson
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was discussed in this House and it was only
to distinguish between that incident ‘which
was discussed on the floor of the House and
thig incident that I said so. That was a later
incident which he Ius refcrred to and I ‘men-
tiored * the date., -

He also refcrred to, Govcrnmts 38&35-
sment of the possible reasons for P.xk:smm
action, for the repeated shelling and some
intrusions across the border for the fast few
months, From the very beginning the effort
of the Government of Pakistan has been to
convert the problem of Bangla Desh info an
Indo-Pakistan issue and we have avoided
being drawn into a situation where we would
be involved in an Indo-Pakistan issue as a
result of what is happening in Bangla Desh.
The issue is that in Bangla Desh, the demo-
cratically elected Government therc is not
functioning and this issve must be kept in
focus.

He asked me about the arrest of some
Pakistani armed personnel and about somwe
helicoplers flying over the border. The ques-
tion here specifically refers to shelling. It
says: The reported recent shelling across
the border. T have collected all the informa-
tion with regard (o that. But on these things,

I do not have the information with me just
now,

He has quoted from a newsparer with re-
gard to the adequacy of the responsc of the
BSF. I would like also to quote from two
newspapers, the Times of India and . the
Indian Express. They referred 1o these very
sume incidents and in both of these,
they have said that the Border Security Force
returngd the fire ¢ffectively.

SHRI VIKRAM CHAND MAHAJAN
(Kangra): At présent out country is pessing
through 2 great crisis and every second day
one finds Pakistan mubehavmg with us in
one form or the other. On the on¢ hand it
is_ massacring innocent people - of -Bangla

Desh and on the other hand it is vilolatirg

our sacred soil. ' Our patience hias practi-
cally been cxhausted on the impertinénce of
Pakistani action, - There arc a .few recen!

examples, The incidents are not confined 10

the castern border. For example there is 3
wmmh:bfmmdm
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saying, Armod Pakutam intruders crossed
the ceasefire linc in the Mendhar area of
Jammu border and fired shots on Friday.
This is on Jammu border. In Bikaner, 4
Pakistani lntudcrs shot on a villager and
injured another in Ramara village and took
away 4 camels. This is in Bikaner district.
8 civilians were killed including 3 women by
Pakistani shelling in the Assam border. In
“Tripura border 2 persons were killed. There is
another news item which has appeared in
‘which it is said that 4 Indian children and one
girl were killed and S others injured, Paki-
stani armymen started unprovoked firing at
Gandak village, hardly one mile from the
border. Thus, we see that within a short
span of one week there have been six in-
cidents on the different borders of the
country. The time has come when we have to
take a deeper look into the impertinence and
impunity of the Pakistan rulers.

In the context of this situation which is
prevalent, in the context of the regular war
cries which are being raised by the Pakistan
rulers, in the context of the Chinese forces
training the Pakistan troops and the Pakis-
tani forces digging trenches, and in the con-
fext of the Pakistani aircraft flying over
Indian territory, taking all these things into
consideration, it becomes a matter of grave
concern to all of us, and we have to find out
ways and means by which we can deal with
the situation.

I need not repeat what Shri Atal Bihari
Vijpayee has said. But I would like to
ask a few questions. Not only is there danger
of aggression from Pakistan but within our
coumry also various political parties are
using this particular issu¢ for satyagraha
Purposes. Therefore, T wish to point out, . .

sﬁi_l:illl SHASHI BHUSHAN (South Dethi):
! . .

SHRI ATAL BIHARI VAJPAYEE: That
is irrelevant,

SHRL vmuu CHAND MAHAJAN
Not only arc we faced with external -aggres-

sion but we are also fwnd with an intcml
situation,

SHRI ATAL RIHARI VAJPAYEE: The
ruling party itself has decided to stage a

rally on the 9th. ' The, rylin itself is
demomu-nm‘] 3 Fuping: ity
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SHRI VIKRAM CHAND MAHAJAN:
In view of Pakistan’s impertinence and im-
punity, T want an assurance from the hon.
Minister . Will the hon. Minister give us an
assurance that not only will Government
take defensive measures but they would
also adopt retaliatory measures and teach
pakistan a lesson for violating the sacred
soil of India and they will teach them such a
lesson that they dare not violate our sacred
soil ?

Secondly, 1 would like to kmow whether
our Government have claimed compensation
from Pakistan for those who have been killed
by them, and if they have not, whether they
will claim compensation and in the mean-
time whether they will give relief to the
families of the victims of this aggression, I
would also like to know whether they will
do something for creating peace within the
country so that we can umtedly face: the
aggression.

SHRI ATAL BIHARI VAJPAYEE:
Recognise Bangla Desh, '

SHRI SAMAR GUHA (Gontai): Let
them recognise Bangla Desh., The whole
country will be one with them,

SHR1 K. C. PANT: While sharing the
hon. Member's expression of concern at
the repeated intrusions and firings and shel-
lings across the border, 1 would like to dispel
any impression that the Border Security
Force is not adequate to the task or that they
quietly suffer when there is firing or sheHings.
from across the border. 1 have said in my
miin statement that the Border Security
Force successfully silenced the firing from
across the border.

SHR1 VIKRAM CHAND MAHAJAN:
Have we been able to kill even a smsle
Pakistani by our shelling so far?

SHRI.K. C. PANT: It is very difficult
to know it and to collect this information
even in normal circumstances, and even if
we do collect it, it is very difficult to reveal
it on the floor of the House:

So far as claiming compensation from
Pakistan is concerned, in all cases where

-damage bhas been .caused, compensation
'hubeendemndodfroml’nkuun.
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" 8o Yar as relief to these persons is concern-

ed, this is a matter for the local adminis-

“tration to look into. Tn certain cases where
" there had been repeated shellings, the villa-
" gers wanted 1o be evacuated, and [ find that
“ths Tripura ‘adininistration has evacuated
th-m temporarily to some other locations,

W:th regard to maintatining peace within
the country, it is a very important question,
and 1 can only express the hope on behalf
. of Government that realising the meneral
-seriousness of the situation along the borders,
every effort will be made to maintain peace
on all fronts within the country.

SHRI ' B. K. DASCHOWDHURY
(Cooch-Behar):  We have seen in the state-
ment which the hon. Minister has just now
made,—we have secn the same latitude in
the past also—the same stereotype statement
and nothing miore. Last time it was said that
our borders have been effectively strengthen-
ed by the deployment of more and more
Border Security Force units and all kinds of
intrusions are immediately repelled by these
forces. But the more we hear such statements
from the hon Minister the more we sec every
day, open the morning papers, details of
reports of Pakistani mortar shelling killing so
many Indian citizens and injuring so many
others. on the last occasion, on 17 June, 1
remember the hon, Minister gave the number
of persons killed, injured cte. on our side

due to Pakistani atrocities from across the
border.

. My first question is: Will the hon. Minis-
ter be Plu:s-d at least to tell the House what
is the number killed todate? Will he also
realise that this number is swelling higher
and higher from day to day? What are the
reasons therefor?

. In a word, I can say that this situation has
been brought abowt the policy so long pur-
sued by the Government which is a ‘timid
and weak-kneed’ policy, whatever they may
say is about the increase in the deployment
of border security forces to protect our border
‘and our citizéns. As a matter of fwt. in the
slatement we fird: '

~ “Five civilians are reported to' have

~been killed on 25th Jaly in village Gandk
* half 8 milc south of Butarkhandi, as’ a

result-of an explosion it a hbuse"
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The hon. Minister did not clarify why there
was this explosion in a house which is within
this side of the border. Press reports give us
a clue about these things. 1 quote from &
report appearing in the Hindustan Smm!ard
Calcutta, duted July 28:

~ "“Pak soldiers also trespassed into the
Ranibari tea garden in Tripura on Satur-
day and started unprovoked firing using
mortars and light machine guns and caus-
ing injurics to about a dozen of Indians,
two being in precarious condition. HBe-
fore retreating, the soldiers planted three
mines at that place. "

There arc other reports also. The distance
between Sutarkhandi and Karimganj is only
seven miles; within hall a mile from the
border the Pakistani military trespassed into
our own border and started firing. This is also
reporicd in the papers. They fired at various
places and after that went away.

Il our border security forees are strong
cnough 0 protect our citizens {iving on the
border in various places, in Agartala, Tri-
pura, which is a Union Territory, and also
in Sutarkhandi in the Cachar area, how is
that the Pakistani forces are able fo trans-
gress into our border unchallenged? Will
the Minister also be pleased to state very
clearly how long Indian citizens have to keep
on hearing that so many of their fellow citi-
zens have been killed due to firing from
across the border? What effective steps docs
he propose to take in view of the fact that
the number of such persons affected by such
attacks among our citizens as well as among
the Bungly Desh rcfugces is swelling every
day higher and higher?

[ would also request the hon Minister to
consider, as was demanded on carlier ocei-
sions also, that in view of the abnormal con-
ditions prevailing in the border and the foct
that the Bangla Desh proklem has not yil
been solved, the entire bercer should e
handed over to the military forces instcad of
being manned as now by the Bordvr Sv:i-uf“y
Force.

SHRT K. C. PANT: The maln thrust of

“the question is the same as that of my hon-

frrend, Shri Vajr dyce, n: mely, why we do 0!
post the army along the border instead Of



@ Shelling by

lcaving it to the BSF. 1 have already answered
it. This mosiar shelling has also to be seen
in its proper. perspective. 1 have given the
number of shells which landed in each place.
That will give an idea of the nature of the
sholling and its intensity. In one case, 4 Pukis-
wani shells landed; in another 7 and in the
third case, 20. '

SHRI B. K. DASCHOWDHURY: How
many parsons were killed upto now?

SHRI K. C. PANT: 1 will give the figure.

With regard to the explosion in a house,
I am making enquiries. The matter is under
investigation at the moment. This morning
I also tried to find out ¢xactly what the situa-
tion was, [ am making enquirics into it.

Regarding Sutarkandi, it is true that the
Pakistani army persopnel did intrude at
S.uark indi somatime back. Actually, 1 visi-
t:d th: border force myself to see, and I
found that our troops, our BSF boys, are
today in high spirits. They told me that on
that particular day, unfortunately, a unit
which was stationed there earlier was going
away under orders of transfer. Some had
gone and a new unit was coming in and it
just happened that on that particular day
this incident took place, under normal cir-
cumstanges; [ do not say that the Pakistani
army cannot intrude at one given point; if
they concentrate a sufficient number of men
and arms they cun intrude. But it would have
been difficult if the unit had bzen in position
and well entrenched. This is no explanation.
I am just giving the facts. [ do not accept
that explanation becauss we have to be rcady
at all timzs and at all points on the border.
But [ say this bocause normally the BSF boys
have been found to be up to the mark and
in fact, they have been doing a very good job
along the border.

My hon. friend took objection to the shells
linding dezn within Indian territory. Some of
these guns have a long range; they. can be
fired from across the border and yet the
shalls can land deep within the territory;
and we do return the fire. That is the point,

Abaut ‘the number. of Iadian nationals
killed, it is S0, This is. during the period
from 25th: March to 27th-July, 1971.
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SHRI B. K. DASCHOWDHURY: 1In
Tripura alone? '

SHRI K. C. PANT: These are the casual-
ties as a result of border violation by PAK
army troops. -

SHRI B. K. DASCHOWDHURY: On the
17th June, the hon. Minister stated that the
figure for West Bengal was 30 killed; Assam
and Meghalaya, 38 killed, and Tripura, five
killed, up to 17th June. That is on record.
On the 17th June, the Minister said that the.
total number of persons killed in the eastern
region was 73, Now, he is saying it is 50,
This is on record.

SHRI K. C. PANT: My figure is 50.
Indian nationals killed, 50. If there is any
discrepancy, [ will check up on that,

SHRI DASARATHA DEB (Tripura East):
In his reply, the Minister said that four
Pakistani shells landed on the town,—it
means Sonamura town—"killing two and
causing injurics to four Indian nationals.”
This Sonamura town is five miles from the
border. I want to know from the Minister
whether the Pakistani army crossed the border
and from our land itself they started shelling

the Sonamura town or from the East Bengal
area,

This is not the first time that our citizens
on the border area in Tripura were killed by
the shelling of Pakistani troops. Since the
genocide had started in East Bengal by the
Pakistani army, many more Indian citizens
particularly in Tripura were killed and also
injured. Evcn in Agartala town, threc people
were killed in June, and some people were
injured also there. There was panic and some
people started leaving Agartala at that time.
I do not find from the reply of the Govern-
ment that they are taking any steps to protect
the people there.

Secondly, when the hon. Prime Minister
and the hon. Minister of Defence visited
Agartala, they assured the people of Agrtala
that if any danger would come from Pakis«
tani army, the people would be protected and
every possible measure would be taken to
protect them.

Since then many incidents have taken place
not only Agartala area but in Bolonia area
also where two persons were killed; In Sab-
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room and Srinagar very recently thrée persons
were killed and I do not know whether these
casulties had been included in Mr. Pant’s

I am very sorry that inspite of the assu-
rances given in this House by the Goverament,
steps are not being taken to protect the life
and property of Indian citizens. All of us
know that Tripura is encircled by East Pakis-
tan territory on three sides; now it is called
Bangla Dash. Military operations are being
cond..cted by the Pakistan Army in several
places near Tripura, particularly in areas
adjoining Tripura.

1n view of all these, is it not the supreme
duty of our Government to set up at least
watch centres, chowkies, in several places
from where our military intelligence could
watch the movement of Pakistani troops in
places bordering Tripura. 1 want to know if
such watch centres are there and il so what are
those people doing and why they have not
alerted our Armed forces when they came to
know of the movements of the Pakistani
Ariny. '

1 also want to know if the attention of the
Government has bgen drawn to a report
appearing in the newspapers that the West
Pakistan army has ordered three border
villages in Akhaura-Singabil area adjoining
Tripura to be evacuated completely. The
ogder served on the villagers on 24 July
directed them to evacuate their houses im-
mediately. The villages are: Nalgharia,
Noabari and Ashimpur on the western side
of the Singarbil railway station. 1 may add
that this area is very near the Agartala air-
port, not even & mile and is also very ncar
the Agartala town, 2¢ miles. From this report
it is evident in those arcas at least the Pakis-
tani army is planning to intensify its military
operations.

In view of this alarming situation, | want to
know from the Government what specific
. steps are being taken to protect our border
areas and also to.protect the life and property
of the people residing in. that arca.

A large number of Bangla Desh evacuees,
numbering a little over ten lakhs have come
to Tripura and are staying there in several
camps and outside the camps also. Our
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Government has set up these refugees camps

in the border area which is within the bullet

rage from Bangla Desh. During recent shell-

ing by the Pak Army the report gays that four

refugees had been killed—they were living in

the camps, That only confirms that the camps
are within the bullet range from Bangla

Desh, How is it that the Government has

chosen to set up all these refugees camps

within Pakistan Army’s bullet range?

I also want to know whether Government
will re-think and shift these camps from that
area to somc other area which is at least
beyond the range of bullets.

Shri Pant has already replied that for the
damages and the killed persons compensa-
tion has already been demanded from the
Pakistan Government, but it will take a
long time, and { am not sure whether that
compensation will come at all.

AN HON. MEMBER: [t will never come.

SHRI DASARATHA DEB: In view of
that, will the Government from the Centre
itsell give some relief to the families of those
who were killed by the Pak army?

It was reported in the press that U. Thant
would be convening a meeting of the Security
Council on this Bangla Desh issuc. I want to
know whether it is a fact or not.

MR. SPEAKER: You have asked all
sorts of questions, Some are not connected
with this calling attention,

SHRI K. C. PANT: The first guestion
was whether the Pakistani army crossed the
border or whether it was from across the
border. The Pakistan army did not cross the
border.

AN HON. MEMBER: Five miles.

SHRI K. C. PANT: Yes, five miles.
There ate guns with even longer ranges.

Neither did our army cross the border.
1 want to make it particularly clear that our
army did not cross the border.

Secondly, he cited some specific cases of
some deaths in some localities and asked
whether these were included in the list I had.
1 will have to check up whether these were
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included. The information with me is up to
22-7-1971. I will have to checkup because
my hon. friend said that there was some
discrepancy betwaen - 'ths and the carlier
smemcm

SHRI ATAL _.B'I'Hé\lll VAJPAYEE: Why
should thare be any discrepaney?

SHRI K. C. PANT: If there is any dis-
cropancy, I will have to find out.

SHRI ATAL BIHARI VAJPAYEE: It is
a sirious matter, two diffzrent Ministries
making two different statements with regard
to the casualties from Pak firing, and if this
appears in the press, it will give a very bad
imoression about our Government and our
country.

SHRI K. C. PANT: [ can sday off-hand
that the BSF men killed is not included in
this numbzr, the number of Indian nationals
other than fighting forces. So, we will have
to see if the total includes both or not,

O this question of watch contres and out-
pists wiich should get military information
about th: movements of Pakistan troops and
should alert our people, 1 donot think my
hon. friend would expect me to go into the
details of this question.

SHRI DASARATHA DEB: 1 do not
want to know the places, but whether such
kind of arrangement is there.

SHRI K. C. PANT: Necessary arrange-
ments are always there in such cases.

About steps being taken, as [ said earlier,
the BSF has baen strengthened all along the
border, and the army is standing by and will
take necessary and adequate action.

He asked me about the refugee, whether
he was killed m the camp. 1 cannot say
whether he was killed inside the camp or
Ul-llsldc I do not know whether the camp
is'located there or the refugee happened to
be there at that time,

About relief, as 1 said earlier, it is a matter
for the local administration to look into.

N‘EHRI H. N, MUKERJEE (Calcutta
orth-East): Wil you ask’ the Deéfence
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Minister to explain to the House the difficult
strategi¢ position of Tripura to which he
madc specific reference, and what steps are
taken, if any, in that regard by the Defence
Ministry? 'Lhe House is in possession about
that kind of material about the stretegic peril
of tha Tripura arex, and the Defence Minise
ter should enlighten us.

THE MINISTER OF DEFENCE (SHRI
JAGHVAN RAM) rose—-

@ gew wa weww (m)i
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MR. SPEAKER: Shri Indrajit Gupta.
When you are replying to Shri Indrajit Gupta,
you my cuver that also,

SHRI INDRAJIT GUPTA (Alipore):
Several disturbing aspects of these incidents
have been brought out adequately, 1 think,
by the members who have spoken. I do not
want to repeat that ground. So, with your
indulgence 1 would like to put a few questions
o the hon. Minister. Firstly, may 1 know
whether they still regard these incidents. the
series of incidents, the successive incidents,
whether it be shelling. whether it be intrusion,
whether it be viclaticn of air space or what-
ever it be, whether they continue to regard
these merely as isolated incidents to which
this kind of statement in reply has to be given
or whether the Government of India are
analysing these more deeply and trying to
understand whether there is any set pattern
or design behind it.

It seems to me, and T would like the
Minister also o tell  the House if it is so,
whether government does not see these in-
cidents, these chain of incidents as a deli-
berated attempt by Pakistan to organise a
series of provocations which would help to
esculate the situation towards some sort of
a clash. military clash, between Pakistan and
India in such @ way th:t the blame can be
put on India. Whether they will succeed or
fail in this game is a different matter, but I
personnaly feel that it is not a question fo
four shells or forty shells, 1 do not like the
way the hon. Minister tried to deal with it,
probably not intentionally but he was in

_fact minimicing these shellings by saying that

the intensity of the shelling miust be kept in
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mind and s0 on and then he went on to say
that 4 shelis, or 10 shells or 15 sheils have
fallen, -That is not the point. I want to know
whsther they regard these shells as the open-
ing shots of a drama which is being prepared,
very consciously and very deliberately, in
order to create a new situation. Of course,
th: more they create these incidents the more
we can take it to be an indirect admission by
Pakistan. And that should give us some con-
solation—that the operations of the Mukti
Fauj are beginning to pinch, bsginning to
hurt Pakistan which is a good thing.

But, at the same time, I do not think that
is the only factor and certainly we should not
fall into the trap which is being set for us.
'We should not be provoked into doing some-
thing which in other places will be inter-
preted and defined as aggression committeed
by us, because this is what is sought to be
done now. The miin argument which |
fiad is being put forward by the Pakistani
side is that India is training and sending
guerillas to Bangladesh, This is what the
Pakistani Ambassador to the United States,
Mr. Agha Hilaly is reported to have said that
‘“guerillas were being sent into Pakistan.
Mr. Hilaly who has just returned to Washing-
ton after consultations at home has charged
that India was openly training members of
the liberation army.” This is how the ground
is being prepared. Therefore, they want to
justify their shelling, justify certain incursions
and so on on this ground. So, with your
permission, Sir, [ may just quote what has
appeared in The Sratesman of today!

*He said"’

~that is to say, Mr, Hilaly—

“he said he had discussed this with
Mr. Sisco.”

~Mr. Sisco is the Under Seoretm')‘ of the
United States Government who had an eX-
change with Shri Swaran Singh when he was
there in Washington— .

“He said he had discussed t.his with
Mr. Sisco and that his Government was
bringing the present situation to the atten-
tion of the Soviet Union, Japan, Britain,
France and Germany as well as the UN

Sscretary-General and the head of tho_

-Security. -Council.”
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So, 1 think it would be wrong for the govern-
ment to see these incidents in isolation-and to-
reply to them as though they are isolated in-
cidents of four shells here and forty shelly.
there. Something elsc is going on. T would
like to know from him whether the statements
and the replies which the Government of
India through its Ambassador in Washington
is making—I do not know what line they are
taking—but they have to refute this because
the Mukti Fauj constitutes the armed force
of the Government of Bangla Desh. Unfor-
tunately, this Government has still refused

1o give recognition to that Government and,

therefore, this. Mukti Fauj is passed off in
USA and United Nations by Mr. Agha
Hilaly as being our guerillas whom we are
training and sending into Bangla Desh, 1If
we had recognised the Government of Bangla
D:sh as sovereign having its own standing
army thgn they could not have taken shelter
behind this cxcuse to support their case in
the United Nations. Even the United States
Senator, Mr. George Mc Govern has stated
only yesterday that the arms which are being
supplicd by the United States Government
to Pakistan may be in the nature of quid pro
quo for the help that Pakistan gave them for
arranging Mr. Kissinger's flight to Peking.
This is what Senator McGovein says. Is the
Government prepared to say or not that the
Mukti Fauj as the armed force of the Bangla
Desh Government has as much right to get
help and assistance from its friends as Pakis-
tan has got the right to take the arms from
United States of America otherwise these
incidents will go on multiplying in order to
allow that case to be built up.

I would also like to ask him and, I hope,
he will not take the excuse behind the fact that
he is not dealing with External Affairs, whe-
ther Mr. U, Thant, Secretary General of
UNO—I1 do not like to say harsh words
about a person holding such a high posi-
tion—maybe unwillingly is playing the same
US. game, I am told he has circulated a
lstter—it has appeared in the press although
not the full text—to various countries and it
speaks of scrious escalation of events and
incidents, It refers to the dangerous escala-
tion to a “‘flash point™ between Pakistan and
India. So, the whole stage is being set thal
some conflict between India and” Pakistan
is in the offing. 1 would like to know whether
it is pot the right time for India to. remind
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Mr, U'Thant that when the prestige and the
honour of the United Nations was at stake
in many places—in Congo, in the Gaza Strip,
in Korea and other places—it was the armed
forces of this country which went out to
uphold the honour of United Nations and we
had not expected this kind of treatment.

MR. SPEAKER: You are going very
much beyond the scope of the Calling Atten-
tion. As these issues do not concern the
Minister he will not be in a position to give
a reply to that, '

SHRT INDRAJIT GUPTA: | want to
know from him whether they arc even now
prepared to re-consider this thing in its pro-
per context and beckground and not to delay
any further in extending recognition to the
Government of Bangla Desh. 1 wish to point
out if these incidents go on multiplying on the
border and we have to take retaliatory action
then it will be regarded as direct confronta-
tion between India and Pakistan whereas the
territory lying between India and Pakistan
is that of Bangla Desh. If you recognise it,
the position changes; if you do no recognise
it, we will fall into this trap of a direct con-
frontation between India and Pakistan. I
would like to know what is the Government's
assessment of this question.

MR. SPEAKER: 1 do not allow the
latter part to be replied to but only that
which falls within the scope of the question.
Of course, they are very important questions
but it is not the proper occasion for them.

SHRI INDRAJIT GUPTA: These are
all related to this.

SHRIK.C.PANT: At the very beginning
Shri Atal Bihari Vajpayee asked me for our
asscssment of the likely rcasons for all these
incidents and I had submitted that from the
very beginning, the Pakistan Government's
cffort has been to convert the problem of
Bangla Desh into an Indo-Pakistan issue.
We_ hm"e all along avoided being drawn into
@ situation where' we would be involved in
an Indo-Pakistan situation .as a result of
Wwhat is happening in Bangla Degh. This may
gc what they want—I cannot speak for them—

ut, as my hon. friend rightly cautioned the
Government, we shoutd not fall into a trap

or do anything which is likely to be mis-
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He referred to five ‘Possibitity of this being
a deliberate attempt by Pakistan to escalate

_the situation ifito a conflict and biame India

for it. Again, I cannot speak for their inten-
tions, but this is a possibility which will have
to be kept in mind. ST

So far as the shelling goes, there is no
question of minimising the firing even of a
single shell across our border, That was not
my intention. If unwittingly that impression
has been created, 1 would like to correct it.
Even a single shell fired across our border
is a violation of our territory and we take
the strongest and the most serious objection

. to it. There can be no question of condoning

even a single shell crossing the border.

He asked me about the guerillas and the
statement by Mr. Agha Hilaly. For the re-
cord 1 want to say that this has been refuted.
He wanted it to be refuted. Tt has already
been refuted.

The other two questions, according to
your direction, 1 would not answer because
they do not fall directly within the scope of
this question.

off gew wx wowTw:  seqw off, §
T qATqT AT AL F

¥ fraw 377 & aflw o Afew
fear & fir agt faelt & 68 wftrery & wraw
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1 have not allowed it.

MgERwywona:  ATfaTd wR
fadyor. ... . ﬁ

MR. SPEAKER: Nothing will go on
record. You are speaking without myper-

construed or mmmm.v -

*mission,

**Not recorded.
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PAPERS LAID ON THE TABLE

WiesT BeNoAL EMPLOYEES' PAYMENT OF
CoMPULSORY GRATUITY ORDINANCE, 1971

THE DEPUTY. MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND VER-
MA): Oa behalf of Shri R. K. Khadilkar,
I beg to lay on the Table:

(1) A copy of the West Bengal Em-
ployees’ Payment of Compulsory
Graiuity Ordinance, 1971 (West
Bengal Ordinance No. 1 of 1971)
promulgated by the Governor of
West Bengal on the 3rd June, 1971
under provisions of article 213 (2)
(a) of the Constitution read with
clause (¢) (iii) of the Proclamation
dated the 29th Junc, 1971 issued by
the President in relation to the Siate
of ‘West ‘Bengal. {Placed in Librar) .
See No. LT-757/71}.

(2) A statement explaining the reasons
as to why the Hindi version of the

+ above Ordinance could not be laid
on ths Table esmultnmouﬁly [Plac ed

in Library. See No. LT-?‘zSH]]. '

Auuml. REPORT OF CoAL aoasw CALCIUI‘[A
’ FOR 1969 70

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRILSHAHNAWAZ KHAN): 1 beg to
Idy on the Table a copy of the Annual Report
(Hindi and English versions) of the Coal
Board, Calcutta, for the year 1969-70. . [Placed
in Library. See No, LT-759/71).

ANNUAL REPGRT ©OF Foob CORPORATION
" OF INDIA FOR 1969-70°

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): . I beg to lay
on the Table a copy of lhc Annuzl Report
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(Hindi and English versions) of the Food
Corporation of India for the year 1969-70
along ‘with the Audited Acommts. undox

sub. mmmn (2) of section 35 of the Food

Corporations Act, 1964, [Placed in mery
See No, LT-760/71).

NOTIFICATION MAKING CERTAIN AMEND-

MENTS TO DeL), MEERUT AND BULANDSHAHR

MiLK AND MILKP RODUCTS CONTROL ORDER,
1971

SHRI ANNASAHEB SHINDE: On be-
half of Shri Sher Singh, I beg to lay on the
Table a copy of Notificution No. S, Q. 2544
(Hindi and English versions) published in
Gazatte of India dated the 8th July, 1971
making certain amendment 1o the Delhi,
Meerut and Bolandshahr Milk and Milk
Products Contrl Order, 1971 published in
Notification No. S 0. 1911 dated the 3rd
May, 1971, under sub-section (6) of section
3 of the Essentinl Commodities Act, 1955,
(Placed in Library. See No. LT-761/71).

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages reccived fram the Scere-
tary of Rajya Sabha:

(1) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Subha,
I am dirceted (o retutn herewith the
Mysore  Apprapriation  (No.  2)
Bill 1971 which was passed by the
Lok Sabha at its sitting held on the
23rd July, 1971 and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this House
has no recommendations to muke
to the Lok Sibha in regard to said
Bill.”

(2) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
I am directed 10 return herewith the
West Bengal Appropriation (No.
2) Bill, 1971 which was passed by
the Lok Sabha at its sitting held on
the 26th July, 1971, and tmﬂsmltu‘d

** Not recorded,
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to the Rajya Sabha for its recommen-

dations and to state that this House

has no pecommendations to make

to. the Lok Sibha in regard to the
. said Bil"

12.57 b,

PREVENTION OF FOOD ADULTE-
RATION (AMENDMENT) BILL®*

'IHE MINISTER OF SIATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATIOPA-
DHYAYA): On behall of Shri Umia Shankar
Dikshit, [ beg to move for leave to intorduce
a Bill further to amend the Prevention of
Food Adulteration Act, 1954,

MR. SPEAKER: The question is:
“That leave be granted to introduce

a Bill further 10 amend the Prevention of
Food Adulteration Act, 1954.7

The motion was udopied.
SHRI D. P. CHATTOPADHYAYA: |

introduce the Bill,

12.58 hrs
FINANCE (No. 2) BILL 1971—Contd.

MR. SPEAKER: Shri Naval Ki hore
Sharma to continue his spe: ch.

o} wew frive et () © o

o, ¥9 & oy @y a1 fF frer Wl arr
¥z & grar oF Gt swvar o e @

TE§ fore & afcy ¥ qW 2w & W A

fad 7 A1ag} Y st T arwterelt A
T o ey & 1 gy e E e e
X F o TN G, TR Swr
AR St g =T WY T § S g
frar o | et Gaw ¥ gw WY W Ao
H\Tﬁﬂﬁimﬂﬁm FC N |
e frer fadgaw ¢ faw @ @
fow 5ol & o amow W acw § wH
R, e ¢ 9 W) ﬁﬁ’ﬁﬁm

#AY & o ¥ 7gi AR IR Freen e
& g ¥ ¥ 5 ag w9e a7 ag fam f-
Wﬂfﬁmﬁtmﬁqqﬁm
A g

o w0t & & arwd wow F o 4
It is hardly possible to claim that a new
socml:st apd economic order <an be ushered
in through budgetary policies and also not
at least through a single Budget.

W e ¥ ol gwaE e 9 by §
aY g FEAT T3 6 ag awEe qF A9
qEaT § | AW I F AT |
¥ oY A st A of & fry, 3w
¥ o e R e v & fay ek
u & av #r afusd Qyme faer a¥,
T fa gy graew s ¥ fY e
wEeaqut Faw At a1 § | g A g
fE F% A Fg7 F IR TR 7H-
THE faw 7T 24 91X 25 9 R o,
TRIAW AW A @ fer § oF wgaq
FEH Y| TR A4LO W@ AW H g 9
st Y e & R T AW WX W9
R® & oot gowt o 2w & &Y A
AN & o

afpT H g19-9T9 I8 AT W IEIT
& fr foed feal @Y gearas gat ¥ &
war §, frew fael oY 3w ® g dar
ge § =% st § & faw ool @@ W
T §B 7Y & I fawmar ;gar

13, brs

oget A A & fawr ot ¥ fog g
FEAT AR R IFA I e A
¥ Fgran:

“qgor ¥ danfa ¥ fawrg w7 Ak
ey § afew grmfor = W @
Yo qwam qrdteer @ i @
9% g% f& Iad fag anfes qedt A
fearzar 1 avaraor &g A fwar s o

' '&Wmﬁaum gf{nq;n Extraordinary, Part M, Scction 2; dated 29-7-71, - .~
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& ag v g fie wly e wqet
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fwd fraifea #Yord i 37 g3 aral
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gg Wiad aqdr wai o o § | ¥
TR ¥ Freoit ¥ oF a3 W 9 Q)
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TN F QT Y G OH-
afresTs ) & A e s
% oy T 9o < & 7 Ay WA
o foiid ag A § 1 a9 9§ W
W ST 6 g AT WY e
e & ag ara orex vy wgen § o
o v e & orfien o 2w ¥ o G
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T I FTO0r /¢ TR X Dt g
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g ¥ W # awe g A
fa A gravdlg X qgamae f®
wtaegn JaTT & w1 H, SEw g
¥ oo # yrdt @ 99 A9l 9T dF vEAiE
famge oz &1 faar ww | g &% weaiw
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AT IE® FCO YATA &V FATTAATT
T T A feafr W ag § o ww
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W § e gak arrE W g e
1 ART T WES W SuT ¥@ AW A wTH
afew werar § 1 & wmgan § v oo 9w
7T A OF wad |

W wh § @ Yt ¥ T §
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IR 220 WA TR &7 WTH wwwwn
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- [y A fiwaire wwi)
wr agt fawre iy oy, Y AT AR
st fragm &1

W uRl & g N gHY JON W
faar §, wai forg % arrawY weane Rar g |

MR, SPEAKER: The second turn of
of thes¢ partics, one of whose members

has already participated, will come after -

those who have not got & chance so far
have had it.
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DR. V. K. R. VARADARAJA RAO
(Bellary):  Mr. Speaker, Sir, may I reguest
Mr. Pandey, an hon. Mcmber who belongs
to my party, kindly to listen?

Mr. Speaker , Sir, [ am very conscious of
the very difficult position in which the Finance
Minister finds himself, Hec was in a pretty
bad position when he presented his budget

and after the recent events leading to enor- -

Mous increase in the number of people coming
i_’rom Bungla Desh and the very large increase
In expenditure incurred on these people it
15 Quite clear that the Finance Minister will
have to come before this House sooner or
later with a supplementary budget. It is also
Yuite clear that sooner or later the Finance
Minister wif} have to tell this House that the
deficit finunce that he postulated in the current

Year's budget will be exceeded quite

substantially, Therefore, Sir, I refrain from
making any criticism of the taxation pro-
posals that he has included in his budget
though 1 am not happy with many of them,

What T would like to do is to take some of
the very fundamental questions with which
the Finance Minister is now faced to which
references have been made by many hon.
Members.

First to my mind the important question
is the question of what is called ‘black money’,
Everybody knows that in this country today
there are something like dual markets. The
commodity exchanges hands for two prices—
one price which is legal price payable by
cheque and another price which is unlawful
price which is payable in cash. And we are
all aware of it. This is happening in Delhi,
Bombay and in many other places.

Sir. there is no doubt that the black money
is one of the important reasons for the steep
risc in prices that is laking place in  this
country which is not recorded in the various
index number of prices that Government
publishes. Several of my colleagues from my
Party and also outside bave suggested that
one solution would be demonctisation of
Indian currency, This has been talked about
a great deal in the press and also in this
House. | would like to say with all due humi-
lity and speaking as a student of economics
thut demonetisation of say the hundred-
rupee currency notes is not going to solve
the problem of Indian black money.

13.43 hrs.
[Mr. DEpuTY SPEAKER in the Chair).

As a matter of fact something like forty to
forty five per cent—nearly fifty per cent—
of Indian currency is in terms of hundred-
rupee notes, Any demonctisation will have
to include hundred-rupce notes, Demonetis~
ing thousand-rupec or five thousand-rupee
notes is not going to make any difference.

If we demonctise, how is it going to stop
the continuous process of black money? . It
seems to me, demonetisation in this context
i dealing with the symptom rather than with
the disease. I should like this House to bear
with me for a little while, while 1 try to .
analyse the reasons for the disease. Unless
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we know the disease, we will not be able to
control it. '

It seems, there are four causes—there may
be more, but I thought of four causes—why
we get this black money. The first is tax
evasion. When tax is evaded, the man finds
himself with money which he should have
paid to the State and which he cannot account
for either in his ordinary account books or
in his banks; yet, it is his money. Therefore,
one of the most important reasons for black
money is tax evasion.

As long as tax evasion continues, no
amount of demonetisation is going to solve
the problem of black money. Therefore,
this is an important thing which you have
got to consider as to how we step up the
efficiency of the tax collecting machinery.
I know, the Finance Minister is fully aware
of what T am saying. He has said so him-
self. But 1 have yet to hear from him or the
Government a policy statement as to how
they proposc to deal with this problem of
tax cvasion, not in terms of sentiment or
wishful thinking; but what are the concrete
steps they have, taking the various taxes
individually, because tax evasion is going
on not only in regard to income-tax but in
regard to muny commodity taxes as well.
We should like to know what the policy is.
In this regard I will make some constructive
suggestions myself.

The second reason, as far as I can see,
comes in the sale and purchase of houses.
1 have been told by fricnds, of mine, people
belonging to very respectable sections of
society, “What can we do? We want to buy
a fint in Bombay and we will not get the flat
if we pay by cheque. We have to pay partly
in cheque and partly in cash.”

SHRIR. S, PANDEY: 70 and 30.

DR. V. K. R. VARADARAJA RAO:
Some very respectable persons, who were in
{nternational services, have told me this, This
is going on in a very large measure. This
money which is given in cash is black money;

it is un-accounted money and the person who

has got unaccounted money gets rid of it as

quickly as possible. _'I_'lul is why also:prices

§0 up,

The third reason, which also is very fm-
portant, is the manner in which controlled
commodities are sold at uncontsolled prices.
Of course, this is a part of the shortages in
our economy. Everybody is aware of the
fact that steel, iron and so msany things are.
controlled and rationed. Now, if 2 man wants
steel or iron badly, he goes and buys it at
much above the controlied price.  The excess
price over the controlled price is black money
and that again adds to the black money
phenomenon. '

Lastly, of the four causes that I have
thought of, is the fact that professional per-
sons—doctors, lawyers and other professional
people—very often take their fees in cash,

AN HON. MEMBER: Artists.

DR. V, K. R. VARADARAJA RAO:
1 do not want to single out any particular
class. But when they take their fecs in cash,
one does not know how much of the cash
gets into their account books and how much
of it gets converted into black money.

I have said all this, not that the House is
not aware of this, just to show that the pheno-
menon of black money is not something
which can be just wished away by demone-
tisation of currency notes with all the com-
plications and disiurbances that it involves
in the economy. We have got to go to the
heart of this problem. 1 am suggesting, not
that these remedies are complete, a few re-
medies for these four causes that 1 have
mentioned,

First ] would like to say that we have got
to take measures for tightening up the tax
machinery. Onc cannot go into that at any
great length in the course of a debate like
this, There is one concrete suggestion that
I would like to make. [ believe, it has been
made in this House before. Why do we not
publish all the income-tax returns? Why do
we not make available in each locality the
ncome-1ax returns of all the people in that
locality? I suggest this because imcome-tax
officers do not ksow and cannot know all
the various ways and means in which jncome
is evaded. If income-tax ceturns are published,
any citizen in ‘one particular place, in 2
mohalla or ina particular section, can 8%
get the income-tax retsrn and find. out what
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the man says his income is. There will be
any number of people who will be informers,
who will- raise questions and who will say
that the geturn is not correct; his property
or his income is more, After all, no Govern-
ment has as yet been able to devise a machi-
nery or evolve a system of it -elligence—I1
know, the Ministry of Finance has got revenue
intelligence—~which is able to get at all this.

Even in the case of murder cases, T am
sure, the people who are in the police will
agrec with me that many times a murderer
is exposed not because of the intelligence
of the C. I, D. system but because some-
body informs against a murderer. Very
often, smuggled goods are caught not be-
cause of the intelligence of the Intelligence
system or the Customs but becausc somebody
informs against a person who is smuggling
goods. That is a well-known fact. Therefore,
we have got to have public participation and
cooperation in detecting tax evasion. 1 believe,
in Sweden, it is done. I do not sce what is
sacred about keeping income-tax returns as
secret. 1 think, they should be available to
everybody to see what are the means of
income, what are the principal sources of
income, of different people. I think, in this
way, we will be ablc to have a large number
of people, common people, who are interes-
ted in the welfare of the country to come
forward and give facts and figures with which
we will be able to tighten up,our tex-collecting
machinery.

Regarding houses, 1 have been racking
my brains about it. It seems in the casc of
shares, they have a regular market. There
are quotations and shares arc sold through
regular brokers, Why don’t we have a housing
market? Houses can be bought and sold
only through licensed dealers who have
got to get a licence, who have got to submit

returns and who have got to keep proper
accounts.

Now, the sale and purchase of houses has
an enormous instrwsment of black

Mmoney. It is high time that we thought in
terms of crating a housing market, We
Created a bill market some years ago. The
Reserve Bank created it. We have got a share
market. Why not have a:housing market?
Anybody who wants to sell a house must
sell it through alicensed dealer—whether
You nationalise sj_ or mnot is a different

matter—who has to-keep proper accounts, He
<an be thrown out of job if he does not keep
proper accounts. ~This may be looked into
by the Finance Minister, This will enable the
Finance Minister to takc action., He said
in his speech that the Government will take
to buying a house at the price at which it was
bought by the purchaser when the price is
below a legitimate price. Even that becomes
feasible and practicable only if there are
quotations of legitimate prices and below-
market prices. Therefore, 1 would suggest
that some scrious steps may be taken to
create a housing market on the lines of the
share market.

The third thing is regarding the  question
of paying prices above the controlled prices.
I have been very anxious to know how does
this happen because much of the excess price
is paid by people who are in business, con-
struction business, raw materials, bricks,
steel, cement and so on.  What happens
when they submit their cost of production
for the purpose of income-tax assessment?
Do they give the prices they pay or do they
give the conirolled prices? T want to know
categorically what is the attitude of the In-
come-tax Department to these returns. Do
they take the cost of the materials at the con-
trolled prices or do they allow them to have
deductions at the uncontrolled prices which
creates black money? This is a  question
which neceds investigation. I would like to
have some kind of an answer from the
Government. Only the Government can
give answer to it, nobody clse. 1 have no
doubt that many buildings are constructed
with material which is bought in black
market and they are constructed for com-
mercial purposes. When they submit the
returns of the cost of production, what is the
price that the Income-tax officer accepts?
Is there any analysis? Is there any sample
check? You have to find some method of
using the tax-collecting machinery to pre-
vent tax evasion in this field which is the
result of paying uncontrolled prices,

The last of the four things is the question
about professional fecs, This again is some-
thing which bothered me when 1 was in the
Taxation Committee many years ago. Some
method has to be found. There are honest
and not so honest people. 1suggested then—
and, of course, I could not get my colleagues
to go with me at that time—that there must
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be some method by which in income-tax

retuins the people should be permitted to

record the professional expenses they in-
curred on dootors, lawyers, etc. and they

may get' deductions, some incentive, for it.
'Ilurem be some method by which we
should be able to have a counter check on
the professional foes evasion that takes place.

It 'seems to me, if these four sources are
tapped, at loast to some extent we would
have gone at the disease, at the root of the
discase, and to that much extent, we might
have taken the first step in dealing with the
fantastic problem of black money thal is
pla:uems our economy.

Then, Sir, the second question -is some-
thing about which, again, most of my friends
have spoken, and spoken very passionately—
the rising prices.. The Finance Minister said
that day that he does not expect the prices
to rise very much, In fact, T have got the
greatest sympathy for him. But the prices
are rising and they will rise much more,
There is no question about it, not merely
bacause of the budget but because of deficit
financing. We do not know what the future
has in store for us, the next five or six months,

. Ounly this morning during the call attention
motion the House heard what we are going
to be in for. Sir, it is a case of a very large
expenditure of money unbacked by corres-
ponding creation of goods. Therefore, de-
ficit financing, T am afraid, is going to be
with us. 1 said in my speech on the Budget
that deficit financing is something we cannot
gscape. But we must have an anti-deficit
financing policy. I have always said that
deficit financing is like the sulpha drug. If
the doctor prescribes the sulpha drugs and
‘along with that, he says, you should take
Yitamin B Complex in order to soften the
effact of the sulpha drug, similarly, I would
liks to: agk the Finance Minister what is the
Government's anti-deficit financing - policy
because there is going to be a deficit financing
much worse than it ever was. Are they going
to have & controfled distribution of scarce

commodities? Are they going to have an ex-
tension of the fair price shops? Are they

going to sec that the prices of basic com-
modities, at least three or faur basic commo-
dities, are maintained for & period of three
or four years? -1s there going to be a frée
market-or a ratiened market? This is not a
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problem peculiar to India. During the war
time, they had afl these things. - Othietwise,
people are going ‘to lose confidende, md if
people lose confidence, every - student of
cconomics knows that the “effect’ of ‘deficit
ﬁuancing ‘will become much worse, There=
fore, it is very important for ‘the public at
large 'to know that ‘the Government is not
only serious about the fact but the Govern-
ment has an anti-deficit financing policy,
that they are going to use fiscal measures,
they are going to have a network of fair
price shops all over the country in at least
five or six basic commodities and they are
going to guarantec the prices. At the same
time, the Finance Minister should deal with
this question of anti-deficit financing policy
so that the prices do not reach the levels they
reached during the last war time as also
during the last few months,

T would like to draw the attention of the
House to the fact that the Finance Minister
has spoken of the allocation of Rs. 50 crores
for rural works and Rs, 25 crores for educated
unemployed. We all know that it is not a
very big amount. It is necessary that the
House should know as to what is the Govern-
ment's policy regarding employment. There
is nothing worse in the world for an educated
person who is self-respecting, who is pre-
pared to work, who has some skills, to re-
main unemployed and to go to his parents
or to his brother or sister or father of father-
in-law for his transport money, for his coffec
money or for his pocket money. You cannot
expect anything but  multiplication of
Naxaslite activities in such a situation,

I am very giad my friend, Mr. Pant, s now
talking about -a dialogue with the Naxatites.
1 suggesied that 9 months ago in the Rajya
Sabha when | was Education Minister. But
the dialogue i5 not going to- be the only
answer. The Government should make ‘the
educated people aware that they are trying
their very best to create employment, some
kind of employment for them so. that their
seif-respect is restored. When self-rspoct
goes, frustration comes, apd if the man is
educated and if he is not & mild feflow and

if he has got red blood in him, he is going
-to indulge in some violent activity, Therefore,
'tbul-lmhemabd tobearﬂ-umtki'wm
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SHRI B, P. MAURYA: Did you put it
before the Cabinet when you were in the
Cahimt? '

DR, V. K. R. VARADARAJA RAO:
I don't know if I .can divulge Cabinet socrets
here. 1 ope someday my friend will get into
the Cabinet and only when one gets into the
Cabinet, one will know how it functions.
He is asking me to reveal what has happencd
in the Cabinet, If you permit me, I.can re-
veal. Rs. 25 crotes has been allotted for
educated employment. I know there is not
enough money. Some kind of policy has
got to be evolved, Something should be
done within the amount we are going to
spend. About the educated unemployed
people and their numbers, I have dealt with
this in an Article which is going to be pub-
lished. The number of unemployed graduates
and post-graduates is quite alarming in the
country, namely, 2 lakhs of persons. 1t is an
explosive thing. It is not an easy problem.
The educated people should know whether
something is being done for them. At present,
what is being done for the educated unem-
ployed? Why don't you have some kind of
a tax on the employed so that the unemployed
can get some means of relief till they get
employment? What is the training progra-
mme we have got? The Finance Minister,
when : he replics, should tell the House as
to what is the concrete policy which we are
going to follow for tackling unemployment.

i

With regard to the rural income, with the
kind of situation which we face, we cannot
escape taxing the rural income, Nearly 509
of the pational income comes from the rural
areds. What was the position 15 years ago
and what is the position now? There is no
doubt now that there is a strong section of
the rural community—not strong in num-
bers—but they are very much there, who
are getting a_very substantial income which
e5Capes taxation, - Quite apart from these
rural people, there are quite a number of
urban people, mumber of urban lawyers,
urban doctors, urban busincssmen: and urban
professors who have land, who have income
from land. it is not even taken into account
for calculating: the rate of tax on non-agti-
cultural income.. ‘Why are we shy? We are
oW in a-position. to- 4o this. . We. have taken
the risk, We have gone to the poils recently.
Wo-have caligdr-ps it tappened in the 19tk

century in England, when they called eut
the forces of the new world to counteract
the forces of the okl world,—the suppart
of the poorest of the poor as a counterblast
to the poverty and unemployment facing s
and they are hoping so much from the Cong-
ress party. We have roused that hope among
them. What are we going to do? Merely
chariging the Constitution is not going to give
results, What are we going to do in terms of
rural poverty and rural employment? 1 want
to suggest that we have got to have taxation
of rural income. Of course it is a State sub-
ject but my point is that we can bring the
agricultural income within the scope of in-
come-tax. People who have non-agricultural
income who get also agricultural income,
which runs into huge amounts, should also
be brought within the tax slab, We cannot
escape taxing the upper classes in the rural
areas,

1 did not participate in the Debate on
Agriculture. 1have been studying this subject
quite intensely for the last few days. I have
read reports made by scholars. I have been
appalled at the large number of sharecroppers
that exist in the country, West Bengal is &
problem State and it has the greatest nutitbet
of educated unemployed; it has a targe number
of sharecroppers. It is the same in Bihar
also. They are not registered tenants. They
do not have tenancy rights. They are shown
as farm labourers. In actual fact they are
sharecroppers. Any student of agricultural
cconomics knows that share-cropping is not
conducive to efficiency in agriculture and it
does not lead to investment in agriculture,
On top of that, sharecropping leads to social
tensions and possibly explosive situation in

the countryside.

The Finance Bill is not merely a statememt
of Revenue and Expenditure and taxatiofr,
It is not merely a fiscal instrument. The
Finance Bill is 8 very important part of the
Government’s armoury - and strategy for
dealing with the basic economic problems of
the conntry which are the.problems of poveity
and unemployment. 1 hope, therefore, that
when the Finance. minister replies to the
debate, instead of talking about this conces-
sion or this small tax and-that, he will give
a broad and wide sweep to his reply and tell
the country and us who are so anxiously
expecting to bear, what the Finance Ministet's
and the Government's concrete DWB
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for dealing with the problem of unemploy-
ment and poverty not only among the
éducated and urban classes but also among
the rural classes,

SHRI MALLIKARJUN (Mecdak): The
Finance Bill and the various taxation propo-
sals included in the budget contain various
types of taxes such as income-tax, wealth
tax and other direct as well as indirect taxes.
It is true that the nation's progress and pro-
sperity depends upon the budgetary provi-
sions, and, therefore, we have had detailed
discussions on the various Demands for
Grants relating to the various Ministries,

Now, the question before the Ministries
is one of their functional integtrity and to
what extenf they can help in the removal of
poverty and ignorance and in the uplifiment
of the common people in the country, A
deficit of Rs, 397 crores or so surely compels
Government to increasc the taxes and to
make necessary provisions for mecting the
essential needs of the people. In this con-
nection, I would like to bring to the notice
of the Finance Ministry and the Government
of India the extent 1o which the reqgired atten-
tion is being paid towards the productive
forces. Since national income and national
economic  stability depends upon  these
productive forces, we have to think naturally
n.lso about industrial and agricultural produc-
tion.  Our country beligves in advancement
with the aid of science and tecnology.
So, let us see to whatexient the industries
in the country are functioning properly.

'thn we take up the small-scale indus-
tries, we find that the profiteers who run the
industry are suffering because of the lack
of raw materials and therefore, the required
production is not there, when il comes to
medium-scale and big industries, we find
ancillary industries are not bcmg developed
‘Properly and adequate attention is not being
‘paid. to this matter by the Government of
India. . If ancillary industries are not en-
- Pouraged, then naturally it reflects upon the
.output ;of the big industry which depends
.on them, To give .o concrete example, we
i have the Bharat Heavy. Electricals:at Hydera-
«bad, but we find that no ancillary industries
- have been encouraged there by the Gowm-
ment of India, K
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We have also to pay some attention to the

creation of a suitable cadre of technocrats.

Apart from those possessing technical .der
grees, there are also other experienced people
whom we should encourage by asking them
to work in collaboration with the technical
people so that they will be helpful in bettm‘-
ing the national economy,

We in the Telengana region have been
suffering as victims of neglect for the past
fourteen years, as a result of which we have
remained backward both agriculturally as
well as industrially, Since education as such
depends upon the individual concerned,
we cannot blame anyone in regard to edu-
cational backwardness. It was in 1956 that
the Andhra region was merged with the
Telengana region. and at that time a gentle-
men's agrecment was arrived at, but unfor-
tunitely, that gentlemen's agreement has
been violated by the Andhra rulers, and that
is how cconomic exploitation and political
domination has taken place in my region
of Telengana. 1In fact, this exploitation and
domination has been one of the main factors
responsible for the backwardness of my region
where the desired progress could not be
achieved,

Today even in my region, we demand a
separate Tclengana. When the SRC was
going into the reorganisation of States,
thut Commission had recommended the
formation of Telengana as it is an economi-
cally viable unit. But due to the adamant
attitude of the late Pandit Nehru and the
late Pandit Pant that was not to be and the
Telengana region was merged with Andhra.
As a result, the people of Tclengana have
been ruined to such an extent that it has
become difficult for them to recover from it.

When we speak of social, ecomomic or
political stability, one thing we have to bear
in mind is the need to augment our productive
forces and national wealth. . '"Any such
growth or increasc in wealth has to be
sustained by encouragement of -the weaker
sections of society. - Here we have various
programmes and plans. Though the object
is laudable, they - lead te undssirable re-
sults.” X blames Y and Y blames Z.
But it is time for all of us to hplp in the
removal of poverty, ignorance and. the
snsmployment problem which -fns: becomé
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a dominating issue now. For solving these
problemis, maximum_ understanding and co-
operation on the part of all is a must,

To tackle the unemployment problem,
we have to encourage those industries which
are cmployment-oriented. Take industries
and agriculture. The Government of India
and the State Governments are failing in this
regard not due to deliberate incompetence
but because the realities have not been re-
cognised and the required attention has not
been paid through the agencies concerned,
namely, the directorates, the collectorates
and so on, In order to build a democratic
socialistic sccular society as we drcam of,
the participation in all sincerity and honesty
of every citizen is essential,

Taxation is disliked and there is a reluc-
tance on the part of the people to pay it.
This feeling among citizens should be re-
moved. This can only be achieved if the
Government tries its best to creatc a sense
of participation among citizens, to create
& casteless sociely wherein positive steps are
taken to fulfil the aspirations of the people.

The required attention has to be paid to
the creation of the necessary employment
potential and ouiput in various sectors of
national life so that the maximum output
is secured, the maximum number is em-
ployed, thus bringing the maximum content-
ment to the people.

SHRI N. K. SANGHI (Jalore): I risc to
commend the Finance Bill 1971 to the House.
Every year when the Budget is about to be
Presented in the Parliament, the eyes and
the ears of millions of people are anxiously
awaiting to know as to what is coming out
of the Budget proposals. This is because
the Budget proposals have a vital bearing on
the economy of the country. One of the im-
portant reasons why the wholc country was
itﬂ?ﬁﬂusly awaiting the Budget proposals,
this year was particularly to see how the
difficult task of effecting a proper economic
balance in the country was being attempted.

By the difficult circumstances created by
Pakistan and the influx of the refugees coming
over here, a new dimension has arisen to our

 While speaking on the Finance Bill, 1971,

I would like to draw your attention, the
attention of the authorities here, that what-
ever we may do to increase the taxes, directly
and indirectly, there is today a very strong
case for bringing some improvement in the
legislation and the procedure of administra-
tion of the tax-laws in the country. The

Income-tax Act is not a new thing in India,
It was first instituted in 1860, For 110 years,
a direct levy has been there. One of the most
important legislations on income-tax that
was brought in was in 1922, Thercafter,
there were many changes and in 1939, the
Income-tax Act introduced a different system
by which it imposed income-tax on a slab
system from a step system. 1In 1944, the
income-tax administration imposed the
procedure of advance tax of “pay as you
carn,”* This was a new dimension given,
because after the war, it was seen that people
had made lot of profits and the profits were
being frittered away. The tax-collectors were
not able to get the money, and that was the
reason that in 1944 that ‘you pay a&s you
earn’ system was introduced. Since the in-
ception of the Income-tax Act as today, there
have been a number of committees that have
been going into the administration aspect
of the Income-tax Act. We have had the
John Mathai Committce, then the Direct
Taxes Enquiry Committee under Mr, Maha-
vir Tyagi in 1959, and thereafter a8 number
of committees have come; for cxample, the
Bhoothalingam Committee, The Public
Accounts Committec has also gone into it

as also the Administrative Reforms Com-
mission, Today, the Wanchoo Committee
has been appointed and is sitting to examine
the very same matter. When these matters
arc coming up, and the legislation is becoming
what it is today, it is time that we have a
second look to this,

I would draw your attention to the fact
that when a new act of 1961 was brought
in, it was brought in at the recommendation
of the Direct Taxes Enquiry Committee
under the chairmanship of Mr. Mahavir
Tyagi. It was looked into, and as the old
Act was very, very cumbersome and difficult
to understand, the 1961 Act was hailed as
2 new picce legislation in the country. . But
after 1961, what we have seen is, more than
400 amendments have been carried out in
the Act, and so many provisos, deletions, -
additions and subtractions have been provi-
ded to the various clauses and every year,
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when we have the budget, smztal new amend-
monts are brought into the Incomm-tax Act.
Today, ‘the 1961 Act has become more
cumbersome and ‘more difficult to follow,
and it is-more difficult to administer its pro-
visions, than the 1922 Act which was the
- basie’ Act and which was changed by the
1961 Act.

In the background of this, whzn we are
levying very high taxes,~—the taxes which
have gone to the optimum, which make a
main pay_ 95.5 per cent out of Rs. 100—we
have to look up and sce that a proper climate
is created. There has got to be a human
aspect; there has got to be a practical aspect;
and there has got to be a moral aspect,
Today, what 1 feel is if we need money, it
is our responsibility to see that we pay that
money; even if it is not based on the income,
if capital is to bz givan, if our deposits have
to bz contributed for the resources, to meet
the new challenge nobody should shudder.
Bat ultimately, when we are working our
economic system and if it has to go on, we
will have to put a climate.by which we create
faith in the people to the effect that in what
the Government is doing there is no harsh-
noess.

What [ would like to draw the attention
of the House to is that whenever these com-
mittees are set up, and when they make some
recommendations, they arc not adhered to.
Even the fundamental recommzndutions of
thase committees, the Government and their
departments do not take carg, | would like
to draw your attention to the Bhoothalingam
Committee's recommendations where it is
stated that a sum of Rs. 7,500 should not be
taxable; that should be the limit on which you,
should proceed while you are calculating your
income-tax on & higher slab. But what
happened? The fundamental recommenda-
tion' of the Bhoothalingam Committee was
not accepted, and we have seen many other
things Have been done. You have the exemp-
tion Timit of Rs. 5000. But what has the
Goverriment done? They have said, “We
will give you exemption of a further Ri.
3,000 provided the returns are from your
savings from -specified category of" invest-
ment.” *Wow, if ‘you want to give this ad-
sramgetom-uepoophnonlymmthm
people who have some shares with them;

who have some im:‘-mts with them and

L JOLY 29, 1971 -

Wunastes (No. 2y Billy 1978 - i

got profit or income from them. But what
has the Governiment done, and what ‘dbout
the common man who gets an income of
Rs. 7,500 and who does not have investntents,
does not have shares, does not have resourees
from these things? These are the fundamental
recommendations which are not adhered to,
Tt is only about those recommendations that
you must see; if you want to give some con-
cession to generate savings, it should be done.

1 would next like to draw your attention
to personal taxation, which has gone on on
a very high slab, There is no denying the
fact; we must accept the facts as they are.
In the first slab of one lakh after the payment
of tax, a man is left with Rs. 52,000, If he is
in the second slab of Rs, 1 lakh he is left
with Rs. 8,000. then he has to pay Rs.
92000 and left with a paltry sum of Rs.
8,000, If the same person has an income
of third slab of one lakh, he has to pay
Rs. 97,500 and is left with just Rs. 2,500.

I am absolutely one with you. Today we
need money. We have to face the challenge.
We have to bring some sort of a social justice.
One should not have a cake while the other
is going without bread. In these circumstances
taxes have to be levied,

The Wanchoo Committec has been going
into the matter of black money. There was
a long questionnaire in which they wanted
to know about black money and unaccounted
money. It was my privilege to have gone to
that Committee and given long evidence.
I had told them clearly what black money
was—money on which tax has not been paid.
But unaccounted moncy is which is free from
tax, on which tax has not to be paid. I would
put that as unaccounted money. Today no
tax is levied on agricultural income; naturally
it is unaccounted money. It is not black
money; that does not come within the ambit
of taxation in the country. The total non-
agricultural income of the country is estima-
ted at Rs. 15,000 crores and the tax on this
intome is Rs. 780 crores, The agricultural
income is estimated at Rs. 17,000 crores while
the tax recovered is only Rs, 11 crores. This
is' the imbalance the country is  suffering
from. Today we talk ' green revelution;
we want agriculture to grow; ours isbasially
an agricultural economy. There are certain
flourishing urhﬂfuﬁcm “who, 1 “believe,
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make a couple of lakhs of rupees per year;
they have built houses and established other
‘businesses and are even meaking over Rs.
5-7 lakhs & year.

It is that kind of people that will have
to be taxed; some sort of a tax should be re-
covered from them. Then the whole malaise
of unaccounted money will vanish. There
must be a system by which it must be known
to the Government how much unaccounted
money is there in the agricultural sector.
This cannot be determined unless you impose
at least a one per cent tax on agricultural
income. Today is the time when ‘we can do
it. Our need for resources is great. We have
to meet the challenge from Pakistan. In this
background we must do things carlicr, rather
than later. 1f we want to really tackle the
problem of black money and unaccounted
moncy we shall have to devise some ways
by which we must know how much black
money and upaccounted money is there,
Today the agriculturist is afraid of investing
money in the banks or shares. lle feels that
the taxman will haul him up, will ask him
to give explanations and will not accept what
he says. The credibility gap is increasing
between the tax payer and Lhe tax collector,

I am reminded of an American salesman,
the tax people went to him and found that he
was a flourishing salesman and told him:
you look so flourishing that you must pay a
tax of 5,000 U. S. dollars. He paid. Next
year the same men went to him and said:
well, you look so well that you must pay a
tax of 10,000 U. S. dollars; the salesman puid
that amount. The third year they went to
him and said: you are a nice fellow; you
paid 10,000 last time and we except you to
pay 25,000 doflars, to which the salesman
replied: all right, here is my brief case and
You take it; it will not produce 25,000 dollars,

My point is that there is a limit for people
mnkm; money and we must know what that
limit is. We recover very high taxes from
Poople but we shall also have to sec that
the thtnss that we do are also mtmnaL

The development mbate has been removed
from 1974, §t has bosn one single factor in
8enerating the ‘sconomy of the country and
in Opening new .industries. We heard from
the Finance Minister yesterday that with the

of thn Mmu rebate ‘the mono-

poly houses have grown bigger and that was
the one reason why development rebate
was sought to be withdrawn from 1974.. I
that is s0, naturally and neccssarily, we should
see that it is not available to big monopoly
houses. But what about the common man
who wants-to put up a small factory ? Today
he cannot start an industry unless develop-
ment rebate is there. Unless we give him
development rebate, he will not be able to
do anything. Today he needs these cruiches.

We are talking of providing employment
in the country, but how do we provide it?
Why not think of something like a develop-
ment rebate for increasing employment
potentialities? 1f an industry which is em-
ploying 10,000 people today, employs 15,000
nexi year, give them some sori of develop-
ment rebate. We will have (o re-orient our
policy to see that our economy develops
properly.

Today the development rebate is very
essential, and it will do great harm to the
cconomy of the country if it is removed.
What is happening to day to our traditional
industries like cement, textiles, paper and
sugar? More than 80 textile mills have closed
down, and so many more arc on the verge
of closure. The Buckingham Mills has shown
# loss of Rs. 1.5 crores last year. If we do not
give development rebate to these industries,
they will not be able to get out of the morass.
Today, when the U.K. is imposing a 15 per
cent extra duty on our textiles, 1 think. they
would not be able to bring about the modermn-
isation and expansion which is required to
maintain their exports in a competitive
market, ’

What about our shipping industry, which
is one of the biggest foreign exchange earners 7
Our shipping industry has not come to the
stage of adulthood, and. it is high time that
we gave it a development rebate, These are
very basic and fundamental issues, and they
should pot be clouded by any other issues.

There are many small things which trou-
ble the taxpayer today, defeating the very
climate that we want to create between the
taxpayer and the tax collector. For instanca,
under section 40A, Rule 6D, payment of
Rs, 2,500 -is not allowed to be deducted un-
less it is-made by a crossed cheque. 1 had

brought this up in the-discussion in the Con-
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sultative Committee. The Finance Minister
was good enough 1o say that he would do
something. A circular was also issued, but
it was half-hearted, and the decision is to
be Icft to the income-tax officer. That we
“have such a law today, when in the rural
areas there are no banking facilities and there
are small traders who do not understand the
law, is really excruciating.

One of the most important points that I
want to raise is about advance payment of
tax. [t was introduced in 1944. There are
three instalments of payment. You pay in
June, September and December. You are
required to pay your advance tax on your
business by 15th Dceember if your business
year closes on 3ist December, and on 15th
March if it closes on 3Ist March, How do
you expect the man to close his accounts,
know what his profit is and pay the tax 15
days before the close of the business year?
1 would appeal to the hon. Finance Minister
that this is a matter which should be looked
into. The advance tax should be made paya-
ble by 3mth April instead of 15th March.
That should be more satisfactory as it will
give him time to close his accounts and know
his profit.

There is another lacuna. He is required to
pay tax on the assessed profits of the pre-
vious year, In case there is an increase in
his profit, why should he be asked to revise
his advance payment? Tt necessitates a lot
of formalities, it requires a lot of staff to
collect the information from time to time,
to keep a watch on many things, and it in-
volves a lot of expenditure. It is high time
to re-think about the mode of payment of
advance tax to remove some of these diffi-
culties.

Coming to the organisation of the Finance
Ministry, we find that the administrative
offices where taxcs are being collected are
in' very bad shape, in ramshackle houses
in different places in the city. For instance,

- in Rajasthan, the income-tax department
has got two beautiful plots, They bought
them a couple of ycars ago, but today there
is no building. Today in Jaipur, which is
the capital of Rajasthan, the offices arc situa-
ted in various places in the city. For appeals,

it is at one place; if it is assessment, it is -

somewhere olse. Why can’t you comstruct
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these buildings? After all, it is not a matter
of large resources. When we are expending
so much, I am sure the Finance Minister
should be able to find some resources to sce
that some sort of building activity takes
place. Otherwisc, 1 am afraid these lands will
be requisitioned by the State Government;
because they have been allotted the land on
the condition that. unless the building is put
up within a particular period. they will
revert back to the State Government. This
is a very important matter.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGTH): s the hon. Mem-
ber referring to Jaipur particularly?

SHRI N. K. SANGHI:
Jodhpur.

Jaipur and

Today we have been talking of people
evading taxes. Whilc there are black sheep
everywhere, 1 personally feel that by and
large there is a large number of people who
are honest tax-payers, who pay their taxes
regularly. But what have we provided for
them in the Act? We have provided heavy
penalties for them at every stage. 1f a man
is sick for two months and he is not able to
file his income-tax rcturn he has to pay quite
a few penalties at every stage. 1f you are late
in filing the return, you have to pay a penal-
ty of 50 per cent of the tax. 1f there is failure
to make sclf-asscssment, there is a penalty.
If you do not pay your tax in time, there is
a penalty. For non-payment of advance
also there is a penalty. Then there is a penal
interest on late payment of tax, For failure
to file return of deduction of tax at source
you have to pay a penalty. Then you have
to pay penalty for not filing dividend return,
for non-compliance with = notices under
sections 139 (2), 142(1), 143 (2) and 131,
for quantum of ‘assessment falling short of
income assessed under section 271C and for
non-payment or late payment of self-assessed
tax. Mind you, these are not penalties for
conceglment of income but for delay in
filing the returns, If a man is out of India
and he is not able to file his return - in time
then action will be taken under all these
penalty provisions which is really harass-
ment because it is not & case of evasion of
tax. There arg people who want to pay ta%
including advance tax, but uniees we improve
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the procedure and administration of taxation
-awve shall not be able to. go very far.

Fhere is a large amount of frustration
among the administrative officers of the in-
coma-tax department. The fixation of senio-
rity of the offizers directly recruited and
those promoted from the services has been
causing bitter heart-burning among the
officers and there are cases in the Supreme
Court. -Direct recruits of Class 1 have
pleaded that their seniority should be counted
from the date of appaintment and no weigh-
tage should be given to promotees. This
matter was challenged in the Supreme Court
and the Court gave the direction that for
Class 1 officers the seniority should be from
the date of their joining and the quota should
be (wo-thirds for dire¢t recruits and one-
third for promotecs. This has again been
challenged in the High Court with the result
thut promotion of officers is sgain held up
and nobody knows where they stand wis-a-
vis their chance of promaotion and seniority.
Now people are being promoted on an ad
hoc basis and so there is a lot of frustration,
Goyernment should have o dialogue with
these people and sec to it that some sort of
szttlement s arrived at so that this outstand-
ing problem is settled once and for all. Now
there is a lot of heart-burning and frustration
among these officers who have very wide
powers and unless they are satisfied and con-
tented they will not.be able to do justice to
the people and help us in the establishment
of the sociulist society that we are after.

In the end. I would suggest that the income-
tux exemption limit should be raised to
Rs. 7,500. I may say here that this is one of
-the fundamental recommendations of the
Boothalingam Committce. Then 1 suggest
that the penuity in section 274(1) (c) should
be reduced from 80 per cent to 60 per cent
and the minimum penalty should be abolished.
The advance tax provisions should be sim-
plified. The assessces hitherto assessed should
be asked to pay as per their last completed
assessment. They should not be asked to pay
higher taxes. Then the assessments of firms
should be completed-in the year of assessment
because partners’ assessments rémain pend-
ing Tor years, Tho appeal expenses, penaity
and fincs etc.. should be allowed as deduc-
‘tions.  Then, administrative - instructions
-should be issued that there should be . no
Penalty proceedings if the addmon of gross

profit is lower than that of the preceding
year. 1 am saying this because the income-
tax officers increase the profit sue moro. If
they show that the ‘profits arc not therc then
there should be no penalty proceedings. All
these things will improve the climate for
collection of tax in the country,

Then the Income-lax Act has to be sim-
plified. The law should be simplified so that
the people could understand it.  Sir, Mr.
Deputy Speaker, 1 submit that if today you
have to file your return you will not be able
1o do it yourself. Theincome-tix Act consists
of thousands of pages, s0 many proviscs,
s0 many additions and subtractions that even
il you were to read it hundreed times you will
not be able 1o follow all the provisions.

Today we are thinking of the common
man, a socialist society and so it is time that
we have a simplified Act. If the Act is simple
and there is less harassment, more people
will come forward voluntarily to pay their
taxes and more money will be generated, On
the other hand, our people must also under-
stand that if our sccurity is Jost, then our
freedom is lost. 1T our basic security is lost
then no amount of money will give the people
any satisfaction of owning their money.
With these words, 1 commend the Finance
Bill, 1971 for approval. '

SHRI P, K. DEO (Kalshandi): Mr,
Deputy Speaker. Sir, in the absence of a
provision for proportional rcpresentation
in this House we find this massive majority
in treasury benches cven though there is
24 per cent of ¢lectoral support. That is the
rule of the game, and we played ericket on
the political plane. We take the defeat
sportingly. But we feel with this massive
support there should not be any inhibition
on the part of Government to take bold
dccisions to implement *Garibi Hatao,’

“There should be no alibi or excuse if the

Government fail in their task,

Sir, the Finance Bill has belied all- our
expectations. Mr. Chavan has given a mortal
blow to the tall promises that had been made
during the elections. . Though high hopes
had been raised when there was a trade
surplus of Rs. 19.1 crores and a rise of foreign
exchange by Rs. (11 crores, at the end of the
year 4ll those high hopes have been dashed .

ww‘wd‘ . e A
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Sir, the budget has unfolded not & single
item to improve the lot of the poor, to pro-
“mote growth, to generate employment and
to stabilise prices. The Finance Minister
presented an anti-growth, inflationary and
reactionary budget. It will sap the nation's
strength, blight the confidence of the people
and will retard the economic growth,

Sir, by putting the fiscal proposals the
Finance Minister envisaged two or three
‘broad principles.  Principle (1) to simplify
and rationalise the tax structure and mini-
miise tax evasion; (2) to distribute burden of
taxation in such a way that it will scale down
the inequalities and at the same time it will
not disturb the general price level of the
essential goods. Let us see the impact. Since
the budget the rise of prices of essential
goods has been phenomenal. 1 do not want
to quote from the index figures, but I would
just quote from an utterance of Shri L, K.
Jha, the Governor of the Reserve Bank at
Madras on 14-7-1971. He says that the
price index is now at an all-time peack.
The rise has been quite substantial over
the last year. He further says that lack of
investment was the worrying feature,

Sir, the Finance Minister has cast his net

. of indirect taxation on all conceivable items.

The backbone of the common man is being
crushed and the savage lcvy of tax on petrol
and increase on P & T tariff will muke the
_road transport more expensive and commu-
nication more difficult. Sir, 1 have yet to
find a common man who does not put on
a ready-made garment, ride a scooter or bus
or taxi or use a toilet soap or hair oil or send
@ telcgram or parcel. Sir, there is a levy on
pressure cooker. In a socialist society when
we expect that it should be a servantless
socicty, pressure cooker is a must for the
- housewife and 1 do not know why the Finance
Minister has taxed pressure cookers.

The last straw on the camel’s back is Rs.
220 crores of deficit financing, Last year's
performance in this regard was to the tune
of Rs. 411 crores. With the present magni-
tude of the problemi of refugees and tension
at our border 1 think there hds been an under-
estimation of Rs. 60 crores in this regard so
far as thet refugess are concerned. ‘The Pritae
Minister stated it to be Rs. 120 crores but
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we all think that it will exceed Rs, 1,000
crores, With all these expenses, unantici-
pated at this moment, there is likely to be
deficit financing to a large extent.

Secondly comes the question of over-
drafis. The unprincipled overdrafis by. the
various State Governments have also become
a matter of concern. In this regard I take the
opportunity to congratulate the Orissa
Government because there has not been 2
single overdraft by the Orissa Government
on the Reserve Bank of India due to the
financial discipline of the former Swantantm
Chief Minister.

Coming to redusction of disparities between
the honest rich and the poor,. it will have
some effect. There is no doubt about it.
But it is much easier to impoverish a rich
man than to enrich a poor man. At the same
time, it will increase the number of black-
marketers, tax evaders and licence peddlers.
It is a licence-permit-quota raj and the
favourites arc being patronised. Is it not a
fact that only such people are patronised
according to their paying capacity to the
Congress election fund?

After donations to political parties have
been banned, 1 would like to have a cate-
gorical answer from the Finance Minister
regarding the resources raiscd by the party
in power for their election funds, from which
source has it come? It must have come
from black money. We all know that it is
not possible to fight elections within the pres-
cribed limit of expenses, Yesterday, my hon.
friend, Dr. Karni Singh, has cateporically
stated very frankly—it is a very bold siate-
ment; I congratualate him—that even though
we file an affidavit about our election ex-
penses, it is much more than what is pres-
ctibed, All this money comes out of black
money. )

Dr. V. K. R. V. Rao heg expressed his
concern about black money. It is the result
of persistent pursuit of & wrong ‘economic
policy, our antigrowth budgeting. That
is responsible for this black money, Unless
thete is sufficient growth, unless we take t0

anti-inflationary measutes, unless there i

“more production and more saving, you can-

not stop this black money, mmm

-mmﬂtmlumh
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I would also like to express our concern
sasanding the use of foceign moaey in clec-
tioneering.  Just after 1967 tho present
‘Finance Minister, whe was the Home Minis-
tor theg gnd was in-charge of -the CBI, bad
sonducted a CBI inquiry info the influence
of foreign money on elections, That CBI
'repont his never secn the light of the day.
I submit that it should be published and we
should all know how foreign money has
played a part in our internal politics.

Regarding the proposal about ceiling on
salaries and perquisites of campany execu-
tives, I beg to submit that ministers should
set an example. They should provide a
ceiling on themselves, The present tax-frec
allowances and perquisites of Cabinet minis-
ters amount to Rs, 70,920, which is equivalent
to a taxable income of Rs. 12,09,777 a year.
I will give the break-up while discussing
amendment to the Finance Bill. But it comes
to more than Rs. 1 lakh a month. There
should be some consistency between precept
and practice.

Coming to hard realities, we may dream
of a better standard of living but it cannot
be achieved without increasing our gross
national product and the per capita income.
When various other countries have made
tremendous strides, we arc stagnant. A per-
sistent pursuit of wrong: economic policies
has been responsible for this. The annual
average rate of growth of the gross national
product for the decade has not been more
than 3.6 per cont against the population
growth of 2.45 per ceat, leaving a negligible
margin. In countries like Japan and Singa-
pore, without any natural resources, the per
capita income has been Rs. 15,750 in Japan
and Rs, 6000 in Singapore and in our country
with vast natural resources, we still stagger
at a figure of Rs. $89.3. - e

To translate “Garibi Hatao”, onc has to
work moge, save more and invest more. The
Budget provides the - largest disincentive.
Qur capital formatios stands 8t a miserably
low rate of 42 por cent of the Gross National

uct. The most pawerful disincentive
has been the steady erosion in the value of
rupos and its purchasing power and suffo-
fuing contfols, fadia’y groatest wesith is
. Man-Dower, 1ts creative genfus has to be

harncased s all pouibly incentives have to.

be given. We find that there hag been a sharp
rise in the army of the unemployed: which
stands now at 20 million and it is expected
that it will increase by 7 million every year
and will come to a staggering figure of 50
million by 1979,

A paltry provision of Rs. 50 crores to
create employment opportunities in. the
rural sector and Rs, 25 crores for the educa-
ted unemployed hardly touches the fringe
of the problem. We talk of social justice.
It is all meaningless. Prior to the Budget,
the Swatantra Party suggested an abmitious
programmie of Rs. 250 crores for the purpose.
. (Interruption) When we talk of the nation-
alised banks, we want a categorical answer
from the Treasury Benches regarding the
unusual haste that has been shown and the
hush-hush way in which the Nagarwala case
has been dealt with and sent back for retrial
as miscarriage of justice. This guestion of
Rs. 60 lakhs is the biggest fraud of the
century, I think, from the State Bank of
India, feigning the Prime Minister's voice
and this has to be looked into and a further
probe is necessary,

MR. DEPUTY SPEAKER: You should
congclude now.

SHRI1 P. K, DEO: Just a minute, I do
not say about the direct taxes.

The withdrawal of development rebate
after 1974 and the long-term borrowing of
debentures to be excluded from capital em-
ployed will create impediments to all talented
entrepreneurs. In the public sector under-
takings where there is an investment of Rs.
3902 crores, the profit has been to the extent
of Rs. 81 crores which comes to 1.3 per cent.
That is a very sad state of affairs. If it would
have been a public limited company, the
Director would have been sacked long before.

In foreign debts India is about 1o be
drowned. There is a foreign debt to the tune
of Rs. 10,000 crores. So far as debt service
charges are concerned, it has become a
matter of copcern. So far as USSR and
East European countrics are concerned, we
find that the net aid has been negative. In
1970-71, last year, we paid Russia Rs. 21.23
crorgs more than Rs, 48.96 crores which we.
eceived as aid from that country. So, I
tequest that we should - negotiate “With
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USSR which is a good friend to have a mora-
torium on debt pervice charges or to re-
schdule our debdt scrvice charges.

1 conclude with these remarks’ that we
should pursue a modern fiscal pulicy adopted
by progressive countries to make revenuc
grow, not by increasing the tax rate but by
muking incoms grow and Gross National
Product grow and by making tax revenue
self-generating.  Secondly, we must have
virtiie of ¢conomy which should be scru-
pulously followed withoul s werificing efficicncy
and, lastly we should streamline our public
sector undertakings.

ot Yo dto M (grgy) : WIT IUT-
e wgRY, gt faa w7 & a9 §
AR fadw =% g@ wrgaww faw & gra
39 awe Ft fagy v g, @ IO § awrw-
Tl T A T W AR OF AT
FIH TSTAT 4T §, THHT T@HC ARG F
qofrardy sraeqr & lowl a1 I ¥ §A
93 A9 o we arer ars §
o fafer Sramge 8 S &1 9 .-
e & I dw s guw g & fE
@ far ¥ ofd ¥ smafve Jwee v fammr
s fagror @1 2 @Y v FG
AT FT AG-qa79T N A7 7 geer A
TTEY § | afsrs JweT & qHarT AT R
ug faer o9 9@ ¥ A 9E & Iy
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Tweqd @ gt s & ) e fagy
* g e g WY weafr 9 firg o
T FTAT AT TG WY Al A FW
0 IEA FTHAA N Twear Y AR
#OF AT GO FaH § | o &
¥ 09 @m fam gamw F AT @ A,
@T-aS &Y, St welt O 4 A firet
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“All the public sector esterprises are

incurring  lostes and  these losses  are
mounting year after year.”
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Jam ¥ 1.

SHRI S. S. MOHAPATRA (aala..on,}

Mr. Deputy-Speaker, Sir, I rise to suppof
‘the Finance Bill Brought in by the hon. Shr
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Yeshwantrao Chavan. Shri Chavan has been
very wise and prudent, keeping in view the
feelings of the people, to give a concession
of Rs. 15 crores; thereby the deficit has now
become Rs. 15 crorcs also. He has given
concessions in direct taxes to those who will
travel by air in economy classes. Mr. Chavan
has given relief to the Director-employees,
bringing them on a par with thc employees.
Of course, he has also given relief to those
who smoke cigars and cheroots, He has
alio, keeping in view the feelings expressed
by the people, given relief to the ready-made
garmant producers; meaning thereby that
there should be no tax on those production-
centres which are producing only up to the
value of Rs. 5 lakhs, With all this, I have to
sound a note of caution also to those of us
who are sitting here, at this citadel of socia-
lism, I am expecting a day when this Lok
Sabha will be full of persons who are com-
mitted to the cause of socialism, and persons

who are right reactionaricst will not find any
plice here.

I was listening to the speech of a Maharaja
who was saying that this budget is a reac-
tionary budget. 1 will recall those days when
the same Maharaha was going to commit
suicide whan Valabhbhai Patel was to bring
the Maharajas down to the level of the
commoners. It may be a matter of history,
but 1 have to re call this.

Our country is on a silent revolution, and
is on the threshold of a silent revolution,
Never in the history of any socialist country
has such a massive mandate been given to
any leader who has tried to bring in a new
resurgence in society., Call it the USSR;
it had to go through a bloody revolution;
cven Ttaly,-—Garibaldi and Mazzini-had to
80 through a bloody revofution; call it
Germany; for the unification, Bismarck had
to proceed through a revolution of blood
and iron; See the Chinese history. There was
8 period of over 30 years during which that
country had to make supreme sacrifices to
bring in socialism. But our country, under
the single leadership of Shrimati Indira
Gundhi, to bring in a silent revolution through
4 massive mandate, took only a month’s time,
and th_e-whoie world was awakened to a sense
of socialism, realising that here is a nation
:f 50 crores—the people of ¥ndia—which has

rought in sociatism. It is a new change,
from duliness 1o a cliange which goes towards
the fulflmont -of the desires of the peopls.

15.1S hrs. :
SurL K. N. Tawariy in the Chair]

1 have a fceling that we have adopted an
economy which is taking the country towards
the goal of socialism. Although I am a coms
mitted socialist, I am also a Gandhian, Some»
times I fecl like Gandhiji that we should
have a decentralised economy in our country.
Should we not pause for a moment and
think? Side by side with centralised economy
we should have decentralised economy.
Gandhji thought of rural economy; he wanted
the village to be a self-sufficient unit, so that
there will be no uncmployment and people
will not starve. We should consider whether
simultancously with centralised ecounomy

we should also have a decentralised ¢conomy
in certain sectors.

I must emphasise that in our socialist
goals we shall fail miserably if we do not
try to control bureaucracy. The sence of
socialism generated by the silent revolution
should be there. Tam a trade unionist; I am
the president of one of the biggest unions
in India. 1 know that the technocrates,
engineers, 1AS and ICS bureaucrats are
going to frustrate the tempo which Mrs,
Gandhi has generated,

I shall now bring before you the case of
HSL. Only a few days back there was a
disaster in the Rourkcla stecl plant and 10,000
sq. metres of cciling fell down The hon,
Minister made a statemcnt here; 1 appre-
ciate that statemcnt. '

He has told that it was because of the
rain water probably that it happened. Will
you believe rain water breaking 10,000 sg.
meter ceiling? It is a fantastic absurdity. 1
have gone to the root of the cause. The iron
dust which was emanating, from the LD was
accumulating day by day, month by month
and the pipelines which were meant 1o carry
water from the roof downwards were jammed
with iron dust. You can understand the im-
pact of wet iron dust on the ceiling. On the
11th night the ceiling fell down. The techno-
crats who were there say that it was due to
heavy rains. Am 1 to believe it? T am not a
child. 1f the Minister had gone to the workers
or the trade unions, simple workers who are
there in the stecl and melting shops would
have told the Minister that it was not due -
w Mq # . .
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The . contractor who was 2ppeinted to
clean the iron dust did not do it but had the
bills fully paid up with the help of the bureau-
orats For months iron dust was accumula-
ting there. Now we have lost about a hundred
crores. Let the country know about it, Here
is a photograph: which I wanted to demon-
stratc here. That is the only one which I have
got through my own source. You can see
iron dust here.

Now there is a committec and 1 wonder
whethar the bureaucrats will allow the com-
mittes to look into the matter freely.

Bt this is not the case of HSL alone; it
is the case of cvery sector where we want to
bring nationalisation. Tuake bank nationa-
lisation. I am dealing with bank nationa-
lisation personally in my own district. I
know that corruption is writ large in these
banks. The agent will take ten per coui
discount on every loan; right from the peon
and daftry to the manager all involved.
What can Shrimati Indira Gandhi do? Whaut
can you or [ do? The entire apparatus has
become corrupt.  The country wants an
administration of the highest order. Hcads
will probably roll on the streets and then
probably the country will have socialism.
Gandhiji taught us non-violence.  Shrimati
Indiara Gundhi is born in that tradition and
wanted a silent, non-violent revolution. So
constitationally we are all here; peaceful
co-existence between the right reaction and
the socialists. If the country is nut awakened
to the danger of right reaction, probably
the revolution is lurking round the corner.

We kill the Naxalites, I never belicve in
kilting people. They are young brilliant
boys from the universitics, By killing these
boys can Naxalism be killed? It is an ideo-
logy and has to be fought as such. Even in
tha days of Gandhiji there were tarrorists
who wanted to scalc the walls.

In fact Gandhji took up the cause of
Bhagat Singh, By killing Naxalites we cannot
kill Naxalism,

- We have to show the peopls that there is
an altorirative. Those bureaucrats who are
there to execute out plans of socialism are
standing in the way, and I will not wonder

if the heads of these bureaucrats one day
would roll on the streets through the trade
unions.

This Budget is the beginning of the socia-
list Budgets to come in future years, In
Russia there is not hundred per cent socialism
even now. Stalin thought of free bread,
but today in Russia they do not get free
bread. That has yet to come. 1do not believe
in democratic socialism. I believe in socialist
democracy. Democracy and socialism are
inhearent contradictions. 1 donof want the
greatest good of the greatest number, which
is humbag. It should be to cach according
to his need, from cach according to his capa-
city, the greatest good for everybody, not
for the greatest number. 1 believe M,
Chavan's Budget is the beginning of the large
scale change which is to come.

SHRI DINEN BHATTACHARYYA
(Scrampore): The Budger proposals have
been amply discussed here and 1 stand here
to opposc the Finaace Bill, I have heard the
specclt just now delivered by one of the hon.
metnbers who is a firm believer in the Gandhi-
an philosophy and who wants to do away
with the burcaucracy which is an obstacle 1o
our society.

The first point that T want to stiess is that
there is no change in policy so far as the
Budget proposals are concerned.  The same
old policy of not offending the rich and the
vosted interests is continuing.

This year there is a tax of Rs. 205 crores,
and if we add Rs. 26 crores in respect of
ruilway farc and freight increases, it comes
to Rs. 231 crores. In 1970-71 a tax to the
extent of Rs, 212 crores was imposed. So,
in thesz two yeirs of Mrs. Indira Gandhi'’s
domain, with a massive majority behind her,
she has imposed Rs. 443 crores of new taxcs
on the common peuple,

But whut is the proposal regarding the
corporate sector? The corporate sector
and the rural rich have escaped the tax net
of Mr. Chavan. From calculations it would
be evident that the total extra burden on the
corporate sector as a result of various pro-
posals would be not more than 4.per cent
of what they would have paid under the
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current tax laws, Big business and vested
interests were all happy, and as such the
Indira Express, after the Budget proposals,
came out with an editorial that the corporate
sector had some reason to be satisfied with
Mr. Chavan's Budget, The rural sector has
been left untouched. The disparity and gap
in the earnings of the rural rich and the poor
and landless have widened beyond imagina-
tion. The green revolution which is talked
about so much has fattened the village rich
and the feudal remanants. Public moncy
will again be pumped in the name of develop-
ment of agricolture and the same narrow
upper strata will reap the benefit.  All tall
talk of land reforms and distribution of sur-
plus and Khas lands is still in the air. Even
where the land reforms Act has been passed
and land ceiling Imposed, it matters little
to the land sharks and vested interests, By
their cconomic power they can purchase
the Government machinery and cvade the
ceiling and other land laws.

The imposition of heavy taxes on the com-
modities used by the common man and the
deficit of Rs, 235 crores in the Budget, which
is bound to get wider, have resulted in an
automatic reaction by way of a serious rise
in prices, and there is serious inflationary
pressure in all aspects of our economy., The
Congress Government is giving all possible
help to the rich to become richer and as a
result the poor people are becoming poorer.

Has anything been done to rcalise the
income-tax arrears which have rcached the
figure of Rs, 900 crores? What has been
done to punish the criminals who have depriv-
cd the government of a large sum of money
by evading the payment of tax by giving
false assessment returns and other clandes-
tine methods? What positive steps have been
fakcn to unearth the black money, which
Is estimated to be of the order of Rs. 2,000
crores per year,

If the administration were really looking
for money and at the same time did not
want to burden the common man with un-
boarable new taxes and consequent price
Tise, these were the sources which could
Provide more than the deficit and the amount

‘Vhicl] was imposed in ‘the form of indirect
taxation. :

While increasing the burden of the common
Man, the government as usual has tried to

protect its class rule by strengthening the
oppressive arms of the State. It is worth
nothing that the major portion of non-
development expenditure was spent on the
bureaucracy, police and military. For the
military alone the expenditure went up from
Rs. 167 crores in 1950-51 to Rs, 1,106 crores
in 1970-71 . This year the expenditure on
military will be Rs. 1,242 crores, an increase
of Rs. 59 crores over that of last ycar. Tt
will be more than one-fifth of the total
budget of Rs. 5,983 crores. Over and above
this, because of Shrimati Gandhi's craze for
control and duplication, apart from police
of different States there are Central Reserve
Police and various types of Central force.
The Central Intelligence Force has also been
multiplied. T notice that there is a Central
Analytical Research Bureau, T do not know
for what reasons. According to authorita-
tive reports this depariment js being main-
tained to suppress people’s movements in
different States. The Central Secretariat
expenditure has also been increased beyond
proportion. Al this has resulted in the sharp
and abnormal rise in non-plan expenditure
in comparision to development plans.

From authoritative reports it appears that
over the last twenty years while development
expenditure and capital outlay has increased
from Rs. 111 crores to Rs. 1, 265 crores, the
non-development  expenditure rose from
Rs. 292 crores to Rs. 2,042 crores. The whole
offort of the Congress Government was
directed to building up capitalism which
means the masses are doomed to poverty.
So. all this talk of socialism is bluff and
bunkura, The economy is still dependent
on foreign aid and loans. The loans have
exceeded Rs. 8,000 crores. Even servicing
hy payment of interest costs the exchequer
Rs. 500 crores annually.

Only two or three days back therc was a
question in Parliament about Firestones.
They had a capital of only Rs. 20,000. With-
in a very short period it went up to Rs. 2
crores. The Coca Cola story is known to
all. So, foreign companies are making quite
a lot of money by looting our country. Sir,
indigenous monopolies also thrive. So much
has been talked about the Monopoly Com-
mission and the steps being taken by the
Government of India to curb concentration
of economic power, but what has happened
to Birlas. I know one Mr. Manadalia by
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" pame. Ho was caoght but rewarded and sent
outside as a member of a committee to find
out the scope for - further collaboration
agreements with the foreign companies.

Sir, more poverty and distress. is the lot of
the common man as a result of this rule,
The so-called progressivism has also been
abandoned. The industrial policy has beon
‘completely changod, The need-based wage
that was talked of has becn given up by the
Government and now there is talk of wage-
freeze and legisiation will be brought to
make the strike illegal.

" Then coming to the question of Centre-
State relationship, here one hon. Member
from Tamil Nadu while speaking—7 hcard
his spcech with rapt attention,—referred to
the Rajamanar Committee's report which
has clearly indicated that if this relation is not
changed and more power and more moncy
is not put at the disposal of the State Govern-
ment then the matter may take a very serious
turn. Sir, West Bengal did not yield to the
dictates of the Centre and that is why now so
much repression is going on there in West
Bengal and, as such, they have engaged
C.R.P,, Military and the Border Sccurity
Force, and all told there will be more than
2 lakh of this repressive armed force per-
sonnel which are daily engaged against the
people. What is their fault ? They have
not surrendered to Smt. Indira Gandhi’s
dictates. They had checked the storm that
was created by Smt. Gandhi just on the cve
of election all over India. As you go by
the railway you will find a river named
Barakar on the border of West Bengal. There
the Indira storm was stopped and that is
the reason why Smt. Gandhi is so furious
and so much repression is giong on there.
So, T appeal that this terror Raj and police
Raj should be stopped and all the CRP and
the Military should be withdrawn, Imme-
diate anneuncement for the date of election
should be declared here and now and con-
fidence should be brought back in the minds
of the people of West Bengal which is at the
rear of Bangla Desh. So, if you want to
strengthicn the cause of Bangla Desh then
you must streogthen West Bengal both
ecomomically and politically and permanent
President’s rule should not be there,

In conclusion I may sum up that Cooire-
State relations have to changed and Raja-
manar Committee Report should be taken
into consideration. If you talk of socialism
I will say it is not possible under the Congress
rule to achieve those ends. [ will suggest
some measures which will to some extent
change the economic condition: '

Moratorium on export of profits and re-
patriation of forcign private capital should
stopped. Nationalise all foreign companies
including foreign banks. Nationalise all the
big houses and the import-cxport trade.
Impose ceiling on profits and wealh. Have
rigorous tax enforcement and deterrent
punishment to offenders and corrupt officials,
Exempt the basic necessities from taxes.
Impose heavier {axes on corporate profits,
Cut down defence cxpenditure and also the
expenditure on burcaucracy. This is my
humble submission,

AN HON. MEMBER: The CP (M)
should be liquidated.

SHRI DINEN BHATTACHARYYA:
Before that the Congress Party will be Hiqui-
dated. No power on carth can liquadate the
Communist Party. See the position of USA,
Nixon had to come down to China,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South): You will have to come
down to Indira Gandhi.

SHRI D. N, TIWARY (Gopalganj): Mr.
Chairman, the financial proposals have been
attackcd from two angles—by the capitalists
who say that there is overtaxation on the
higher income group people, and by others
who say that the tax burden is more on the
poor.

Taking the fisst, Shsi Salve, who spokc
yesterday, quoted from the Economic Times
that the tax burden on the corporate seetof
was only 39 per cent, [ think, we have not
%0 go far and quote chapter and verse
prove that the tax on the corporate sester I$
very light. If you soe the hoklings and capital
increase of the big firms within the last 10
or 15 years, you will find that their capital
and holding has increased four or five Hmcd
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money come il taxation is as astrict as they
say? How have they acquired that capital?
So, it is very apparent that they are lightly
let off and there is scope for more taxation
on them,

Now we have to see what the Budget pro-
posals have brought to the country. The
Finance Minister in his Budget speech said
that there will not be any appreciable price
increase. But we find otherwise. Before the
Budget proposals, that is, in the week ending
May 22, the index was 182; by June 19, it
rose to 184.8, that is, 2.7 more than the cor-
responding figure of last year. This shows
the reversal of the declaining trend in prices
in the carly months of this year. In January
it stood at 183.4 but in February it went
down to 180.6. The hope of the Finance
Minister that his Budget proposals would
have no impact on the general price level and
that the common man would not be hit is
going awry. Prices of consumer goods have
increased greatly and they are still increasing.
Something will have to be done to check
these rising prices; otherwise, the poor will
suffer,

No doubt, the Finance Minister has made
some concessions and has lightened tax
burdens on some commodities. But his tax
on soap and other domestic consumption
goods is very hardly hitting the poor. What
will they do? What will be the result? People
will use less soap and will be more dirty than
before. By this we are increasing dirtiness
in this poor country.

SHRI R. D. BHANDARE
Central): What an argument!

(Bombay

SHRI D. N. TIWARY: If you are buying
two cakes now, hereafter you will try to buy
only one cake. If you do not understand this,
I cannot help. By curtailing 5 per cent tax
on air travel, you are not giving any relief
to anybody. Those who can travel by air
to foreign countries can afford to pay 5 per
cent more. If they can pay Rs. 1000, they can
also afford to pay Rs. 1050. But if you ask
those who spend 4 annas on soap to pay 8
annas, that will be a burden on them. In-
stead of curtailing tax on foreign travel, you
should curtail taxes on soap and such other
items. And then you will earn the gratitude
of the poor, You have to see which taxes
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affect the poor. You may say that you have
imposed tax on some varieties of soap. But
of other varieties also the prices have gone
up. There is no doubt about it. If you want
that the people should not be dirtier, you
have to curtail tax on soap.

Then, how to bring money in the country
and what sources are to be tapped. One of
the sources if the public sector undertakings.
You have invested more than Rs. 10,000
crores in public sector undertakings. Your
income is only Rs. 53 crores. It should be
at fast Rs. 250 crores, By prudent manage-
ment and by avoiding waste, you can have
that much amount at least. Sending secre-
tariat people as in-charge of the public sector
undertakings is not going to solve the pro-
blem of better management. You have to
create a special cadre. That has not been
done in the last 12 years. You have to think
a great deal with a calm mind as to how to
do it. If you burden the poor with more
taxes, you will have to hear all these criti-
cisms. If your public sector can give you
Rs. 250 crores profit, you will not have to
worry so much. So, instead of casting your
net on poor people, you please take care to
see that your public sector undertakings are
prudently managed and there is economy.
You have just seen that in Rourkela a mishap
occurred and that will put you to a loss of
crores of rupees. Why did it hapnen? Be-
cause the management or the maintenance
was 1ot good. If you had taken care of these
things, you would have got more money
from the public sector.

I have not much time to go into other
details. I just want to draw the attention of
the Finance Minister to the problem of
unemployment, An amount of Rs. 25 crores
has been earmarked for educated unemploy-
ed. But this is only a drop in the ocean.
More than 3-4 lakhs of matericulates are
still unemployed; more than 2 lakh graduates
are unemployed and more than 1 lakh MAs
and more than 50,000 Engineers are unem-
ployed. This amount of Rs. 25 crores will
not serve the purpose. I request the Finance
Minister to make such arrangements that at
least one person in every village is employed
so that every village may know that the
Government has taken some steps to employ
educated people in the villages. If the whole
employment goes to urban areas, then those
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educated persons. who. live in rural areas
will be left with no employment opportunity
4t all, So, you have to see that your scheme
touches every village in the country. You
have more than 5 lakh villages. You take at
least one person from every village and give
employment to him, If you cannot take one
person from every family, at last you take
one educated unemployed from every village
and give him employment. This will create
an impact, 1If this unemployment problem
is not solved, it is going to kill our democracy
It cannot be saved. Not only Naxalite acti-
vity will increase. An idle mind is the devil’s
workshop. And if all the educated people
remain unemployed, what will they do?

Now, T come to two important points, One
is about the regional imbalance, There is
great disparity between one State and ano-
ther and there is great disparity even between
one part and another part of the same State
and this disparity has increased after Inde-
pendence, You have not taken carg to se¢
whether the disparity is narrowing down
or the disparity is increasing. The per capita
income for the whole country is nearabout
Rs, 400. But there are some places where the
per capita income is Rs, 125 only. All the
States clamour for central grants. They try
to take more money from the Centre and
when they do not get it, they say that there
is discrimination. I would suggest one way
out of this and also to solve the regional
imabalances. You should call a mecting of
all the Chief Ministers of all States and put
before them the condition of Assam, the
condition of Maharashtra, the condition of
Tamil Nadu and every State and say which
of the States is more backward and ask them
to solve this problem and not to blame you
for giving less money to them, because if they
get more money and the backward States
get less money, then the disparity will in-
crease day by day. You are not going to
solve it. It would not be good that in one
State the per capita income is Rs. 1000/
while in the other it is only Rs. 100. The
people of the backward States think that
they have been neglected. Till the time they
come up on par with the advanced States,
you should double the grant to that State
even at risk of those States which are well
off now. I would request you to avoid all
this grumbling-of the State Chief Ministers

by calling 2 meeting of them and tell them
that these are the resources, these are the
backward States, thieir income is such and
your income is this, and thus try to bring
on par those States which arc behind the
national average.

Now, [ come to my State and would seek
your indulgence for two or three minutes.
‘There is a region called North Bihar., North
Bihar’s population is more than 2 crores.
1t is bigger than Assam, Orissa, Haryana,
Punjab, Gujarat, Kerala and is equal to that
of Mysore. What is the condition there?
The national average consumption of electri-
city is B6 and in North Bihar it is only 8,
ten times less than the average. There is no
industry in North Bihar except a few out-
moded sugar mills, The population is ncarly
a thousand per sq mile and their living stan-
dard is so low that when you go to the
villages there, you will be really surprised
how they live and how they maintain them-
selves. Some special attention should be
given to North Bihar, not by appointing any
Commission or Committee. You know all
that if you have districtwise statistics of per

capita income. T want to draw your attention
to North Bihar.

Sir, the mainstay of people is Agriculture.
The pressure on agricultural land is more
than 86 per cent. Even today, in respect of
Trrigation, what happens? The Ghandak
project which is the best project in India,
is lunguishing for the last 10 or 12 years.
That has not been costructed as yet and
therg is no hope of this being constructed for
the next two or three years. 1 would request
the hon. Minister to give special attention to
that part of our country. They constitutc
1/25th of the whole population and even if
they get 1/50th of your income, they will be
able to bring themselves on par,

T wish to say one thing more and this is
about Floods, Recently some people have
eriticised the policy of the Government for
being soft to rural people. They said that
Government is not taxing the agricultural
people in the villages. There is already ceil-
ing imposed on the agricultural lands. People
will not have more than 10 or 12 acres per
family. What do you expect them to get
from 15 acres or 10 acres? Can they educate
their children in any colloge? Can they send
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thelr children to town ta educate them? We
sowed rabi crop. We thought we shall get a
bumper crop. Untimvely rain came. ANl ouf
crops were lost. Now we have sown maize,
What happened? Heavy rain came again
and all the maize crop was destroyed. Where-
from will the agriculturist pay the tax, Sir?
The whole of what he produces is lost, and
yet, people say that agricultural people should
be taxed more. Wherefrom can he pay, from
what source can he pay ? They are not getting
even the expenditure on the sceds that they
have incurred. Even the seed expenditure is
not returned to the agriculturist. 1 wish to
make one suggestion and it is this, The
Government has to see that proper seeds
arc supplied to the farmers in proper lime,
It often happens that Government sends seeds
after the sowing scason, When the sowing
seasons are all over. [ would request the
hon. Minister to see that timely supply of
seeds is sent to those areas affected by un-
timely rain and also to sec that their tax
burden is lessened, so that they may be able
to maintuin themselves for one year more.
Then that they may be able to pay your
taxcs after,

it farwfe forwy (Er) ©  Sacde
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% wfafeaa oF aa /7 98 Fg
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¥ aTa Fifod, 7o) RATEY | arfEe @t
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forar waw feamfy wifigg

SHRI YAINIX (Ahmedabid): Sir, ¥ was
very glad to see that some wall-to-do members
have shown great sympathy with the poor
who are supposed to haveé been hit by the
budget. I must conifess myself that on being
elected on the-slogan of Garibi Hatao, 1 felt
my heart sinking withii me when I.heard

the Budget speech in this House, Somehow
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1 felt that the budget would have a bag of
miracles that would help us overcome the
scourge of poverty, But I must confess that
on better consideration 1 felt that by and
large the Finance Minister had no alternative
but to levy the imposts that he has, both by
way of direct and indirect taxes,

The whole confusion today stems from the
thesis that we are marching towards socialism.
Jawaharlalji was a man of great brains.and a
great heart and he swept the country with
enthusiasm for socialism and for socialist
construction. And the Congress under
his leadership passed resolutions after re-
solutions for giving a socialist turn to the
economy and agriculture. Gandhiji also
immediately after the advent of freedom called
on the people to work for economic freedom,

Where is the cconomic freedom today?
Nobody need be under the misapprehension
that we are marching towards socialism.
What happened during Nehru's regime?
He naturally tightened the customs barriers
and helped the development of consumer
industrics in the country. He also thought
of building up big public undertakings for the
production of steel and other basic neces-
sities of the country which would make for
its economic independence. But how are
these public undertakings managed? Who
has been managing the public sector under-
takings over the decades? It is only members
of the civil service who have been managing
it in collusion with big tycoons and big
capitalists of the country, Do we call this
socialism? Is it mixed economy? Are we
marching on the path of socialism when we
got a large npumber of public undertakings?
I refuse to accept this definition of socialism,
We have no socialism in this country. We
have cither private capitalism or we have
State capitalism, and the State capitalism is
also managed by people similar to those who
are incharge of private undertakings,

Big plans were made under Jawaharlal
Nehru's leadership, The Company Law was
completely overhauled to clip the wings of
the tycoons, The Company Law has been
@mended again and again. But when I went
through some provisions of the Company
L‘_Wa I found .that there were big gaps and
chinks which have been widened by the
tycooms, with the result that the shrewd,
“rafty capitalists and their associates are

running a coach and four through all the
provisions of the Companies Act. I was sur-
prised to see that the Companies Act pro-
vided for a maximum of 10 per cent of the
profits for the Managing Agent or Managing
Director. That means lakhs and lakhs of
rupees, When I read in the Budget speech
of the Finance Minister that he was permit-
ting the employees of companies to draw
an income of only Rs. 5,000 per month and
Rs. 1,000 as perquisites, I was heartened
indeed to sec that some limitation was im-
posed on the income of these Managers.
But T wondered if this would also apply to
the Managing Directors. 1 am glad to see
that it has also been made applicable to the
Managing Directors. But do we think that
any restraint has been put on the develop-
ment of capitalism? (Time Bell rings)

SHRI AMRIT NAHATA: A sham
Gandhian gets all the time and a genuine
Gandhian does not get time. :

MR, CHAIRMAN: This type of per-
sonal attack, putting one member against
another, is not proper. '

SHRI YAJNIK: After ycars and years
of these plans, when Pandit Nehru felt that
all the benefits of the Plans were not per-
colating to the common people, he appointed
a Commission under the leadership of Prof.
Mahalanobis. That Commission unfolded
a clear picture of the development of the big
monopolists in India who were swallowing
a large percentage of the extra wealth that
was produced in this country as a result of
thc Plans. Then a Monopolies Commission
has been appointed and the Monopolies Act
has been passed. But the operature Commis-
sion has been left high and dry without any
staff to do any work. with the result that the
Monopolies Act has not really come. into
force, has not been really implemented. And
today what is the result? The result is that
after 24 years of frecedom we have not been
able to realise the ideal of Gandhiji of securing
econcmic freedom. We have not been able
to secure socialism,

The real meaning of socialism must be

~ clearly understood, It is not a Welfare State,

it is not Ram Rajya. Itis not merely un-
selfishness of heart or liberality of mipd that
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makes for socialism. Socialism clearly means
that the State, and the society as represented
by the State, should control the commanding
heights of trade, industry, commerce and
agriculture. Have we got the commanding
heights of our conomy? Who is in charge
of our economy in the India of today? Who
" is responsible for the high prices? Who is
responsible for this uncmployment? Who is
responsible for the exploitation of millions
of workers in factories and in industries? It
is the captains of industry, the captains of
the green revolution, It is they who are
responsible for exploitation. Why are they
allowed to be responsible for it? 1n spite of
the desires of Pandit Jawaharlal Nehru, how
is it today that we are under t'c grip of the
worst capitalism and monopoly capital
today ?

As Professor Rao has said, after all these
years we have inflation. We have been
working with deficit financing which has
resulted in black money. By no stretch of
imagination could Professor Shenoy be
called a socialist. Hc has gone on record to
say that crores have been transferred from the
poor to the rich as a result of this terrible
inflation. Whether we like it or nct this is
the position. T would say that in my home
town the farm wrokers and the workers in
the factorics have all been exlpoited to the
tune of crores of rupecs by the machinations,
by the policies followed by the masters fol'
industry, the masters of big money.

If the prices have risen, who is responsible
for it? [s the Finance Minister responsible
for rise in prices? We see that more and more
wheat is going into the godowns, Yet the
price of wheat is rising. This ycar we had
a bumper crop of groundnut in Gujarat and
ot of vit was produced. But what did the
tycoons do? They sent it to Delhi with the
result that there is a large stock of oil in
Delhi. So, they have depressed the oil
price in Delhi bazar and in  Gujarat the oil
prices are rising. So, this scesaw is design-
ed ‘and managed by the masters of industry
and commerce. Therc can be no mistake
about it.

The Finance Minister and the Government
should realise that we are today in the grip
of exploitation, and by we I mean the:millions
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and millions of our people who are workirig
in the factorics and farms, They are being
terribly exploited by thc business tycoons
and they are crying for their deliverance.

If T may say so, socialism means economic
freedom. Socialism means the deliverance
of the poorest of the poor in the land. When
is this socialism coming? When is the
governmenl going to take steps—not neces-
sarily through the budget, because they can-
not be compressed into the budget—to see
that the biggest of the tycoons and indus-
trialists are dethroned from power, the
biggest of the landlords in this country are
deprived of their big land, when farms and
factories above a certain limit and all wealth
exceeding a certain amount will all be taken
over by government? As I said, unless all
big industries and all agriculture, at least n
large part of big farms, and big means of
exchange-—we have made a beginning with
banks-- unless they are vested in government
we cannot achieve our goal. If they are all
vested in government, then naturally it can
regulate the price, regulate the use of wealth,
regulate the production of industries, put
all people to work and rid our country of
unemployment. Today we have no economic
power. The cconomic power in the country
is today vested in the captains of indusiry
and commcrce. The political powcer is with
this House. The political powcr is with
Indira Gandhi but the cconomic power is
vested in the biggest tycoons who are butter-
essed with black money in the country and
they are also assisted by their counterparts
in all the capitals of the world, It is big
powers you are to fight. Unless you fight
them and occupy the commanding heights
of industry and commerce there is no salva-
tion for Iadia. Thercfore, in pleading for
socialism 1 am pleading for the millions of
this country who are crying and shouting at

the top of their voice “*Oh, when shall we
have deliverance.” ' '

SHR1 Y. S. MAHAJAN (Buldana): Mr.
Chairman, Sir, I rise to support the Finance
Bill presented by the hon'ble Finance Minis-
ter. While presenting his proposals in the
Finance Bill the Minister has taken the oppor
tunity to simplify and rationalise the (2%
structure,  Sir, as the economy becomes
diversified and more and more complicated
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the economic structure also becomes more
and more cmplicated and even educated
persons cannot find their way about, without
the help of tax consultants whose scrvices ares
in great demand, It is a happy thing that the
Finance Minister has simplified and ration-
alised some part of the tax structure. The
Finance Bill, Sir, gives a concrete shape Lo
the fiscal policy of the State and this Finance
Bill is to be welcomed as it makes proposals
for mobilising resources lor stepping up the
ratc of investment. Since 1965-66-~during
the last five years—thc real rate of invest-
ment in this country has gone down in the
public sector. The amount of investment in
monetary terms varied from Rs. 2165 crores
in 1966-67 to Rs. 2448 crores in 1970-71,
The gross capital formation as a percentage
of gross natiopal product varied from 15,5%
in 1966-67 to 12.2% in 1970-71. There was
a sclious attempt to reverse this trend last
year but due to the shortfalls in expenditure
this could not be done. This year there is a
determined attempt to step up the real rate
of investment and unless this is done we
cannot possibly incrcase the rate of growth
in the country or increase the per capita
income or achieve targets set in the Fourth
Pian. The Finance Minister has shown rare
courage and boldness in proposing an invest-
ment this year which will be Rs, 600 crores
more than the actual outlay last year and if
he could avoid short-falls in expenditure,
I think, it would be a remarkable achieve-
ment, To mobilise resources he has proposed
some new taxes and increases in some old
ones,  While making his proposals in the
Finance Bill he has also tried to achieve two
objectives of our economic and fiscal policy.
The first objective is to reduce the serious
inequalities of income and wealth and
secondly to curb evasion in taxes, As a
result of his proposals it may be admitted
that the marginal rates of personal taxation
have renched perhaps the highest level in the
world but combincd with the increases in
tax on wealth he has succeeded in imposing
ceilings on income and wealth,

.uurally, the higher the rates of tuxation
the greater the tendency towards evasion.
To curb this chronic tendency in our country
he has made two novel proposals which are
Yet to receive legislative form. The first is
0 arm the Government with power to
acquire propertics @t prices that correspond

to those mentioned in the sale desds. Un-

ervaluation of property is an important
means of evading wealthtax, stamp dutus
and capital gains tax.

The second device proposed by him will
have the effect of debarring a person from
claiming property which he has put in the
name of somebody else. In regard to this
proposal it had been said by some critics
that the Government is not aware of the
realities; even if there are hundred cases of
benami transactions, there is not even one
casc where the matter goes to the court for
reclaiming that property—an objection which
has been brought forward by Shri Palkhivala,
But if such a law is passcd, in majority of the
cases the benami property will not come
back. Perhaps in 99 cases now it comes back,
but with this protection to the benami holder,
1 believe, most of the propertics will not come
back., Therefore, these radical proposals or
innovations will have a powerful effect on
curbing the tendency towards tax evasion,

They are noteworthy and distinctive features
of our fiscal policy as laid down by the
Finance Minister. Needless to say, however,
that the success of this fiscal policy will depend
on the vigorous and ruthless implementation
of these two ideas.

There is one great anomaly or defect in
our tax arrangement, namely, that agricultural
incomes are not taxcd or rather, to be more
correct, agriculture is largely untaxed, a
feature for which the Finance Minister is not
responsible.  In 1968-69, for instance, the
agricultural sector taxes yielded Rs. 907
crores as against Rs. 2,693 crores realised
from taxes on the non-agricultural sector.
Taxation accounts, therefore, for 6.6 per cent
of the agricultural income whereas non-
sgricultural incomes or earners have to pay
19.6 per cent of their income by way of taxes.

It is absolutely necessary that we improve
our resources position and step up the rate
of investment. We have undertaken a vast
programme of reconstruction and develop-
ment. To achieve a bigher rate of input or
investment and also to impart equity to the
tax structure and reduce inequality of in-
comes in the rural areas which have been
increased by the green revolution, it is neces-
sary that the Central Government brings
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pressure on or persuades the Chief Ministers

-of :Btates to impose a tax on  agricultural
incomes at least in the higher brackets,

' SHRI SHIVNATH SINGH (hunjhunu):
F&!se slogan ol' green revolution,

SHRI Y. S. MAHAJAN: In this connec-
tion, the Finance Minister's statement is as
welcome as it is definite, namely, that ulti-
mately the basis of taxes must be income or
wealth, whatever its source, whether agri-
culture or industry,

There has been a considerable misunder-
standing about the tax of 20 paise per litre
on petrol. The main object of the tax is not
revenue though it will yield a good deal of
revenue, The main object has been, as he has
explained in the Budget proposals, to effect
the maximum economy in the utilisation of
petrol and petroleum products, During
1968-69 our import bill of petrol and petro-
leum products amounted to Rs. 136 crores.
As a result of increase in the price of crude,
it has been estimated by our Government
that during this year. . .

MR. CHAIRMAN: The hon, Member’s
time is up.

SHRI Y. 8. MAHAJAN: Sir, are ten
minutes over? '

MR, CHAIRMAN: Yes.

SHRI Y. S. MAHAJAN: May I have

another two minutes?
MR, CHAIRMAN: Al right,

SHRI Y. 8. MAHAJAN: It has been
said that as a result of this Budget, prices are
Soing to risc enormously. An hon. Member
on the other side said that the prices would
rise by 15 per cont and ancther spoaker on
this side said that the rise is going to be
frightful. May I say that the rise in whole-
sale price index so far has boen about 14 to
2 per sent? . How much of the price-rise is
due to the seasonal factors, how much due
to the budgetsry factors and bow much is
due to the cupidity of traders and shop-
keepers is difficult to say. So far as the imine-
MMNM during the next
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year, there is no ground for fear of run-away
prices because at the moment we are poisad
for a satisfactory rate of growth in the ine
dustrial as well #s agricultural sector.

As T said just now, the Government has
proposed in the public sector an investment
of Rs. 600 crores more than that of last yaar,
In the agricultural sector also, the agricul-
turists have invested more in land and they
have borrowed about Rs, 350 crores from the
nationalised banks. About the agricultural
programme, we propose to bring more land
under high-yielding seeds, more land under
irrigation, and if monsoons are satisfactory,
the prospects are supposed to be good, If
our agricultural production yiclds more and
industrial production also responds well,
I think, there is no fear of run-away prices
during the vear,

I would like to say that agricultural pro-
spects are good this year except in one pro-
vince, namely, Maharashtra. There has been
almost a failure of rains for one month, The
prospects of cash crops are almost nil and
it will be a great thing even if they can gel
jowar and bajra crops. I hope, the Finance
Minister will keep in mind the necessity of
going to the help of agriculturists in Maha-
rashtra,

Finally, these Budget proposals have come
at a time of the great tragedy of Bangla
Desh, The expenditure that the Finance
Minister will have to bear will be enormous
as compared to what he is going to get a5 2
result of these tax proposals. On behalf of
my friends on this side, 1 assure him that in
whatever measures he takes to meet the
extra-ordinary expenduture, we shall stand

by him and support our Government.

SHRI ARJUN SETHI (Bhadrak): Mr.
Chairman, Sir, 1 have listened to the speech
of the hon. Finance Minister and he has very

graciously extended more concessions in the

Finance Bill in order to remove - hardship

- on the public due to new levies.

| At the same tims, Ihwo listened to the
spesches of the hon, Members from both the
sides of the House. Some of them heve
sxprossed happincss and somo of them bav
eriticised’ it Finally, thoy have also gV
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some valuable suggestions for facing the
cconomic maladies from which the present-
day [ndian society has been suffering. *

After having all these in mind, still 1 have
doubt in the corner of my heart as to whether
alt the micasures of the Government and the
Finance Minister will heal one of the greatest
malady and this is, unemployment which in
the Indian body-politic has been spreading
with a great speed to devoid all the measures
of the Government, whether in the form of
more financial allocations or in the form of
various plans and, that is, in the form of
discontentment and also in the form of frus-
tcation finally leading to Naxalism.

Why 1 say so because in spite of our prime
objective in our successive Five Year Plans to
expand more employment opportunities, the
problem has also worsened principally dueto
the rapid increase in population and this has
now assumzd an alarming magnitude

.....

MR. CHAIRMAN: Please try to con-
clude now.

SHRI ARJUN SETHI: A few minutes
more. This backlog will sweil rapidly as
the population Keeps growing at the rate of
approximately 2.5°; every year unless the
creation of job opportunitics keeps pace with
the number of entrants to the labour force.
Recently, the Internatiional Institute for
Populition Studies has predicted that “the
labour furce in India is expected to show a
sharp upward increase annually by an average
of 3,5 million persons, f.e. the annual excess
of entrants over withdrawals from the labour
force within the period 1966-71...... "

The dimznsion of the problem is no doubt
staggering and although there are contro-
versies over the precise nature and size of
unsimployment and  under-employmint,
the very fact is that the population has far
excerded employment opportunities and
unemploymant has bsen on the increase to
nullify all the measures of the Government,

Lastly, T would like to draw the attention
of the Govérnment to ceftain urgent pro-
blems of my own State which is unfortuna-
tely one of the the backward States in India,
Both, in the sphere of agriculture and indus-
ty. 8o, I requiest the Centte to come forward
a0d take special and' keen interest for-its

development by way of -assisting it with
more funds to the State Plan and making
more central allocation so that the State can
be put on a par with other States of India.

The foremost problem is that of increasing
irrigation facilities with a view to strengthen
agricultural production. Now 80 to 85 per
cent of the State’s population depend on
agriculture which means that they depend
on the mercies of the rain and thereby on
God. Except the Hirakud projeot there is
no other irrigation scheme to cover the vast
unirrigated lands of the State. Since in
Orissa 45 to 50 per cent of population are
Scheduled Castes and Scheduled Tribes and
their condition and way of life is very much
deplorable and is going from bad to worse,
the Centre should come forward to their
rescue as they have placed great reliance on
the Centre by giving their massive mandate
in the mid-term poll. So, at least for provid-
ing two square meals a day, the Central
Government must include some of the irriga-
tion projects like Anandapur barrage and
Indravati (upper) project. Otherwise, Orissa
would lag behind in re-organising its agri-
culture and in enabling its farmers derive the
rightful benefit from the green revolution,

I must draw here the aitention of the Centre
and the Finance Ministcr that in Orissa,
there is a government which is totally oppos-
ed 1o any kind of land reform proposals of
the India Government., In that case, the
Centre should itself enact laws to deal with
the situation there. Otherwise the aspirations
of the common people would receive a great
shock because those who are now having some
acres of land would be landless labourers
tomorrow and slaves of the money-lenders
the day after.

Another thing of great satisfaction for the
people of Otissa is that in spite of serious
difficultives and even calamities, Orissa is
giving to the Food Corporation of India
the necessary quantities of foodgrains that
were carmarked for procurement from
Orissa. So, in that case, the Centre should
provide funds for the establishment of at
least some small scale and farge scale indus-
trics like Vanaspati and jute industries in the
coastal belt of Orissa, i.e. mainly in the dn-
tricts of Balasore and Cuttack which are
producing eriough jute in the State. In that'
way also the Centre can solve the present



39 Finance (No. 3) Bil, 1991

[Shri Arjun Sethi)

acute problem of unemployment by prov-
iding some avenues of employment to the
educated young men who are now almost
on the point of frustration.

Bl\lw.h these words, I support the Finance
14,

PROF. S. L. SAKSENA (Mabarajganj):
First, I would like to make a request to Dr,
Karan Singh, Minister for Aviation, through
the Finance Minister to put Gorakhpur -on
the Air Map of India. About 25 Mcmbers
of Parliament have to spend 2 days in
going to Gorakhpur, to their constituencics,
and 2 days in coming back to Delhi. 1 hope
he will consider this suggession of mine. it
is the biggest city of Eastern U.P. At present
the Air Sarvice is Dathi-Lucknow-Varanasi-
Patna-Calcutta. §t can easily be made
Delhi-Lucknow-Gorakhpur--Varanasi-Patna-
Cajeutts. Gorakhpur will give plaenty of
traffic, and the service will become more
profitable,

Coming to the Budget proper, | fully appre-
ciate the Finance Minister’s contention thal
one Budget cannot bring about Socialism.
1 also appreciate that he has tried to give
a socialist orientation o the Budget.
But, he could have easily removed some of
the black-spots in the Budget. he should
have removed the taxation on petrol, on
ready-made garments, on postal and tele-
graph charges. He should have made up
this loss of money by higher taxes on the rich
and by collccting the huge arrears of taxes,
amounting to over Rs. 500 crores. He should
have brought out the black money which is
of the order of several hundred crores. He
should have done something to stop the
under-invoicing and over-invoicing of im-
ports and exports which is costing us over
Rs. 500 crores. 1 hope he will not come be-
fore with another Budget for more taxes
and that he will try to mect his needs by tap-
ping these sources which [ have pointed out,
and which can yield more than Rs. 1,000
crores to the Exchequer.

High prices and inflation are our. greatest
exzmies, Thesc can also be fought by
increasing industrial production and by
tapping the sources which 1 have pointed
out above.
woney and stop under-invoicing and over-
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invoicing of imports and exports, and collest

‘arrears, In this way he can control prices,

Unemployment is our biggest problem.
He has provided Rs. 50 crores in this year’s
budget to fight it. It is 2 small sum. 1 wouid:
suggest that it should be increased, but the
best way of tighting uncmployment is by
distribution of land to the landless. In my
district there are still former zamindars who
singly cultivate 15,000 and 10,000 acres of
lund, These big holdings of land must
be distributed among the landless and no
cultivator should be allowed to keep more
than 10 acres of land, which should be the
highest ceiling. Then alone we can distribute
land to the landless people.

The Sugar industry is the biggest industry
of Uttar Pradesh.  But it is almost on its
death-bed. You neither nationalise it nor say
you will not nationalise 1. The result is that
sugar mill-owners are sclling all the presious
muchineries and making the mills comple-
tely junk. In a yeur or two they will not be
able to crush sugarcane at all. The Govern-

ant must therefore cither mationalise the
sugar industry immediately or sy they will
not nationalise it so that mill-owners can
rehabilitate thetr mills. The mills have not
paid cven sugarcanc price to the extent of

Rs. 53 crores; this must be immediately
paid Canc growers.

Regarding the develupment of Eastern
U.P. [ would like to request you to harness
the Sarju, the Rapti and other great rivers,
The Ghandok project should be extended
to irrigate Pharcnda tehsil as well which it
was originally intended to irrigate. Patel
Commission’s report has not been implement-
ed in Eastern U.P, It should be implemented
and Gorakhpur should also be included
in it.

Now I come to Bangla Desh. [ am asham-
ed when 1 find people worried about the visit
of Nixon to China and complaining about
America’s help to Pakistan, 1 will tell you,
you will never become a great power if you
look to the assistance of great powers. China
was not hc]padbyanybodym become &
great power. In Fact, America tried to
strangle it, but, by its own efforts it has ber
came a great power. We too will have W
bmm 8 great poswer by our own effort,
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We must increase our army, our navy and
our air force and muke nuclear bombs and
we should not be inferior to China in mili-
tary power. The late Prime. Minister Shri
Lel Bahadur Shastri knew the secret of our
progress when he said: Jai Jawan, Jai Kisan.
‘We must follow his dictum.

The problem of Bangla Desh can be solved
.only by giving it immediate recognition and
giving it all possible help to fight its own battle
of independence. Then alone millions of
refugces in India will go back to their homes.
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$SHRI S. A, MURUGANANTHAM
(Tirunelveli): Mr. Chairman, Sir, the pri-
mary aim of a Finance Bill is to ensure the
achievement of the twin objective of social
justice and planned cconomic development
in the country, After a thorough analysis
of the various provisions contained. In the
Finance Bill now under discussion, I have
come to the painful conclusion that it has
belied the hopes of all us in so far as the
realisation of the fundamental objectives
I have referred to initially is concerned,

Sir, it is an acknowledged fiscal policy,
whether it is a developing country or econo-
mically advanced country, that the ratio
between dircet taxes and indireet taxes should
be 50:50, But in India indirect taxes account
for 819 of the total taxation proposals and
the direct taxes only 199;,. All of us are aware
that the poor people, who form the bulk of
Indian societ,, will only be hard hit by in-
direct taxes. Will such a taxation policy,
leaning heavily on indirect taxcs, lcad to dis-
pensation of social jusice?

As compared lo last ycar, we find that
in this year both the revenue receipts and
the civil expenditure have gone up. The civil
expenditure is more by Rs. 200 crores than
last year. There has been an increase of
15.17% in the administrative expenditure,
Sim'ilarly,_ the amount of loan and the intercst

“that we have to repay this year has gone up
by 8%. The Defence expenditure has regis-
E-_}_gpd_’__ah'mc:fease_or Rs. 39 crores this year.

The allocation for planned development
schemes has gone down by Rs. 126 crores,
If the capital investment in developmental
schemes is reduced by Rs. 126 crores, how
can we dream of achieving planned economic
progress in the country? I am afraid that
instead of achieving economic development
we will be landing ourselves in economic
decay. :

17 hrs.

The only assured way for ushering in era
of social justice and economic equality is to
have all the instruments of production in
the public sector. In the year 1962-63, out
of the total investments made, 2075 went
to the public sctor. But in the year 1970-71
the public sector gets only 11.73; investment.
The public sector undertakings have 667, of
the total capital outlay of the country. We
arc dismayed to discover that gradually
every year the investment in public sector is
getting less and less. With such a callous
attitude towards the public sector, T wonder
how the Government hope to achieve plann-
ed economic progress in the country.

During 1970-71, we raised internal loans
to the tune of Rs. 562 crores and we obtained
fureign loans to the cextent of 451 crores,
totalling a sum of Rs. 1013 crores. In the
year 1971-72 the overall indcbtedness of the
country has reached the staggering figure
of Rs. 15,056 crores. To this, if you add the
sums accumulated in Small Savings, Provi-
dent Fund, PL 480 and the Reserve Funds
from which also money has been utilised,
the total indebtedness will be the frightening
figure of Rs. 20,246 crores. One shivers in
his sleeves to think that our indebtedness
accounts for 58.4% of the total national
wealth, :

Sir, you will not dispute the necessity of
our leaders sctting up an example to the
people of the country in austere and unosten-
tatious living. The public men in power are
persistent in proclaming to the world at large
that they are the successors to the heritage
of Mahatma Gandhi, who took the solemn
oath of remaining half-clad so long as the
agriculturists in the country were exposed
to near nakedness. Sir, if you go through
the July 18th issue of Illustrated Weekly
of India, you will have an idea of the extra- -

% The Original spoech was delivered in Timil. | = Gt
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vagant living or our leaders. The President
of India, who often swears by the lofty princi-
ples of Mohatma Gandhi, gets a salary of
Rs, 10000 a month and in addition he is
entitled to Rs. 15 lakhs as allowance. A sum
of Rs, 80 lakhs is spent on the maintenance
of his reiinae and his residence, Rashtrapati
Bhavan. The Government ao not hesitate
to spend enormous amounts on the pompous
living of 19 Gowvernors in the States. Now,
you take the Council of Ministers in the
Centre. You will find that on each Cahinet
Minister 2 sum of Rs. 1,171,000 is spent cvery
year. On each Minister of State the expendi-
ture per annum comes to Rs. 75,000 and for
a Deputy Minister the amount of expenses
comes to Rs. 45000 per annum. You will
be surprised to know that even this colossal
amount does not include travelling allowance,
conveyance allowance amd medical expenses.
H you take the administrative hicrarchy, you
will find that the pre-1931 1CS Sceretary gets
a safary of Rs. 4000 per month and the Joint
Secretary is given a salary of Re. 3,500, The
salary range of other Senior Officers in the
Government is between Rs. 2500 and Rs,
3000,

As a contrast, you take the case of peons
and Class TV cmployees in the Goverament.
A peon gets a gross salary, including all
allowance like House Rent, City Compensa-
tory, etc. of Rs. 200 a month. A Lower
Division Clerk is getting Rs. 300 per mensem
and an Upper Division Clerk Rs, 400 per
month. These figures will show you the
glaring gap of difference in the incomes of a
Minister and the lowest paid employee in
the Government. A Minister gets 60 times
more than a peon. 33 times more than a
Lower Division Clerk and 25 times more
than an Upper Division Clerk, Tdon't know
whether the Government will ever take any
effective step to end this obnoxious disparity
in the incomes of men in power and the
people in service.

The hon, Minister of Finance has no doubt
announced certain tax concessions, which
I welcome so long as they go to relieve the
distress of the poor people. But, I would like
to point out that he has not raised the in-
cometax exemption limit to Rs, 7500, You

.. are aware, Sir, that there are nearly 30 lakhs

of assessees under this Group from whom -
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the ahpudl incothetdx tarnover is Abomt
Rs, 13 crores. The expenditure involved in
collectitig this paltry sum 2% highly &ispro-.
portiontite. If the ieometax exerwption
limit is raised to Rs. 7500, the Governmént
will be in a better position to divert their
encrgies in investigating effectively the higher
incame assessees, which witl bring in addr
tional tax revenue of Rs. 300 crores. As the
Guovernfnent are now frittering away their
manpower i the multitude of minor sssessees,
they are not able to concentrate on the major
assessees, This point has been stressed greatly
in the Report of Bhoothalingam Committee
submitted to the Government as edarly as
1967. 1 would thercfore request the hon,
Minister of Finance to raise the incometax
exemption limit to Rs, 7500,

T would submit that 25% of the users of
Pressure Cooker belong to Defence Service
Personne! and the rest 75%; ordinary middle
class Tamilics. 1 appeal to the hon. Mimister
of Finance that the proposed kvy on the
Pressure Cooker should be withdrawn, The
Finance Minister announced  yesterday
granting excroption to the Readymade Gar-
ments manufacturcrs producing garments 1o
the value of Rs. 5 lakhs., T am afraid that
even the manufacturers producing terrylene
and terrycol garments may try (o take shelter
under this exemption. T want to point out
fhere that the cotton bush shirt which | am
wearing will cost me tomorrow  Rs. 21
though I have paid only Rs. 16 hefore the
imposition of the levy., It would have been
better if the Finance Minister had made a
distinction while announcing his exemption
between the manufacturers producing cotton
readymade garments and those producing
costly synthetic fibre products. The with-
drawal of tax on coarse cloth has been nulli-
fied by not giving exemption te cotton ready-
made garmients which are gencrally purchased
by common people.

In the end, T would appeal to the hon.
Minister that he should confine the Excise
Duty on cotton yarn for counts more than
60. This would be encouraging and giving
protection to the handloom weavers who
consume mostly 60 counts or less cotton
yarn, 1 would alio take this opportunity (o
request the hon. Minister of Finance that he
should take steps (0 reserve the production



249 . Finange (N9, 2) Bill, 1971 - SRAVANA 7, 1893 (SAKA) Finines (No.2) Bill, 1971 250

of coloured cotton saris exclusively to the
handioom sector,

- Finally, looking at tke alarming rate of +
influx of refugees from Bangla Desh, I am
afraid that the maintenance expenditure on
them would be as much as the allocation for
Defence. It is time that we accord our re-
cognition to Bangla Desh so that we can
fruitfully spend .our money. You are likely
to bring forward a supplementary Grants
to meet the growing needs of the Bangla
Desh development, T would request the hon,
Finunce Minister, in the meanwhile, to take
straingent measurers to recover the arrears
of income tax and in this connection officials,
who are not efficient and prompt in collecting
such arrears, should be ar least not given
any promotion, if not punished,

With these few words, I conclude,

THE MINISTER OF FINANCE (SHR!
YESHWANTRAO CHAVAN): I have
heard this debate for the last seven or cight
hours and I must say that it dealt with sub-
stantially the same points and perhaps in the
same style, as were dealt with at the time of
gencral discussion on the Budget. T therc-
fore do not propose to give any detailed
reply. 1shall merely take some general head-
lines, it T can put it that way, some general
subjects which need to be referred to, and
particularly meantion some of the aspects
which specifically deal with the Finance
RBill as such, We shall have an opportunity
to go into more details ot the stage of clause-
by-clause discussion. There are a number
of amendments which will have to be care-
fully considered.

One criticism which an hon. Member made
was thet this was a sort of a traditional
Budget. I really do not know what he means
by an untraditional Budget. A traditional
Budget means a form of Budget which seeks
to raise more resources; that is supposed to
be the major objective of any Budget and
this Budget also tries to do so. I do not know
what else I could have done. Does he mean
by untraditional Budget, —a Budget which
does not raise any resources when they are
necessary? Nobody tries to raise resources
when they are unnceessary. 1 can understand
if one says; you are going in & riew direction.

~ The. Mle! rolicies scek 10 achicve cortain

socio economid objectives. As I'have clwimed
before we have taken some very positive
measures in the Budget. Of course T had to
resort to certain taxation measures, I know
that taxation measuvres natnrally create some
sort of an atmosphere of discomfort. Nobhody
likex taxation; I too do net like taxatien,

There were complaints about prices.
I also hear some lectures in my house be-
cause the question of prices is one which
affects every, houschold, Let me concede
that it is certainly & disquictening question,
But as responsible legislators we shall have
to consider how to deal with the question
of prices. There is a normal price rise in the
slack season every year. What happened
unfortunately this year is that the normal
slack season risec has coincided with the
impact of budget levies on items, Because
of the election this year the Budget proposals
came at the beginning of the salck season and
therefore both these have coincided. If we
analyse the price trend we sec a very interest-
ing feature, a rather irrational trend. I can
understand the rise in prices of those commo-
dities which are taxed.. 1 am prepared. to
plead guilty for them. One can understand
the rise in the price of petrol or other ariticles
on which we have put some additional tax,
But what about the pricc of those things
which are not taxed? T can understand the
rise in the price of cigarettes. But come
Members say that there is a rise in the price
of bidi also which is exempted because it is
supposed to cater to the smoking habit of the
poor man. We had not touched it. There is
some sort of irrational atmosphere in the
country. Everybody tries to take advantage
of the Budget so that somebody can be
whipped for it and it is the poor Finance
Minister who is a very casy target for them,

We shall have to go into the reasons and
find out why it is happening in regard to
prices. Now what are-the suggestions? The
suggestions are: we should have some sort
of a price control system. We know that.
We have in fact price.control on many com-
modities. I need not go into details, There
are many commodities where we have intro-
duced price control as such, for instance
drugs, motor cars and ordinary cloth. In

some cas¢s there is some informal - price
control.

-~ The other method of controlling -miu_n.is _
to see that the production ofeumin-hapdm
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commmuodities is increased.  Therefore, ouf
major effort in the last five to ten years was
in the diroction of production of foodgrains,
and we have achieved substantial progress
1 should say. As somebody said, there is a
sort of break-through in the production of
wheat and at present we have got a record
of 8.5 million tonnes of foodgrains in the
country. It is very interesting to sco that
with all this general rising trend of prices
in the country, there is a fall in the price of
wheat. It shows that production effort is the
right effort. I entirely agree with my hon

friend Shri R, S. Pandey. who gave his lecture
and left the House, about this aspeot.

° Where there are shortfalls in industrial
raw materials like cotton, oilseeds etc., the
only thing that we can do is to import them,
80 that our production machine goes on,
bocause ultimately we must not allow our
production machine or production potential
to remain idle. In this matter we did make
an effort at the cost of very vital foreign ex-
chamge import cotton and oilseeds, and we
have tried to control the prices that way also,
Even then there is a trend of rise in prices
and I think we will have to think of further
measures,

It is said that we have to think in terms
of having some sort of physical control on
certain other essential commodities. One will
have to think about it, but our experience of
physical control in this country is not very
happy. It gives rise to corruption and harass-
ment of the consumers and poorer classes
and so many other things. But cven thea we
will have to sec what we can do about it.

1 must say that to oppose and resist this
irrational rise in prices, what is more impor-
tant is a consciousness on the part of the
consumer and the consumers' movement
must be strengthened. 1 think this should be
a part of the garibl hatao movement, Unless
we create this atmosphere in the country,
it will be very difficult because you cannot put
a policeman behind every person who puts
up the price and in order to check the corrup-
tion of that policeman you have to put an-
other policeman. Somebody may say that

it is a very easy way for the Finance Minister

to shirk his responsibility. T am only indicat-
ing a direction. That will go a long way to
help arrest this irrational trend, -

- Fimance (No.) Bill, 1971 - 252

As far as administrative steps, ocommu
policies and financial and monetary policies

‘ are concemed, we have taken necessary steps

in this direction. . One of the reasons why
prices were increasing was that there was
increascd money supply. We have taken -
steps 10 see that it is controlled and it has
given us results. There was'a sudden spurt
in prices in November last year and they
went on increasing. Therefore, we had to
raise the Bank rate in January of this year,
and it has given us some good results.

Regarding fiscal policies, on the ‘one hand
1 am blamed that 1 have gone in for very
heavy taxation in certain respects, but if 1
had left this entire deficit uncovered, there
would have becn tremendous and terrible
pressure of inflation which would certainly
have pushed the prices further ahead,

Now we have got this problem of refugees
in this country. Our cconomy has to face
this huge problem. As a nation we must
consciously obscrve some economic disci-
pline and we must be prepared to go in for

more sacrifices. 1 must make a mention of
this matter here.

On the question of prices I do not think
T need go beyond this at this stage. As a
matter of fact, I am prepared to take the
responsibility for the rise in prices where it is
due to our going in for a additional taxation,
So far as price risc due to other factors is
concerned, we have to go into the basic
rcasons and try to remove them.

The question of the development rebate
was referred to. Some hon. Members of the
opposition and one or two hon. Members
from this side asked why we have tried to
withdraw the development rebate. This deve-
lopment rebate is in existence for the last
scventeen years, ‘We have given them this
concession for these years, This concession

~ had  full play for the last seventecn years

and it will be there in future for three years

more. 1am sure it will haye some cffect even

after the statutory period of three years,

because the way the  concessions - under

walopmt Rebute sccrue, there will be
some spil over fof a few more years,

m;duntdmlommuhubuaw
nheqmrpnm ‘rhhidumanofﬂw
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recommendations of the Taxation Enguiry
Commission in 1953-54. It was introduced
at that stage. Then it was found that it was
abused, So, it was again modified. Then it
was further modified. At present the rates
in respect of new ships are 40 per cent and
on new- machinery or plant installed in a
priority industry as also in approved hotels
and for scientific research 35 per cent up to
3{st March, 1970 and 25 per cent from the
Ist April, 1970; in the case of others it is 20
per cent up to 31st March, 1970 and 15 per
ceat from 1st April, 1970,

This particular measure has done us
service in a way. For a certain time it was
necessary, When we wanted to diversify our
industrial base, decpen our industrial base,
it was necessary. During the last twenty
years it bas certainly donec good, But a
certain facility is given, or an incentive is
given, o start a thing, to encourage a thing
and to consolidate a thing. 1f il becomes a
permancnt feature then it ceases to be an
incentive, Ultimately, it becomes a privilege
to some and a disprivilege 10 others,

There are three reasons why we thought
that we should reconsider this. One argument
is that development rebate contains a built
in bias in favour of established concerns
vis-a-vis new industrial undertukings. This
bias arises vut of the fact that an established
concern is able to avail of the tax benefit
through development rebato at once because
this benefit gets set off against the tax payable
by the concern arising out of its existing
profits whereas a now concern has to wait for
a few years for a vailing of the same benefit
as it necessarily has to reach a  stage for
making clear profits before it can avail of the
tax benefit of the development rebate. So,

it has a bias in favour of the cstablished
mm. )

The second argument is that it Is an incen-
tive for the growth of capital -intensive in-
dustries. Capital intensive industries were
necessary and will be necessary. But 1 think
they now have a firm base. Now if we have
to solve the problem of unemployment in
this country we will have to think in terms
of giving incentives to labour-intensive in-
dustries, As I have said while moving this
Bill, possibly we will have to give some new
thought 1o this matter. we will have 1o study

 this swhject in depth to find out new areas

where new incetives will be necessary, as
far as small-scale industries are concerned,
as far as backward arcas are concerned.

' Some Members did raise a question about the

regional imbalances eg. backward arcas like
Norih Bihar, backward areas of Orissa, back-
ward area of Madhya Pradesh, Rajasthan,
U.P,, etc. 1tell youin every State there are
backward areas, Don’t say one State is
wholly advanced and the other State is
wholly backward, In every State there are
arcas which arc as backward as in any other
State. So, we should not think in terms of
advance State and advance area. It is a
question of advanced regions and backward
regions because poverty is, there in all the
States. 1 do not want o go into this parti-
cular matter and certainly this question has
to be looked into. Government have identis
fied the backward regions and industrially
backward regions in the country, Different
State Governments and the Government of
India have given a number of concessions to
see that new industries are started. Possibly,
we can certainly think of this development
rebate also in this context,

SHRI N. K. SANGHI (Jalore): In this
context | would like Lo submit two points,
one is that we have development rebate for
the already established industries and secondly
there is the question of devclopment rebate
for the new industrics. 1 would appeal that
the development rebate should be considered
for the new industrics who are not part of
the old industries.

SHRI YLESHWANTRAO CHAVAN:
This is what T have said, There is another
point. This development rebate which is a
part of our fiscal policy in really speaking
becoming very prohibitively costly because
a recent study shows that the estimated cost
of the development rebate was as high as
Rs. 74 crores during 1970-71 and it is likely
to rise to about Rs. 85 crores by the year
1973-74. This is a very costly affair. I do not
mean that this Rs. 74 crores should be saved
for the Government. 1 it can be saved for the
Government it is good. But really speaking
it can be made use of for giving incentive to
the industries in the backward regions or in
some other selective sectors, Onc needs,
more study in depth in this matter and 1
would certainly welcome considered suggess.
tions from the hon. Members, But some
people just come and tell me as if with. the:
d:velopmt rebate withdrawn the slq hll :
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fallen or the growth has stopped. T heard

yesterday an interesting speeches from Mr. |

Dezsai and Mr, Virendra Agrawal. The
speech was in a telegraphic style which,
contained all the adjectives used in a negative
political philosophy, It was in a really tele-
graphic style but, he has collected all the
adjectives. If anybody wants to understand
the status guo political philosophy and reac-
tiopary political philosophy they should get
all the adjectives from him and study them,
They will know what a reactionary political
philosophy can be. Really speaking when
we have withdrawn the development regate
it means that we want Lo make selective use
of it. Sir, it is merely an instrumentho help
growth in the right direction. If you give
¢r tches to a man to help him to walk and
if the man wants the crutches all the time it
is not a help to the man. When he is able
to walk the crutches must be allowed to be
removed from him, Really spcaking by
removing the development rebate we are
trying 1o make these industries stand on their
own legs and make progress on their own so
that this aid can be made use of for (urther
developruent as such. This is as far as the
devclopment rebate matter is concerned.

SHRIR. V. BADE (Khargone): You have
not said that this development rebate if used
in backward arcas will not be withdrawn,

SHRI YESWANTRAO CHAVAN: 1 have
said whatever the incantives are given to the
backward arcas they are not withdrawn,

SHRI R. V. BADE: You have not said
that if this devclopment rebate is used for
backward areas it will not be withdrawn,

SHRI YESHWANTRAO CHAVAN: 1
8m saying so. You are not listening to what
1 am saying.

SHRI R, V. BADE: Today you are
saying so.

SHRI YESHWANTRAO CHAVAN:
1 said it when [ moved the Finance Bill. I
have said that we will have to make a study
in depth of this matter and we have to con-
sider how we can help the industries in the
backward regions etc. | have also said that
-1 want suggestions in regard to this, Unfor-

tunately, Members do not very carefully ses
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what the Government has to say nboit it,-
I would repeat, we 'want some good helpful
suggestions in regard to this matter because
the development rebate continues for three
years more. What can I do 7 Thretc is a
provision in the Act that three years' notice:
is necessary for discontinuing it. So, for three
years it has to continue and we will study
this question and come with fresh proposals.

on the question of arrcars of income-lax,
I think, the criticisin of the Housc was very
valid. Of course, the amount was rather
exaggerated. [ have got certnin information
and would like to give some more informa-
tion about this matter. I is not Rs. 700
crores as some Members have said but it is
certainly quite a large sum. The amount of
the arrcars comes (o about Rs. 565 crores
net. It is not a small amount,

Its break-down is also very intcresting,
Arrcars of 1960-61 and caclicr years, that s,
over ten years, are about Rs. 60 cCrores,
arfears for 1961-62 o 1968-69 are about
Rs, 285 crores and arrears for 1969-70, that
is, one year old, are about Ry. 153 crowes.
I am not yet prepared to call the arrears
for 1970-71 as arrears because there are
claims still pending. Su, T will have 10 take
thut out from this amount. So, st really
cumes o about Rs. 500 crores.,

I think, very, very drastic steps are nece-
ssary to recover there arrcars, So, 1 have
decided to make a very, very strict drive to
achieve it. Lot us sce what happens, | hope,
1 succeed in this matter, In this Finance Bill
you must have s¢en that I have made a pro-
vision for five additional recovery commis-
sioners. Their main job will be to look into
this particular aspect only, We have given
them 8 number of officers. We would give
them certain targets and would judge them
by their performance in this diection, 1
know, the question cannot. be solved in one
year, but I want the collection machinery
to be conscious of this matter, If we can
make some good progress in this particular
aspect, possibly many of our troubles will
at Jeast be less scvere than they scom to be
at the present moment,

So, 1 would merely as_sﬁ-g the House that
I am quite conscious about this mater. 1
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have had discussions with senior officers of
the tax machinery and 1 have tried to convey
to them the anger of Parliament as far as I
could. . I propose to pursue this matter fur-
ther. This is all that I can assure the House
at this stage.

SHRI N, K. SANGHI: The adminis-
tration is doing its best to recover these
arrcars but somehow or the other Members
of Parliament have a feeling that the adminis-
tration is not coming to the point of cffi-
ciency which is required. Thercefore, what [
suggest is that cases of Rs. 25 lakhs or Rs.
50 lakhs, which are in arrears for a long
period of time, may be given to the Public
Accounts Committee or another committee
of Parliament so that we may ourselves look
into the matter and sce what really is the
difficulty.

THRI YESHWANTRAO CHAVAN:
Please do not interrupt me. You can prepare
a sort of register of your suggestions and give
it to me. Giving it to the Public Accounts
Committee may provide food Tor a very
interesting debate in Parliament but that
will not solve this problem; rather, that
will be postponing the issue. . . .(Interrup-
tion). 1 will have my method; I cannot have
your method.

Then, some hon. Members made a sugges-
tion that the crash programme will be a
failure. They said that the crush programme
will crash because it will be merely a sort
of dole. Our idea is not to make it a sort of
dole. Qur idea is to create work so thai there
will be certain assets created in the local
areas. Having an approach road in a village
is an asset in the rural area. It certainly links
up with the market; it certainly links them
up with the banking place and it certainly
links up cconomic activity all around. So,
having an approach road is an asser. Natu-
rally, we will have to sec how actually the

State administration draws up the programme,

Of course, there is the danger of wasteful
expendifure. I am prepared to take your
criticism as a sort of warning. We will have
o see that vitimately it does not become a
wasteful expenditure,” That we will have to
see. But the idea was conceived in terms of
creating cortain assats, certain developmental
assets, in the raral areas and in terms of
&iving employment to the poer who have got

no other source of income. That is, really
speaking, our idea. T am merely explaining
the idea. Unfortunately, some  people are
in the habit of starting with a negative ap«
proach that everything is going to feil, That
sort of negative approach is not going to help
anybody.

About the arrears of income-tax, I have
referred to it. Then, about theprices, I
have referred to it, About the Plan outlays,
some hon, Mcmbers made a special mention
of West Bengal. They said that West Bengal
was being ignored. The hon. Member who
spoke on behalf of the C.P.1. said it. That is
not true. [ am mentioning about West
Bengal because West Bengal is cerfainly a
major problem before the  Government
today. When I say about West Bengal, it
docs not mean that the problems of other
backward areas are not important. Some-
body made a special mention of West Bengal.
1 say, that is not true. I can give some details
about it. T know that more needs to be done
abaut West Bengal; T do not deny that, To
achieve that the people of Bengal and other
political parties will have to cooperate and
create a new atmospbere. At the present
moment, there is an atmosphere of violence
in West Bengal.

We have, however, initiated many deve-
lopmental aclivities. The share of West
Bengal in regard to Central taxes, etc. during
the Fourth Plan is Rs. 297 crores as compared
ta Rs. 197 crores recommended by the Fourth
Finance Commission for 1966-67. Out of
the total devolutions to all States during the
Fourth Plan, the share of West Bengal is
8.6 per cent as compared to 6.8 per cent now
awarded by the Fourth Finance Commission.
The share of devolutions is increasing. We
have allotted Central assistance of Rs. 221
crores 1o West Bengal Plan of Rs. 320 crores
which is almost 69 per cent. For all the States
taken together the proportion of anm.ul
Assistance to the size of the station Plans is
less than 539%. Developmental activity in
West Bengal is not confined to State Plan
alone. Outside the State Plan, a very ambi-
tious programme is alrcady being implemented
jn the Caleutta Metropolitan area. The total
outlay for this area during the Fourth Plan
period - will be pearly as big as Rs, 145

<rores.
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. Then, recently, we have started the Indus-.
trial Recounstruction Corporation to provide \
loans and capital on seft terms for the revival
of sick and closed industrial units. It is cer-
taiply a beginning in the right direction.
There is an atmosphere of violence and there
is closurc of mills and there is a flight of
capital because of certain political reasons.
But we arc taking initiative to start building
up the economy on stronger basis. So, this
criticism was rather unfajr. This is all | can
say in respect of West Bengal. (Interruption)

AN HON. MEMBER:
CMDA solve that probliem?

How can the

SHRI YESHWANTRAO CHAVAN:
Why not because the living conditions in
Calcutta is a major problem, . (Interruptions)

_ Sir, I must say that some of the points made
by Mr. Salve are very very telling points and
I now realise that 1 was a little less severe
on the corporate sector. 1 thought this can
possibly wait for some time more. A1 the
same time, although we have not taxed the
corporate sector heavily, the most vocal and
the most critical sector 1 find is the corporate
sector.  Really speaking, one should have
done something mare about it. Here | agree
with Mr. Salve. They are the most vical
raising a hue and cry that ‘Everything is
bad, There is no hope for progress, | share
his criticisra about it, Really speaking, we
could have done more about that matter.

One or two points Mr. Salve has made.
One was about the rotrospective effect of the
wealth tax on the ornaments eic, and the
other point he made which | would like to
deal with, is rather a technical point.

Shri Salve made the point that the change
in the rate schedule of wealth-tax has resulted
in a dis-proportionate increase in the inci-
dence of tax at lower levels of net wealth as
compared to the increase in the incidence
at higher lovels. To illustrate, he stated that
the increasc in the incidence of the tax on a
net wealth of Rs. 5 lakhs was 25%; over the

‘existing tax whereas at the level of Rs. 1.5
}&il.‘s’ it is as much as 300 of the existing

 Under the Bill, it is proposed to charge
wealth-tax on the whole of the net wealth

without any exempt siab, as hitherto, in all
cases where the net wealth excoedsthe exemp-
tion limit of Rs. 1 lakh in the case of an
individual or Rs, 2 lakhs in the case of &
Hindu undivided family. This means that
in the case of an individual, there will be an
increase of Rs. 1,000 (i, e. 1% of 1,00,000)
in the wealth-tax payabic whatever be the
qunatum of the net wealth, At lower levels
of nét wealth, the wealth-tax payable being
slready comparatively lower than at higher
levels, the amount of the increase of Rs.
1,000 works out to a much larger proportion
of the existing tax liability than at a higher
level of net wealth, This does not mean
that the progressiveness of the rate schedule
is impaired. This is because the rates of
wealth-tax on successive slabs of net wealth
steadily increase from 1% in the initial slab
upto Rs. 5 lakhs to 2% and 3%/ in the next
two slabs of Rs, 5 lakhs each and to a maxi-
mum rate of 8%, on net wealth over Rs.15
lakhs, Hence, the apparent Tegressiveness in
the increase in 1he incidence of wealth-tax
due to the proposed change does not detract
from the progressiveness of the rate schedule.
Apart from (his, it is also to be kept in view
that the pet wealth is computed after ex-
cluding wealth which is specifically exemmt
from tax, namely, investments in specified
financial asscts upto Rs. 1.5 lakhs, investment
in one house property {(whether owner-
occupied or let out on rent) upto Rs. 1 lakh,
agricultural land upto Rs. 1,50,000 or Rs.
0.5 lakhs (where the tax-payer has a house
property in an urban area on which he claims
exemption upto Rs, 1 lakh), conveyances and
other vehicles upto Rs, 25,000, besides fumi-
ture, houschold articles, wearing apparel,
ctc. without limit.

The next argument was about retrospec-
tiveness. | would like to go into a little mare
detail about this matter bocause there are
certain amendments on this aspect 1 need not
then make any lengthy speech at the time of
their consideration and 1 would rofer then to

my speech now.

Uﬁd«r the Bill, it is proposed to exclude
jewellary from the purview of the exemption

from wealth-tax rctrospectively from 14

1963, - This is being done in oeder to over-

come the decision of the Supretho Court in

the case of Commissioner of Wealth-tax V.
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Mrs. Arundbeti Balakrishne, where the
Supreme Court held that jewellery held for
the personal or household use of the assessee
-was exempt from wealth-lax ‘withowt limlt
as it was covered by the expression ‘‘other
articles intended for the personal or house-
hold use of the assessec™ in section 5(1) (viii)
of the Wealth-tax Act. As it was the intention
of Government to subject jewellery to wealth-
tax without any exemption from the assess-
ment year 1963-64, this intention is now
soughi to be given cffect to by a retrospective
amendment.

In asscssments made over the past several
years since 1963-64, jewelltery has not been
allowed exemption from wealth-tax, If the
amendment is not given retrospective effect,
then, it would become necessary to revise
all these assessments and allow the exemp-
tion and grant refund of tax already collected.
Hence, it is not correct to say that retrospec-
tive amendment would generate more work
in revision of assessments; rather, it would
save work which would otherwise be inescap-
able and which would also result in refund
of (ax already collected. This particular
aspect should be borne in mind.

It is, no doubt, true that in some cases,
especially in Gujarat, exemption, was allowed
in respect of jewellery on the basis of the
decision of the Gujarat High Court in the
same casc and these cases will have now to
be revised so as to collect the further tax
due. However, the work involved in revising
these cases would be far less than the work
that would have been involved if no retros-
pective cfect is given,

The Bill also seeks to give an extended
meaning to the term “jewellery” so as to
include—

“omaments made of gold, sflver,
platinum or other precious metal or any
alloy containing one or more of such pre-
crious metals, whether or not containings
Any. precivus or semi-precious stone, and

.. whether or not worked or sewn into any
me lwme

Rtﬂnwuwﬂw:hatmmmﬁmn
woalth-tax would not ¢ available in respect

“furniture, utensils or other articles
which are made wholly or partly of or
which contain (whether by way of em-
bedding, covering or otherwise) gold,
silver, ‘platinum or any other precious
-metal or any aley containing one or more
of such- precious metals,”

The extended meaning of the term ‘jowel-
lery® as explained above, as also the provision
for exclusion of furnitute, utensils and other
articles falling under the categories mentioned
above are both being made operative pros-
pectively, and will apply for and from the
assessment year 1972-73, For assessment
years upto and including the assessment year
1971-72, the term ‘jewellery’ will have ‘the
meaning ordinarily applicable to it and furni-
ture etc. would not be excluded from the
scope of the exemption even if they incorpo-
rate precious metals or alloys.

In giving an extended meaning to the term
‘jewellery’ and excluding furniture, utensils
and other articles falling under the categories
described above from the scope of the exemp-
tion, it is not the intention to enter into petti-
fogging enquiries into the details of such
articles so as to cause embarrassment or
harassment to taxpayers. This will be secured
through suitable administrative instructions,
Without the extended mening of the term
‘jewellery’ and the special provision for
including furniture, etc. which incorporate
precious metals in their construction, there
will be leflt a big loophole for tax cvasion,
as wealthy persons could then convert their
wealth into such assets which, in the ultimate
analysis, do not add to the productive poten-
tial of the country.

This is as far as the retrospective pant of
this provision is concerned.

Sir, some Members particularly made a
mention about the black-money., It is one
of our very biggest probicms, sensitive com-
plex and difficult problems, It is true thatit
is not merely a black-money, but it is 8 black
economy that is functioning in our country;
it is a paralle! cconomy, Some Menibers
have mentioned demonectisation as w somt
of panacea for this. - Sir, 1 must say ‘thae
Government ‘have no such praponll “of
domonétisation lt fhe pmmt m
before it
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 SHRI' INDRAJIT GUPTA (Alipore):

Even if you had it, you would not annou-
noe it '

SHRI YESHWANTRAO CHAVAN:
If he knows that, then why should he ask me?

Well, Sir, T agree with Mr. Rao—I was
not present when he spoke; I have got his
speech with me. He analysed the problem
properly. He asked: What is it due to? How
this ‘black-money is created? We have to
deal with those reasons which are generating
the black-money. It is, that which we have
to look to, One source is tax evasion. Tox
evasion also has many aspucts, one of which
we are trying to deal with by means of a Bill
which I shall introduce in this session. That
is under-estimation of values of properties,
which has to be dealt with. We are taking
that up. The next source is benami, We are
trying to cover both these items in a Bill which
I propose to introduce in this session.

Then, as he has said, in addition to evasion
of tax in sale and purchasec of houses and
estates, the manner in which the controlled
commodities like steel and other articles are
sold at exhorbitant prices is also another
source of tax evasion, Then, he has mentioned
the taking of fees in cash by professional
people such as doctors and lawyers.

SHRI JAOANATH RAO (Chatrapur):
And chartered accountants,

SHRI YESHWANTRAO CHAVAN:
That is also true, and we shall try to find out
ways how we can deal with this matiter,

In this respect, as I have said, the one
course open to us is to tighten the tax col-
lection machinery, which 1 shall try to do,
but I do not know with what success. But
as 1 have said, as far as the arrcars are con-
cerned, we are taking some other steps also
and I hope that we shall be ablc to make
SOMe - Progress.

He has made another very interesting
suggestion. 1 have not gone into-the implica-
tions of it. He has suggested that like a sharc
market there should be a sort of a house
mirket or housing market. It is a new term

which I am hearing for the first time. ., .
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 SHRIR.S. PANDEY: it is not practical
at all. ‘ :

¢ SHR1 YESHWANTRAO CHAVAN:
«..« Therefore, I do not want to make any
commont on it. The hon, Member may make
his comment, but I cannot afford to make
that comment, 1 personally do not know. . .

SHRI R. S. PANDEY: He knows surely
what is going on in the share market.

SHRI YESHWANTRAO CHAVAN: Yes,
1 know about the share market; possibly,
it will become another fish market. But he
is a very reputed economist, and when he
has made the suggestion, [ do not want 10
just dismiss it like that unless 1 study the
implications of the house market which he
has suggested. He has also made certain other
suggestions, [ shall go into them. This is all
that I can say about black money. Really
speaking, if at all we have to deal with this
black money, we shall have to go into the
basic causes which generate this black money
and there will have to be an attack on all
fronts in this matter,

SHRI JAGANNATH RAO:
inviocing and over-invoicing.

Under-

SHR1 YESHWANTRAO CHAVAN: 1
have already mentioned that, We oare wait-
ing for the report of the committee which has
been appointed to go into the question of
tax evasion, which is presided over by Mr,
Justice Wanchoo. The step that we have taken
in regard to sale and purchase of houses ctc.
at under-estimated values is also as a result
of one of the recommendations of that com-
mittee. We had also appointed another com-
mittee to study this question of under-in-
voicing and over-invoicing. The report has
been received, and wo are Considering the
report, and I think that it is necessary that
we shall have to have another legislation to
plug loopholes in foreign exchange control
which is also another source of black money.

These are the general headlines which 1
have tried to deal with, because T sald L would
like 1o deal mainly with the general head-
lines. There are some other Members Who
have made some suggestions and same poins,

‘but 1 do not want to go into those details,

mmmrmpmmm.lm@
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again be taking more time of the House I
shall only say that I have taken note of the
many suggestions that hon, Members have
made, because I see the force of the criticism
that some of the tax proposals are likely to
aflect the small industries. It is not our
intention to affect the small-scale industries.
I have in fact made many concessions in the
case of small industries. Therefore, 1 can
say that we have made that cffort which was
neccssary.

1 think that tax effort in this country is
necessary even to carry on the garibi hatao
campaign. Unless we get resources, we cannot
implement this programme of garibi hatao.
Garibi hutae programme in a sgnse means
going to the priority sector, to the lower
sections of the people and creating opportu-
nities for employment for them. The creation
of these employment opportunities is possible
only if we have new resources. Therefore,
one has to do that.  Unflortunately, the tax
system that we have inherited depends more
on indirect taxes. Thercfore, vne gets this
sort of atmosphere that when one tries to
touch one item, it touches some more items
and immediately somebody asks why that is
happening.  For instance, 1 tried to protect
soap which is w matter of consumption by the
smaller people.  But 1 could not help it.
Similarly, [ am sorry 1 have had to tax the
pressure cooker, 1 Know that the middle
class housewife will be a little more angry
about it. But I think I will have to put up
with that anger because if I have to have more
resources, | cannot help it. Large number of
people go without pressurc cooker. A very
small fraction of people use it. I know the
lower middle class is affected, Some families
are affzcted. 1 know the carning housewives
use it. But at least they are carning members
and so they can afford it and contribute some-
thing to the cxchequer.

I do not want to go into more details, 1 had
to make this effort. But 1 think there was no
other alternative but to making this cffort.

I commend the motion to the acceplance
of the House.

MR. CHAIRMAN: The question is:

“That the Bill 10 give effect to the
fingncial proposals of the Central Govern-

ment for the financial year 1971-72 and to
provide for the levy of foreign travel tax,
be taken into consideration,”

The motion was adopted.

MR. CHAIRMAN: We shall take up
clauge 2. There are no amendments moved.
The question is:

“That clause 2 stand pari of the Bill.”

The motion was adopted,
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bjil.
SHRI R. V. BADE: Members who have
amendments arc not present just now be-

cause they never knew that the Finance Minis-
ter would finish his specch so early.

Clause 5—(Amendment of section 11)

SHRI N, K. SANGHI:

Page 6, line 13,—for “the new" substitule
“another™ (44)

1 beg to move:*

Page 6, line 16,~for *‘the new" substitute
“another™ (45)

Page 6, ling 29,—for “the new" substitute
“another” (46)

Page 6, line 34,—for ‘‘the new” substitute
“another” (47)

This is a very small amendment by way of
clarification. Part (a) rcads:

*where a capital asset, being properly
held under trust wholly for charitable or
religious purposes, is transferred and the
whole or any part of the net consideration
is utilised for acquiring another capital
assettobeso held, . . ™

Here the words ‘another® has been used,
Whenever a charitable trust has a property
and it is sold by that trust and if the trust
purchases another capital asset, then it will-
be allowed as part consideration and will
not be treated as capital gains. But in the
subsequent paragraphs in lines 13, 16, 29 and
34 the word ‘new’ has been used, When a
charitable trust sells a property and buys
a house, n property or a share, it may not be
a new house, new properly or new share. 1t

T Moved wilh the fecommendation of the President,
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- [Shst N, K. Sanghij
- will be another house, property or share. This
amendment will only clarify the basic meaning
Government have in mind, By substituting the
word ‘another’, it would render the clause
more clarificatory or creats less difficulty.

SHRI YESHWANTRAO CHAVAN: |
know the hon. member merely wants to sub-
stitute ‘another’ for ‘new’. Presumably he
wars to obviate any implication that the
eapital so achieved out of the sale proceeds
of capital assets will be new. I did consider it.
1 thought, ax it appeared to be such a simple
thing, whether I should accept it or not.
I have gone into the details, and it is not
acceptable to me. The term “new capital
asset’ occutring in the clause has to be read
in its context and it merely means the capital
asset which was acquired out of the sale
procecds of the existing capital assets. So,
the proposed change is not necessary. His
fears are unnecessary.

SHRI N. K. SANGHI: I appeal to you;
I would like to have a clarification from you.

SHRI YESHWANTRAO CHAVAN: 1
have clarified it.

MR. CHAIRMAN:
amendments together. .

Amendmems Nos. 44 10 47 were put and
negatived,

I shall put all the

MR. CHAIRMAN; The question is:
“That clause $ stand part of the Bill.,"

The motion was adopted.
Clause 5 was added to _ﬂu' Bill.
Clause 6—(Amendment of section 13)

SHRI M. SUDARSANAM:
woving my amendments.

MR, CHAIRMAN: H. M., Patel, P. K,
Dwo,—absent, Ishnup\uthchw. The

question is:
"Tllul’ntam-ﬁlhnd part of the Bill.”
. The motion w ad’op!d
Ckmt 6 was alded to the Bill,

I am not

Clause —(Amendment of section 16) '~

- MR, CHAIRMAN: Shri Laxminarsyan
Pandey, Shri Phool Chand Verma, Shri Atal
Pihari Vajpayee, Shri Virendra  Agarwal,
Shri Jagannathrao Joshi, Shri H. M. Patel,
Shri P. K. Deo, Shri Damani—all absent.
SHRI M. SUDARSANAM: I am not
moving my amendment. : -
SHRI N. K. SANGHI:
Page 7,
-after line 18, insert—

‘(a) in sub-clause (a) for the entry
“Rs. 200 the entry *“Rs. 250"
shall be substituted;’ (48)

Page 7, linc 20,—

Jor “Rs. 75" substitute “Rs. 100" (49)
Page 7, linc 22,—~

Jor “Rs. 50" substitute “'Rs. 90" (50)
Page 7, line 22,—

for “Rs. 50" substitute “Rs. 75" (103)

I move:*

Now, clause 7is with regard to certain re-
bates to people who go lor work. (nferruption)
Iappeal toyou;itisnow6p.m. Itisbe' -rwe
take it up tomorrow, so that this cla’
be thoroughly discussed. This would -
completed in another two minutes, Is.
we take it up tomorrow. It is a major cla.

MR. CHAIRMAN: You may spean
them, Please start your specch.

SHRI N. K. SANGHI: I am thankful
to the Finance Minister for this increase in—

MR. CHAIRMAN: He may cop
tomorrow, '

17.59 tws.

BUSINESS ADVISORY COMMITH::.- -
FourtH REepoxr el

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAH. .«
Sir, I beg to present the Fourtb Re: " -
the Business Advisory Commities, =

18 br, : :
. The Lok Sabha then aﬂam_; ;
Eleven -of the CM”M},M)’J"
'1971/Sravana 8, 1893 (Saka). B

® Moved with the recommendation of the President.



